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Mr. Ajay Jayvantrao Bhosale ... Applicant

Versus

Union of India through Secretary MOEF

& Ors. ... Respondents

AFFIDAVIT IN REPLY ON BEHALF OF RESPONDENT NO.11

|, Surendrakumar Agarwal, the Authorised Representative of the Respondent

No.11, having my office at "Bramha House”, 250/251 M. G. Road, Camp, Pune —

411 001, do hereby on solemn affirmation state as under:

1.

2.

| say that | am competent and authorised to depose the instant Affidavit in

Reply. | am conversant and well versed with the facts of the instant Appeal.

I deny each and every statement made in the captioned Appeal which is
inconsistent with or contrary to the averments made in the present Affidavit in
Reply. | state that nothing shall be admitted on behalf of Respondent No.11 for

want of specific traverse. Furthermore, the submissions and averment made in

. the present Affidavit in Reply are in alternative and without prejudice to each

other.

. The Respondent No.11 is making the Affidavit in Reply for thé limited purpose

of opposing the reliefs as claimed by the Respondent in the captioned Appeal
and reserve their right/ liberty to file a detailed and parawise Affidavit in Reply,

if circumstances so warrants.

The captioned Appeal challenges the environment clearance granted with
respect to construction being carried out on the land bearing survey No.209/A/2

C.T.S No. 4702, at Pimpri Chowk, Taluka Haveli, Dist. Pune ( “said Project”).
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The Respondent No.11 is the Project Proponent with regards the said project.
The ground on which the Appellant has sought to challenge the EC with

regards to the said project can be condensed into the following heads:

a) Commencement of construction prior to grant of EC.
b) Concept of ex-post facto EC being alien to environment law;
¢) Non application of mind by the authorities;

d) Violation of various Municipal laws;

5. The Respondent No.11 states without going into the merits, that the captioned

Appeal deserves to be dismissed at the threshold on the foliowing grounds:

Locus standi:

5.1. The Respondent No.11 states that on bare perusal of Section 16 of the
National green Tribunal Act, (‘NGT Act"), it is amply clear that a right to
Appeal under Section 16 of the Act is available only to a person who is
an aggrieved party. The present Appeal is filed under Section 16(h} of
the NGT Act. In the instant case the Appellant has failed to establish its
locus or to prove that he is an aggrieved party as per the meaning of

Section 16 of the NGT Act.

5.2. In the instant case the Appellant is bereft of necessary locus standi to
invoke the Appellate Jurisdiction of this Hon'ble Tribunal under Section
16 of the NTG Act. In fact, on perusal of the captioned Appeal which
mentions the residential address of the Appellant, it can be seen that the

Appeliant resides about 10 kilometres away from the location of the

project. Therefore, by no stretch of imagination can one come to a
conclusion that the Appellant will be affected in any way by execution of
the said project. Furthermore, the Appellant has failed to even make an
averment or contend in the entire Appeal that he is an aggrieved party.
Thus, on facts being read with the captioned Appeal, it is clear that the

Appellant is not an aggrieved party as per Section 16 of the Act.
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A complete stranger to a proceeding should not be allowed to interfere in
any proceeding unless he can reasonably satisfy that he is an aggrieved
and/or affected party. More so, when the statute categorically states that
only an aggrieved or an affected party can invoke the Appellate
Jurisdiction of the Horn’ble Tribunal. In the instant case, the Appellant
has not only failed to prove that he is an affected/aggrieved party but
has also failed to make any averment to such effect. On this ground

alone, the captioned premises deserve to be dismissed.

Procedure as stipulated in the EIA Notification scrupulously followed:

5.4.

5.5.

On 14" September 2006, the Ministry of Environment and Forest
("MOEF") issued an Environment Impact AssessmentNotification (“EIA
notification”™) to reflect the growing protection accorded to the
environment. The said notification divides all projects into category A
and category B projects based on its potential impact. The MOEF
regulates the category A projects while the State Environment Impact
Assessment Authority (“SEIAA”) regulates category B projects which are
relatively smaller in size. The SEIAA is a regulatory body comprising of

members having expertise in the field of environment and law.

All the category A projects require a prior EC from the MOEF which will
be granted on the recommendation of Expert Appraisal Committee
("EAC"™) whereas all the projects in category B require EC from the
SEIAA on recommendation of the State Level Expert Appraisal
Committee ("SEAC”"). The EAC and SEAC are bodies comprising of
professionals and experts meeting the criteria as prescribed under
Appendix-V] to the notification. The EAC and SEAC are constituted to
specifically examine the nitty-gritty of all environmental relating aspects,
considering the expertise they possess. The EAC/SEAC after

conducting a detailed examination of all the relevant aspects relating to

%
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environment decides whether to recommend the project or defer a
project. The MOEF and the SEIAA is expected to decide whether to

grant an EC on the basis of such recommendation.

A Project which requires EC under the EIA notification is expected to
make an application for grant of EC in the prescribed form-1 and form-
1A (if applicable). For a construction project, the Project Proponent is

expected to submit a conceptual plan along with other information.

The process of environment clearance as stipulated by the notification
comprises of a maximum of four stages, all of which may not apply

depending on the nature of the project;

a) Screening; this step is restricted to category-B projects. At this stage,
the authorities examine whether the proposed activity requires further
environment studies for the preparation of Environment Impact
Assessment (EIA) for its appraisal prior to grant of EC. Projects
requiring EIA are categorized as B-1 and remaining are categorised
as B-2. Such categorisation is in accordance with the guidelines
issued by the MOEF. The said project, as per the EIA notification

falls under category 8 (a) B(2).

Scoping; at this stage the EAC or the SEAC formulates a detailed
and comprehensive terms of reference which addresses all relevant

environmental concerns required for preparation of the EIA.

Public consultation; at this stage the concerns of the local affected
people and others who have plausible stake in the environmental

impacts of the project or activities are considered.

d) Appraisal; this stage involves a detailed scrutiny by the SEAC or the

EAC of all the documents submitted by the Applicant for the grant of
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EC. The appraisal is carried out in the transparent manner wherein

the Applicant is invited for furnishing clarification if required.

Thus, after following the aforementioned process and considering the
environment effect of the proposed activity, the SEAC or the EAC
recommends the project to the MOEF or SEIAA accordingly. However,
for building construction project there are certain exemptions provided in
the EIA Notification regarding the process to be followed. In the present
case, the project being a building construction activity, the entire process

as applicable under the EIA Notification has been followed.

5.8. Therefore, the objective of the EIA process is to ensure that all the
environment aspects are examined prior {o granting environment
clearance to a project and that environment as well as development
concerns are appropriately balanced on the basis of accurate
information. The said project of the Respondent No.11 is classified as
category 8(a) B2 project under the EIA notification. Thus, as per extant
law, the said project is exempted from scoping and public consultation,
and requires to obtain an EC from the SEIAA. In the instant case, all of
the above steps have been scrupulously followed by the Respondent
No.3 as well as the authorities and after duly taking into account all
relevant aspects concerning the Environment the said project was

concluded to be a fit case to grant EC.

The objective of the EIA process is to ensure that all the environment

aspects are examined prior to granting environment clearance o a
project and that environment as well as development concerns are
appropriately balanced on the basis of accurate information and after
following a detailed and exhaustive procedure detailed out hereinabove.
Therefore, the elaborate EIA process sufficiently takes care of the

environment aspect of the proposed project prior to granting EC.Thus,
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when experts have applied their mind and have followed the detailed
procedure as mandated by law and have passed a speaking order
granting EC, such EC assumed statutory significance and is presumed
to be valid unless there are allegations of procedural impropriety, non
application of mind or malafide. it is pertinent to note that admittedly the
entire EIA process was followed prior to grant of EC to the said project.
Moreover, it is not even the case of the Appellant that the EIA process
was not duly followed. In these circumstances, where admittedly the
entire EIA process has been duly followed, experts have applied their
mind and have passed a speaking order, the same ought not to be
interfered with by this Hon'ble Tribunal unless there are allegations of
procedural impropriety. On this ground alone, the captioned Appeal

deserves to be dismissed.

Limited Grounds of Appeal under Section 16 of the NGT Act:

5.10. It is trite law that the Hon’ble Tribunal should invoke its Appeliate

5.11.

Jurisdiction under Section 16(h) only in those cases where the Appellant
proves or at the least alleges that an EC has been granted arbitrarily, or
capriciously or perversely or where the authority has ignored settled
principles of law or procedure or in case of allegations of malafide. In the
instant case, the Appellant has failed to even make any averment to this

effect, leave alone proving the same.

Furthermore, this Hon'ble Tribunal ought not to reassess the material
and information provided by the Project Proponent, exercising its
Appellate jurisdiction to reach a conclusion different from the one
reached by the authority when all the relevant aspects has been
considered by the authority and the procedure has been duly followed.
In the present case, the SEAC as well as SEIAA has considered all the

facts and violations as alleged by the Appellant (including the fact that
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Respondent No.11 had commenced excavation /construction prior to
grant of EC and the case for ex post facto EC), prior to grant of EC.
After duly applying its mind following the procedure stipulated by the EIA
notification, the SEIA has granted EC to the Respondent No.11.

Therefore, this Hon'ble Court ought not to interfere with the same.

6. The Respondent No.11 states that the captioned Appeal deserves to be

dismissed at the threshold without going into the merits of the case in view of

the submission adumbrated hereinabove. However, without prejudice to the

aforementioned submissions, the Respondent No.11 places the true and

correct facts on record relevant to the instant case which as such,disentitles the

Appeliant from being granted any reliefs as prayed for in the Appeal;

6.1.

6.2.

The Appellant has challenged the environment clearance granted with
respect to construction carried out on survey No. 209/A/2, CTS No. 4702

at Pimpri Chowk, Taluka Haveli, District Pune by the Respondent No.11

(said property).

On 28" March 2008, commencement certificate 'was obtained for
carrying out construction on the said property for a total built up area of
17595 sq.mirs. (FSI 8535.48 + Non FSI 9059.56 sq.mtrs.). hereto
annexed and marked as Exhibit-A is a copy of the commencement

certificate dated 28" March 2008.

In furtherance of the commencement certificate dated 28" March 2008,
the Respondent No.11 commenced excavation activity. As the total
permissible built up area in the commencement certificate dated 28"
March 2008 was much below the threshold limit of 20000 sq. mirs., the
Respondent No.11 did not apply for grant of EC prior to commencing

construction.
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On 9% April 2013, the Respondent No.11 obtained a commencement
certificate for construction 0f21368.3 sq.mtrs (FS! 9285.51 sq.mtrs. +
Non FS1 12082.77 sq.mirs.). Hereto annexed and marked as Exhibit-B

is a copy of the commencement certificate dated 9 April 2013.

On 7"September 2013, the Respondent No.11 applied for grant of EC in
order to commence with construction as per commencement certificate
dated 9% April 2013. Hereto annexed and marked as Exhibit-C is a copy
of the application for grant of environment clearance dated 7t

September 2013.

On 24 March 2014, the Hon'ble Bombay High Court in Writ Petition No.
(L) 655 of 2014,Glomore Constructions and Ors. Vs the Union of India &
Ors. was pleased to rule that an EC is not required to be obtained by the
Project Proponent as long as the Project Proponent has not carried out
construction beyond the threshold limit of 20,000 sq.mirs. Hereto
annexed and marked as Exhibit-D is a copy of the Judgment passed in
Wit Petition No. (L) 655 of 2014, Glomore Constructions and Ors. Vs

the Union of India & Ors.

On 4 July 2014, the Respondent No.11 applied for consent to establish
with respect to the said project. Hereto annexed and marked as Exhibit-

E is a copy of the application made for grant of CTE.

In meetings held by the SEAC between 15" to 18" July 2014, the
Respondent No.11’s proposal was considered for grant of EC. In the
said meeting, the Respondent No.11's proposal was declared as a
violation case. Hereto annexed and marked as Exhibit-F is a copy of the

minutes of meeting of the SEAC dated 15t to 18t July 2014.

On 30" August 2014, show cause notice was issued against the

Respondent No.11 and proposed directions were issued under Section 5
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of the Environment Protection Act, 1986 (EP Act) read with EIA
notification. Such notice was issued primarily on the ground that the
Respondent No.11 had violated the environmental mandate by
commencing construction prior to obtaining EC. Hereto annexed and
marked as Exhibit-G is a copy of the show case notice dated 30

August 2014,

On 28" September 2014, the Respondent No.11 submitted a detailed
reply to the aforementioned show cause notice. Hereto annexed and
marked as Exhibit-H is a copy of the Respondent No.11 reply dated 28t

September, 2014.

On 13" February 2015, the Respondent No.11 physically presented its
case before the authorities to provide explanation to the show cause

notice dated 30" August 2014.

On 10" March 2015, the environment department, Government of
Maharashtra was pleased to withdraw the show cause notice dated 30t
August 2014 and declared that the Respondent No.11's proposal is not
a violation case. Such conclusion was arrived at after carefully
considering and verifying the reply preferred by the Respondent No.11,
physical presentation made by Respondent No.11 and the architect
certificate submitted by the Respondent No.11. The environment
department withdrew the show cause notice on verifying the fact that the
Respondent No.11 had carried excavation/construction activity in
furtherance of commencement certificate issued in the year 2008. As
per the said commencement certificate, permission was granted upto
17585 sq.mtrs. Therefore, as the construction was below the threshold
limit, the Respondent No.1 was not required to obtain an EC. Hereto
annexed and marked as Exhibit-l is a copy of the letter issued by the

environment department dated 10% March 2015.
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On 10" March 2015, the MPCB was pleased to grant CTE to
Respondent No.11 with regards the said property for a period of 5 years
or up till commissioning of the proposed hotel. Hereto annexed and
marked as Exhibit-J is a copy of the consent to establish granted by

MPCB dated 10t March 2015.

On 21t April 2015, the environment department issued a circular dated
ENV/2013/CR39/TC-1 wherein it categorically observed that an EC is
not required to carry out construction as long as the actual construction
is below the threshold limit of 20,000 sq.mirs. It is worth mentioning that
the said circular has not been challenged, quashed or set aside till date
and thus, is valid and subsisting. Hereto annexed and marked as
Exhibit-K is a copy of the circular issued by the environment department

dated 21t April 2015,

On 30" September 2015, the Respondent No.11 obtained
commencement certificate for carrying out construction upto 22010.3
sq.mirs. (FSI 9260.12 sq.mirs. + Non FSI 12750.16 sq.mfirs). Hereto
annexed and marked as Exhibit-L_is a copy of the commencement

certificate dated 30% September 2015.

. On 30" June 2016, the Respondent No.11 applied for environment

clearance with respect to the said project. Hereto annexed and marked
as Exhibit-M is a copy of the application dated 30t June 2016 preferred

by Respondent No.11 for grant of EC.

On 24" November 2016, the Respondent No.11 obtained
commencement certificate for carrying out construction upto 21213.9
sq.mirs. (FSI 8835.93 sq.mtrs. + Non FSI 12377.95 sq.mtrs). Hereto
annexed and marked as Exhibit-N is a copy of the commencement

certificate dated 2™ November 2016.
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In or around the year 2016 to 2017, the Respondent No.11 carried out
construction with respect to the said project. Such construction was
carried out relying on the aforementioned judgment passed by the
Hon’ble Bombay High Court and the circular dated 21%t April 2015 issued
by the environment department. The Respondent No.11 has not till date

constructed beyond the threshold limit of 20,000 sq.mirs.

On 28" April, 2017, the Respondent No.11 applied for consent to

establish with regards the said project. Hereto annexed and marked as

Exhibit-O is a copy of the application dated 28% April, 2017 made by the

Respondent No.11 for grant of CTE.

On 12" November 2017, the MPCB was pleased to grant CTE to the
said project for a period of 5 years and to carrying out construction upto
51358.46 sq.mirs. Hereto annexed and marked as Exhibit-P is a copy

of the CTE granted by MPCB dated 12t November 2017.

On 31%t March 2018, the Respondent No.11 obtained commencement
certificate for carrying out construction upto 19991.4 sq.mtrs. (FSI
6998.59 sq.mirs + Non FSI 12992.76 sg.mirs.). Hereto annexed and
marked as Exhibit-Q is a copy of the commencement certificate dated

315t March 2018.

. On 4" QOctober 2018, a Layout Plan was sanctioned by PCMC bearing

No. DP/Layout/Pimpri/ENV/1/2018. Hereto annexed and marked as
Exhibit — Q1 is a copy of the sanction layout dated 04/10/2018.

On 5™ December 2018, in its 77™ meeting, the SEAC considered the
Respondent No.11 application for grant of EC. As the Respondent
No.11 was not present, the SEAC deferred the Respondent No.11's
proposal. Hereto annexed and marked as Exhibit-R is a copy of the 77t

meeting of SEAC dated 5% December 2018,
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6.24. On 24™ April 2019, the SEAC in its 86" meeting considered the
Respondent No.11's proposal. In the said meeting the SEAC was
pleased to appraise the Respondent No.11's project as category 8(a)
B2. After due deliberations, the SEAC sought compliance and
explanation with regards the certain points. Hereto annexed and marked
as Exhibit-S is a copy of the 86" meeting of SEAC dated 24" April

2019.

6.25. On 19" May 2019, the Appellant filed a complaint with various
authorities including the MPCB raising identical issues as sought to be
raised in the present appeal as well as OA No. 63 of 2019. Hereto
annexed and marked as Exhibit-T is a copy of the complaint made by

the Appellant dated 19% May 2019.

6.26. On 22" May 2019, the MPCB conducted a Site Visit of the said
project.Hereto annexed and marked as Exhibit-U is a copy of the Visit
Report dated 22" May 2019.

6.27. On 10" June 2019, the MPCB conducted a Site Visit of the said
project.Hereto annexed and marked as Exhibit-V is a copy of the Visit
Report dated 10" June 2019.

6.28. On 25% July 2019, the Environment Department, issued a show cause
notice to the Respondent No.11. In the said show cause notice the
Respondent No.11 was called upon to show why coercive action should

not be initiated against it in furtherance of the complaint made by the

Appellant. Hereto annexed and marked as Exhibit-W is a copy of the

show cause notice dated 25" July 2019,

6.29. On 26" July 2019, the SEAC in its 915 meeting considered the
Respondent No.11's proposal. In the said meeting the SEAC observed
that the environment department has issued show cause notice to the

Respondent No.11.In furtherance thereof, the SEAC was to hear the
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Respondent No.11 on 26" July 2019. Making such observation, the
SEAC was pleased to keep the Respondent No.11's proposal in
abeyance till any decision is taken with respect to the show cause
notice. Hereto annexed and marked as Exhibit-X__is a copy of the 915t

minutes of the meeting of SEAC dated 26 Jul 2019.

On 27 June 2019, the MPCB issue a show cause notice to the
Respondent No.11. In the said show cause notice, the Respondent
No.11 was called upon to show as to why legal action should not be
initiated under the Water (Prevention & Control of Pollution) Act, 1974,
Air ((Prevention & Control of Pollution) Act, 1981 and Hazardous &
Waste Rules, 2016. Hereto annexed and marked as Exhibit-Y is a copy

of the show cause notice dated 27t June 20189.

On 29" June 2019, 16™ July 2019 and 20" August 2019, the
Respondent No.11 preferred a detailed reply to the aforementioned
show cause notices issued by the authorities in pursuance of the
complaint made by the Appellant. In these replies, the Respondent

No.11 stated that;

a) The Respondent No.11 has not violated any provisions of the

environment law.

b) The Respondent No.11 commenced construction/excavation in
pursuance of the commencement certificate issued in the year 2008.
Wherein the permissible built up area was 17595 sq.mts, which is
much below the threshold limit, therefore, the Respondent No.11 was

not required to obtain EC prior to commencing construction.

c) The Respondent No.11 subsequently changed the plans with regards
the said property and obtained various commencement certificate. As

the construction exceeded the threshold limit to 20,000 mirs. after
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amendment in the construction plan, the Respondent No.11 made an
application for grant of EC in the year 2013. However, such EC was

not granted.

d) The Respondent No.11 relying on the circular issued by the
environment department, State of Maharashtra on 21t April 2015
commenced construction. It is worth mentioning at this Juncture that
till date the Respondent No.11 has not exceeds the threshold limit of

20,000 sqg. mirs.

Hereto annexed and marked as Exhibit-Z are copies of the replies on
behalf of Respondent No.11 dated 29% June 2019, 16% July 2019 and

20" August 2019.

On 11" November 2019, the Respondent No.11 physically presented its

case and placed the documents and records before the authority.

On 16t November 2019, the environment department was pleased to
withdraw the proposed directions dated 15% June 2019 issued under
Section 5 of the EP Act read with the EIA notification. Such direction for
withdrawal was issued after duly considering and verifying the reply,
documents and record provided by the Respondent No.11. The said

withdrawal notice observed;

a) The Respondent No.11 commenced construction as per
commencement certificate issued in the year 2008.

b) As the plans were revised and the total built up area exceeds 20,000
sq.mirs, the Respondent No.11 applied for grant of EC on 7%
September 2013 and 30% June 2016.

c) Relying on the circular issued by environment department,
Government of Maharashtra dated 215t April, 2015, the Respondent

No.11 has carried out construction upto 8467.69 sq.mirs.
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d) it is clear that construction is below 20,000 sg.mtrs., and thus, is
excluded from getting environment clearance as per provision of the
EIA notification. Further, if the Respondent No.11 exceeds

construction over 20,000 sq.mirs, it is required to obtain an EC.

Hereto annexed and marked as Exhibit-AA is a copy of the withdrawal

letter dated 16™" November 2019.

On 10" December 2019, the SEAC in its 99" meeting considered the
Respondent No.11’s proposal. In the said meeting, the SEAC took
notice of the fact that proposed direction under Section 5 of the EP Act
was issued against the Respondent No.11 on 15% June 2019. Such
notice was withdrawn by the Environment Department, Government of
Maharashira on 16" November 2019. The SEAC also observed that
Respondent No.11 has complied with all the points raised in 91st
meeting.  Therefore, the SEAC was pleased to recommend the
Respondent No.11's proposail for grant of EC. Hereto annexed and
marked as Exhibit-BB is a copy of the minutes of 99" meeting of the

SEAC dated 10" December 2019.

On 6% February 2020, the SEIAA was pleased to consider the
Respondent No.11's proposal based on the recommendation of the
SEAC. After duly considering all the relevant aspects the SEIAA was
pleased to grant EC to the Respondent No.11 on complying with certain
conditions. Hereto annexed and marked as Exhibit-CC is a copy of the

minutes of 186" meeting of SEIAA dated 6! February 2020.

On 18" February 2020, the SEIAA granted environment clearance to the
Respondent No.11. Hereto annexed and marked as Exhibit-DD is a

copy of the grant of EC dated 18" February 2020.
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7. On bare perusal of the facts and documents stated hereinabove, it is apparent

that the present Appeal has no merits and has been made with an intention to

harass the Respondent No.11. however, without prejudice to the

aforementioned submissions, the Respondent No.11 now address the grounds

of challenge to the EC;

Commencement of construction prior fo grant of EC,

7.1.

7.2.

7.4.

At the cost of repetition, the Respondent No.11 states that it had
commenced construction/excavation in furtherance of the
commencement certificate dated 28" March 2008. The said
commencement certificate permitted construction of total 17595
sg.mirs., which is less than the threshold limits of 20,000 sq.mirs.
Thus, the Respondent No.11 is not required to obtain EC to carry out

such construction.

The Respondent No.11, relying on the circular dated 215t April 2015
of the environment depariment, Government of Maharashtra carried
out construction during the years 2016-2017. Till date the
Respondent No.11 has not exceeded and constructed over the

threshold limit of 20,000 sq. mirs.

Therefore, in light of the facts stated above and the prevailing law, it
is amply clear that the Respondent No.11 wasnot required to obtain
an EC as till date the construction carried out by the Respondent
No.11 is below the threshold limit of 20,000 sgq.mfrs and the
Respondent No.11 has not committed any violation with regards

obtaining an EC.

It is worth mentioning at this juncture that the Respondent No.11 was
issued show cause notices on fwo occasions alleging

commencement of construction without obtaining EC. However, after
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examining the ground realty as well as the law, both such show

cause notices have been withdrawn.

7.5. Therefore, the allegations raised by the Appellant with regards
commencement of certificate is completely are misplaced and has

been considered by the authorities prior to grant of EC.

Concept of ex-post facto EC being alien to environment law:

7.6. The Respondent No.11 states that the allegation raised by the Appellant
with respect to ex post facfo EC is based on misinterpretation of the law.
As stated above, the issue whether an EC is required prior to
commencement of construction is no more res infegra. The Hon'ble
Bombay High Court in Writ Petition No. (L) 655 of 2014, Glomore
Constructions and Ors. Vs the Union of India & Ors. as well asthe
government of Maharashtra vide its circular dated 215 April 2015 has
clarified that the Project Proponent is not required to obtain an EC as
long as the actual construction onsite is below the threshold limit of
20,000 sq.mtrs. Admittedly, in the instant case, the Respondent No.11

has not exceeded the threshold limit of 20,000 sgmtrs.

Therefore, the grant of EC to the said project does not amount to an ex
post facto grant of EC. An ex post facto EC would be one wherein a
project has exceeded the threshold limits of 20,000 sq.mtrs. and is a
violation case, is granted EC. In the instant case undisputedly, the

construction is below the limit of 20,000 sqg,.mirs and is not a violation

case. Thus, the EC under challenge in the present Appeal, by no stretch

of imagination, can qualify ex post facto grant EC.

7.8. Furthermore, it is pertinent to note that the authorities have taken note of
the fact that the Respondent No.11 has carried out construction below

the threshold of 20,000 sg.mirs. and would require an EC only in the
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event it exceeds the limit of 20,000 sq.mirs. Therefore, the SEAC and
the SEIAA after duly considering the above law and circumstances were
pleased to grant a fresh EC to the Respondent No.11 with respect to the
said project and the allegation of the Appellant with respect to ex post

facto EC is completely flawed and misplaced.

Non application of mind by the authorities;

7.9.

7.10.

The Respondent No.11 states that the Appellant has made bald and
replete allegations with regards non application of mind. The Appeliant
has alleged non application of mind on the grounds that all relevant

aspects were not considered prior to grant of EC.

The Respondent No.11 states that all the issues as alleged by the
Appellant have been raised in the two show cause notices addressed to
the Respondent No.11 detailed hereinabove. The authorities after
verifying the ground realty and considering the judgment passed by the
Hon’ble Bombay High Court inWrit Petition No. (L) 655 of 2014, Glomore
Constructions and Ors. Vs the Union of India & Ors.as well as the
circular dated 215t October 2015, was pleased to withdraw the said two
show cause notices. Therefore, the authorities have already addressed
and verified all the allegations as raised in the present Appeal and after
due deliberation have withdrawn the show cause notices and have

granted EC to the Respondent No.11.

. Furthermore, the Appellants case of non application of mind is not

maintainable on account of the fact that the authorities have diligently
followed the EIA process prior to grant of EC. On perusing the
exhaustive EIA process canvassed hereinabove it is abundantly clear
that the process takes care of all environmental concerns and takes into
account all relevant aspects prior to grant of EC. In the instant case,

admittedly, the Respondent No.11 and the authorities has scrupulously
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followed all the EIA process, thus the allegation of the Appellant with

regards non-application of mind is completely flawed and misplaced.

Violation of various Municipal laws;

7.12. The Respondent No.11 states that the an EC is a clearance restricted to
the Environmental aspect of construction. The authorities ought not to
examine compliance of the Municipal Laws and are required to restrict
themselves to the Environment aspects of the project. On perusal of the
EIA notification, it is apparent that the statutory bodies ie SEAC and
SEIAA have limited powers and competence to only consider
environmental aspect. Therefore, the Appellant has erred in alleging
violation of Municipal Laws whole attempting to challenge the grant of

EC.

7.13. Without prejudice {o the aforesaid submissions, the Respondent No.11
states that the entire construction as carried out is in compliance with ali
municipal laws including the DCR, PCMC and MRTP Act and that this
Hon'ble tribunal lacks jurisdiction to examine compliance of municipal

laws.

8. Respondent No.11 states that the answering Respondent is not dealing
with the captioned appeal in seriatim more particularly since the entire
bogey of allegations and contentions raised in the Appeal have been

dealt with and answered in terms of the above. The Respondent No.11,

however, expressly craves leave to file an additional Affidavit dealing with
the Appeal in a _paragraph-wisemanner, if the circumstances so warrant.
Nothing sha_l‘la" be deemed “fo haya’ been admitted by the present
Respondeht:, L;n!ess expréSsEy adrinitted herein, merely for want of

specific traverse.
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9. Respondent No.11 states that the issues and grievances raised by the
Appellant stand fully answered in terms of all that is stated hereinabove
and thus, the Appeal has failed to make out a cogent and compelling

case for grant of any reliefs by this Hon'ble Tribunal.

In the premises therefore, the Respondent No.11 submits that the Appeal be

dismissed by this Hon'ble Tribunal with the imposition of costs.

Solemnly affirmed at Pune }

Dated this 24th day of September 2020 )

Before me,

Advocates for Respondent No.11 M

Respondent No.11

A. RASHIDN 5 BEFORE e
D. 8AvED
PUN S .
REGD. vo, A JZ)Z

Noted & Registered
At.Sr.No.: BI00232 200

'




0 e oo ExhibitA
o fUmdt -feimes qgﬁmrﬁ‘-m, U - 899 o9
AL o _(mga‘iﬁw.mﬁm \ %7 Reie orar gediE svm) | . .
s (e ar R ﬁmaa?r e Wamaémaﬁfam%ﬂﬂ?ﬁw
~ ,": o a?[ ) _'
- f‘(ﬁ?ﬁ—ﬂﬁa ke
m 7~ R SR
ihef- §1E "":.?'_.J I
WWH@WMWW& A mwamnﬁm*aﬁﬁéq,mﬁ%ﬁﬁ
T BY AT TG I STEaR 2uaTg A9 e N gag e ‘ ﬂu%a"taﬁiﬁi(ﬁm)‘?gﬂaa
24y Rl TGO refer it Qe 3 o o S
\ ﬁqﬁﬁaaa%ﬁmm. '
W-BQQOQ(,_ : .
i - amﬁr@‘fj}e, J200¢
fim: KLY 0:{/?005
.Qqaaqwummﬂﬁaﬁwﬁ-ﬁm
4 Wb el
i 93/ © U/Qoo(_o mﬁasﬁq‘raﬁ?ﬁ Wmmﬂaﬁﬁmﬁmmam I
S S wg@mﬁq?ﬂuaémmﬁaaﬁ - - |
i q) - WWWQWWWWW&?&W - -
?) w@awwmﬁﬁamwﬁ%ﬁﬁa&mﬁmﬂamﬁmmmﬁ |
mﬁﬂwaﬂ?{aﬂﬁmﬁﬁ ' _
3) a‘lmcrd'crzﬁrqan‘aﬁmﬁa Wwﬁmﬁqmmwmmaamﬁmmaﬂawww
=, _

E,
B) e TR AW fferear / iR @ St 97 Quand 39 o, oo
N mmmammw?ﬁmﬁf@mmﬁmqﬁﬁmeﬁm g ocii R
e e Wﬁmﬁmmmmwammmmmm,m-f
: Wﬁﬁmmﬁmwquwm :

cheafts meﬁammmmmﬁmwww
At foram el SR AT,

Wwwmmﬁmﬁmmmﬂamﬁmm@ﬁﬁﬁﬁ
mm&sﬂ?mﬁaﬂvmﬁﬂﬁ m%ﬁ#!‘c:wﬁr

<) wmwéﬁmmmquwmwa&rﬁmq%ﬁ .
qﬁam@ﬂmmmﬂmmqﬁmﬁq%w%ﬂm/ﬁamﬁ\wm
WRWWWHWWmWWW@WRQWm
Wmmqmmmmﬁwmmm :
. Raau o eam e dwe A,

R) | Wmmwmﬁmmmmmm :
fiemoht Samar R & wRRer orr Rl Sawnet snewe md GuRe Rwr Frizor {fERs
AR . 24/ - 7 A ARET . Yo /SR, At ey wf RS S8 SR




q0)

92)

)

9¥)

: 94)
q'a)
%)

1)

%ﬂﬂwﬁr{m &'&Ec{mu«l srcttm avF? E‘@ﬂﬂﬁfﬂﬂﬂr o Wﬂ’f LI TR
?T@ WW@WMWWaWWWWWW-

__:mcrm

=W
?mewm)qw ”f"ém”aifamﬁ mﬁmaqmﬁgw S AR, FEE,

?ﬁéﬂﬂ'\{

smzfﬁ%mwﬂammm ;%:Tam‘r""é‘mm e
m/mwmmmmmmmmﬁaﬁam/

ﬁmwmzﬁuﬂr@wﬁﬂﬁ#m STETAGTY SRV ATE. aRY wRremE (Fe

e T AT swm SR TehS TIaR HRIEn

geReEr aammmﬁammw& asfﬁ%?ﬁamaﬁé‘r (Letter Box) ngna WWW
'w@am@@mgﬁmﬂmw amqpﬁamm%@mmmaﬁ

el TSR T SR andier & i‘-’m@m HETRATeTIre e «:UW RS 3’{1‘%

e it e (e Wl ¥ ) e < AR smﬁwaszrmd} ARSI 1R 6 amE
3%21?@[ i eqerereet SfrTeRl 9ot - 3o, QTWWWWWWWM.?"_ (X7
T S oA ), a@aﬁaﬁmmﬂmmmﬁmmwmmﬂmm Ol &

U STLE AR, Wwwﬁ@mmzﬁammﬁwﬁ =
mmwmmwmﬁmm#m mﬁaﬁam/mﬂw%&nﬁm o
Rk G A s
-w*@wﬁaqﬁwmmﬁwﬁmﬁmﬁ 99.3.9.4, ﬂ?ﬁﬂ?ﬁﬂmﬁﬁﬁm
_ammaﬁ WW&W?WW%‘HWW B

Rccot mwmwmaﬁmﬁﬁ %ﬁm@ﬁm@m e S0 4 qITHRS o Wﬂ?ﬁﬂ#mﬁﬁﬂ C
| AT I S TGN AT @ o e, o e ol st SO A s

E W__?ﬂt?f aﬂﬁ%ﬁiﬁmﬁ WWW MWW%WWWWM;@H@ &y
e TR e sisfar e @?rf?‘f RO e

WWW@I@WW&H

Wmﬁwgﬁammﬁqmmmm SEICEing

o ?°)WWWW@ Ue Wgﬂmﬂméﬁ Wﬁmﬁawmauﬁmﬂwm :
'M)

o SuarTgelt 2 RIS WTET GO SN AR,

3ooa’? . a@a%ﬁwﬂa%ﬁ(wﬁ%w)ﬁmaﬁﬁmmam'_-'-_'
Wmﬁaﬁaﬁmaa@mﬁﬁ%ﬁamﬁmﬁmﬁﬁ%ﬁmmﬁmﬁgﬁﬁm&mm ;

| Wmﬁmﬁm@eﬁamﬁ R Wmﬁwmmﬁﬁﬂﬂﬁﬁm'
R @awé‘f au% W/m w}a—\: ~raw~m m‘}a arar mmﬁ? nr"“n'ﬂ? -efamﬁ u_rft ea‘mrmg’r*;_;
| __qamwaﬂmﬁmmwa@amﬁr& maﬁmmmmmmﬁﬂﬁwmmﬁa’ S

. ‘dﬂ‘} quah

(H:ﬂ’f)fm%‘cﬁmﬁ’r __

) w mmmﬁﬁﬁaa@qgwmm am /WIW/W/%W/W/V

R |




. . \ -3 | |

| AT maﬂmwr q_ommmmmammwm '

ST aToRoaTH g‘\%rra' Eb'Q'U?ITTHET‘EfT

7) gaém%mwmmmﬁm 9%y Q eflet Te 25 3 mﬁwmmmqgfaaﬁqmmmm
FRIGIE GieIpr Wiraer O PreuaTaes afs! FR! e JITe TavR) AT, 96k SAPRIArT aPR i St
Sftreprare SR qurRCl @At et @ ST AT <t Sar A, aTies ad aRoTRT HERR SR,

- TETTRUTfeTET SeRUT HRUIHAR SR a7 Biga. |

\?) Wmmmmmmmmmmmmwwﬁﬁmw

mmwﬁmwwﬁmﬁ%ﬁmmﬁmgﬁaﬁmm@%m mmﬁmﬁmm
- E1S Fema Jfte g2 anv) [, m@mﬁm&ﬁmmmmww 3 TS TEE g
wﬁﬁm@mﬂmmmwmﬁmﬁ
me(ﬁmﬁ WW)WWW@W@W&RWM

FRoTH Sl & 97 SRIca et A, Gﬁwﬂmmmﬁamﬁaaﬁmﬁmtmam

%) Wﬁwmawmwﬁmﬁmmmmmﬁmmﬁ
. Al AT SR UETS OaeaT T JIeTd Bial. b

Y) o wRyesIiUee] TRERMY ATHRT T ARl &QHWWWWWWW ﬁtﬁrﬁm

ﬁmgﬁﬁm@w&ﬁmﬂﬁmwmm Wﬁméﬂﬂﬁm&mﬁ?ﬂuﬁwm
. s

A o O Wmmmﬁmﬁawmmmmmgﬁaﬁwmm
GEWEER BTN 7Y, .

WWWHW(W)WWWWW a:ma}w
W?ﬂvm%arwaﬁm% azﬁmmmﬁs‘a : ~

TR qzmaﬁrfaﬁmsrﬁ%ﬁnam‘m géﬁmm@mwmwﬁéa wmmmw
o atrha?am‘r AT A GaRedor g mwmmwwmmamm

90) ﬁahmqgwm%ﬂﬁéﬁmﬁsﬁmaﬁwmmm mmwﬁmm&am‘é’r |

99)

93)

aﬂq—wm WWWWWW&%&HW%WW T,



o amu e A e Pl ui- - B
g : : ]

|
» o
Wazﬁmma‘?aﬁa Wa@mwm &mm&m&ww@mmmmﬁm&
L WWWWWWWWWWWMW wmm
FETEE WmﬂWWW%@WWWW%(@WW)WW_.~-,-:_
L : H@&WWWWMWW?@ SR I TR 0T e 0

93) '_%m%mé@%ww@mmﬁ#%& mmmmmm@mﬁmmm
L) Tefoer SErl TR i Fro S el ol ifRe. Srare e = et a1eft SRl SR
7 ?WWWW%NWWHMHWW{W)W@WWW
i oy Tiai o Eeder PiRieR Gemn areeuid gas 9w T wafmﬂ@mﬁmmmﬁﬁﬁﬁ
Pl o WTWWWWWWWM% B%ﬁfrimé =

98) 'WWWNWMQW e e A a%ﬂmmawma?ﬁszﬁé :

'qmah eéﬁaﬁresmwmamaa‘f 9¢ %aﬁmﬁaﬂﬁﬁﬁ%ﬁmﬁam e A AL aﬁwm' |

Yy ."qw)?'mwcxwmﬁmmmmmmwmﬁ wgpfmma'em?ﬁémq:q‘fw
B L mamswv’ﬁam%wwwqﬁ

o

A IR TR T

e T



e T er—nlr Mivey A,
qn ﬂ?'i

T IcuR u./qs“r

’ e RITE Wy HTER AT Py IOE T N
= ”?! 1 . [e“rwrm/f‘am m q,g-ram-a(r J Gn'irn vzrﬁrr vr‘n"if‘rtrr o

z ‘m%ﬂ /u :m 0. qiﬁi 9(

FRAMYEINT Tears, 2, gﬁf_mw\

S WETYg T-fopy
Tamry as-"rm‘r“' TEwrT 1y

3 @‘mm ot m‘h ad :

T w'Ts 3 Tertra,

§) 9riEy pr=y TYUTE IR e Tey
5] Pty 5 STTTEY Ty vy 3 WY ohm
WA o o RErR FOGTY HWUTPTB“*I . S

AT=1 3y HETY w .'Ul"'“r:! g nrrar TETEqTY ﬁ?fﬁ' 3]'}”' _ﬁ. EE'TT- ,.

BN THEY 2T SEra~ O (e WJ" : -y .,."f“
aﬂ'ﬁabr e BT, RereTamey ahmrm"ﬁ F”a??ﬁ‘nt 'f“ﬁ?" By

]
i

e g
TR
i




D\jﬂe “0 "&ﬁ% mu«p\
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Yot

(S - |
/o
/gé, Fw*mOf?o?g the, S

- 1eicaleRimpri hinchwad Municipal Corporatlon
-'&\ P; it Pune.- 411 018. :

épﬂ;(yaq-}-/u RDDS
120079
R wn A :
0 RDER
' 1S No. uFos k .
_ Sub: Lalcul S. No.2 oqlh lﬂ_ ‘ vﬂ!age 03 m..n'u Tall e
Haveli, sanctioning of the - sz_# '

: 1) Application dated n_\o:H loo?-from M. Saa\/\\n B\Mrow L Lep->

The Applicant  Mr./drs./Smi, 'ﬂdm\'LAW\(M Hﬁﬂ’rwm\CPﬁH Ytwrd L Ms. Vaisnaas

Behalf of M |5, LYOMPYON Gregv ¢d Vid, devh. consirnation CP A1y
has ‘requested for sanctioning the Iayoul
e 17 Mo HT0 L : of the marginally notes land. |

Pilax Owed= L3A550:20 ML _ |
The City Engineer, Pimpri Chinchwad Municipal Corporatlon is therefore pleased lo
sanction the layv~  olan subject to the condition mentioned below and as amendmem
shown mred o o = plan.
1) The layout shouid be demarcated on the site with boundary stones by the occupant
and gol meas -3 through the L.R. Depariment. / City Survey’ Office.
at the occusznt shall complete the construction of roads and make the piof ready

?{ deveiopment within a period of one year from the date of this order.
h*““ B\ 1?% tno sale or lease of a plol in layout will be permmed and no buatdmg
f suy i} Rimission in any plot in the layout will be granted unless the construction work of

! nal roads  cproach roads and open space is completed.

fizl the puznasers/occupant of the land shall not ‘construct any building thereon
zhless N A £ 27~ ssion under section < * of Maharashtra Land Revenue Code, 1966 is
S L m;,-f “obtained and buitding plans are got approved.
SV Al ke nlote - =~ layout shail;ae@used for re51denhal purpose oniy and the use shall
be as per D.CR of PCMC. - S
&) No Plots shoulc admeasure 1€ss then he minimum area prescribed as per lhe Table
No.-27 in D.C.R. of P.C.M.C. after-actual measurement.
7) The open space in the layout shall admkasure not less than 10% of the total area after
for any other :;:oose other than playground, garden, etc. as per D.C. rule:No.11.3
and as per 11 2.7 5 shall be handed over to PCMC.




8) Al[ lha roads in the Iayout shall be constrqcled on’ sule be{ore di..possng any of the:
-plotsto | the satisfaction of’ Cl _Z Engineer and accordmg o lhé specnf'oatzon at%ached

“herewilh vide Appendixi, PN T

9) That the ¢olony roads aiong w:f o] elopmentplan roads ;r any passtng ‘through the
‘land .or othar wise., logether .wﬂh Storm. wnlh ‘storm. water: .B[aﬁ'lszzace&qo irticted on
site. :

10) That the water lines are held-as: per spauﬂcahons enc!osed as Appendoc W herewith

and to the satisfaction of the City Engineer. | |
11) That _tba drainage is connected to the Munimpal drainage Syslam when the: same Wil

be awdtble in/§ vicin!ty of the colony (A per instruclionb In Appendux HI ehctosad» = -t

herewith)

12) Fhat the dualblns are. providad as’ per tnSln.lcluons and‘éo lha satisfacuon of ‘the-

Sanltary Inspeclor..

13) That electric poles with sireet Ilght are provaded as: Per instrucuons and lo the A~

satisfaction of the Cily Engineer. -

14) Thal the open spaces. mainlatned in- lhe layout will noi Be taken in’ possesston by
- the Municipal Corporation unless the same are’ properly laVeled planled with trees
~ and properly fenced and developed.

18) ‘nfdngement of any of the above condnions shall rendat. tha holdor llable top such

panalhes gsimay. be. fixed in this’ half by' tha MunIdBal Corporation under the:
rovisions of B.P.M.C.-Acl 1949 andiR.T.P. Act 1966, or to there coresponding law -
as for the time being inforce.. . )

16) The existing approach road. shown on Iayout p[an shall be owned and conslmcled on. -

site 1o the satisfaction of Clty Engmear -and according 16 the satisfaction attached :

perewnh vied appendix—| before applying for the bulldifg bermission. © .

:Developmenl Charges' of - fand and- building will be recovered at lhe lame of

sancltomng of building’ plans ; _

a o, O.S‘tguu o E’fClty Engfneer. | _
]‘ @GWW N lepn Chinchwad. Mumc:pal Cgoration.

17)

| Pimpri 411018,
| Sen a\.l-u bapak -
Cito 1) Ar.SaAl Win Smﬂnfnf{ CLURAT M Rimapi; <18 (vvahsancuonedptan.,) o
' 2)The Deputy Director of the Town' F’Ianning, P.C:M. C.:Pimpri~18;
J 3) The District Instrugtor of Land Record E'oona 1. :

4) The: Tahslldar Haveli, Poona '

‘ 5). Copy'with'a'‘copy of sanctioned plan subrnltted © The: eﬂ][ector of lee '
! ,‘(R E! ) Pune-to favor of informanon

g kB
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Detniled Specifications 4 For construction of WBM roadg,

9Bl roads The.width of actual WBM surfaces should be as

“under,
' ( for width of road shown on layout plan.)
" 5.,%0. Width shown bn " Width of actual Hidth of sice

layout .plan. WBM surface Beoms in H.M.

e e e e e e e o ‘g
1) 100*%.0" (30 mtr) 62',0" (20 mtr) 24',0" (3.0 mtr).
. 2 _M__‘_B‘O'.o" (25 mtr)  52'.0" (17 mtr) 20'.0" (6.5 mtr)
3) %0 .0% (“¥ner) 420,00 (14 mtr) 10°.0" (3,0 mer)
4) 50:.0" (16 ‘mtr)  32'.0% (11 mtr) 10',0" (3,0 mtr)
5) 45'.0" (14'mtr)  320.0 (11 mtr) - 6¢.0% (2.0 mer)
§) 40'.0% (13 mtr) 257.,0" (08 mtr) 6'.0" (2,0 mtr})-
7} 30'.0" (10 mtr)  22°,0" (07 mtr) 3'.0Y (1,75mer) !
8) 25'.0" (0B mtr}  17',0" (05 mtr) 4'.0" (1,25mer)
92 20',0" (07 mtr) 13'.0" (04 mtr) 4'.0" (1.25mer)
p Specification of each of sub-item stand-above shall be as '
' under. (vide standard specification volume of Government of
Maharashtra Public Warks Department.
e e e e e e Y e e
S.Ho. Sub-item of work Specification &
page Ho.
1. Hard murum supplyinq & Rd-23/202
spreading, R6-2a/205
2. Rubble for scling Rd~19/197
. RQ-27/204
S 3, Collection of 40mm & 60mm RA~22/201
. slze metal & its spreading Rd=-29/205
_ RA-20/202
(4. Collectinn of soft murum &  RA-34/203
its spreading & blind age. Rd-28/205
‘is, Consolidation over soling R4-35/209
- : hard murum normal ‘size . Rd-38/210
2 P, .- T metal & soft murum;&_§v€:‘~;;Rdﬁéolzfiw.
- : cosidesshouldebs. folronit oot gen T : i
- e e o 2 S5 SR LR G S PO L

‘General specifibat@qq;,qpuc0nstrué£iﬁ§-ﬂié.ﬁ.'road following
lonse layer shauid'bé'btuﬁtded;f “"" -

2) 60 mm trep blasted metal layer - 150 ~- fhiék
b) hard murum - ° 50 mm thick
c) 60 miz trap blzsted metal layer o 159 mm-thick
&) hood murum - 50 mw thlck
é} 40 nv:  trep blastzed metol = 190 mm thick
é} s0ft murum . - 50 nmun thi e

E i Cbmpectfﬁg #ith artifictal watering is to Le don. fer
e.ch three ldvir of trep metal Meecossgary earth: ark, in

embankment & cutting should be provided as ner site ceundivi n.i

D | a2




. ’ SRFDET SRR Wi o
PR

L T e— o

- D -

If the laver is in bleck cotton soil hor¢ murum
blunketing of 6" thick below metal layer should be provided,
Above this-layer 60mm trap metal, 150mm thick loose hard
Jmurum, 50 mm thick soft murum with compaction with '
compaction with watering should be leveled

¢ . For completion of road N.O.C. of concern Deputy .
- ~Engineer (civil)THiwuld bq§ got & submit along with other
{?ocuments. - - . 5

" HY

All this work should be carried out to be ‘satisfaction

;ﬁf the Municipal.Engineer or his authorized representative
~gompetent to certify the quality of work. '

ix
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' ‘mgoendix~II" “jﬂ

ioﬁal Specification for 1a ;n‘
*&@*6§§f?iron pipe 1.
laiad for €ach roag

+ IL any mafor Develorme
Plan roag S.passing, through the Sanction
e ' pmf 150 mm, qiga.

specifgb
ings =-

The iteq including labour g materia} should pe
drried oyt a5 per

Standarqd Specification No.BD-v_y
Page 5471, . -

{

-




"Appendix-IrI*

Specification fsr"la?Iﬁﬁféfjazning drainage lines,

. Connecting house-hold-drainage system to Municip:l o ) P

— —— f‘rﬁiﬁag&T_ J— B - s I . B B . g:)"“
. Wherever there are open surface gutters construct -d

by the Municipality, the house hold crainage shruld be [
.joined to such gutters b: ‘mroviding half round or V-shaoed J’f

channels of syitable die,,size, Before Joining there

should be a Inspection chember sultebly covered of 20N

X 1',6" size to intercepnt ground but on the around of

plot holder, Such open gutters should be constructed as
. Per standard specification No, BD-V-43/page 574.Pace 571

anc Inspection chamber as per standard specification No.
BD~-V-43/page 574, '

Bherever there is under ground drainage vrovided by
the Municipality the house drainage should be properly
connected to Municipal sewerage system, This item should
‘be carried out as per standard specirfication of ( B & D )

gpartment of Government of Maharashtra Specification
BD~-V-4 3, page 574,

T\
N B. AlKH ;
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Office of the, ‘ ‘

Pimpri Chinchwad Mumcrpal Corpration,
Pimpri, Pune 411018.

No.: BP/Layout /Pimpen/ 88 /S [ 2.0
Date: § /4' !201:2 F / =3

' ORDER

C.T.S.No._ 4702

Sub: Layouts.No. 20 qI/B /2.
Vilage ___Pimps] Tal: Haveli / Mulshi

sanctioning ot the |
Ref: 1)Application dated from L. AMs_Sachin Sutea
The applicant Mr. Mes:7 Seat : o

"Behalf of " : has requested for sanctioning the.

(PA—

layout of the marginally notes land.

The City Engineer, Pimpri Chinchwad Municipal Corporation, is therefore p!eased to
sanction the plan subjectto the conditions mentioned below and as amendment showninred

onthe plan.

t) The layout should be demarcated on the site wtth boundary stones by the occupantand
gotmeasured through the L.R. Department/ City Survey Office. :

2) Thatthe occupantshall complete the construction of roads and make the plots. ready for
devetopmentwrthm a perlod of one year from the date if this order ‘

3}y That no sate orlease of plot in layout will be permitted and no burldrng permission in any
plot in the layout will be granted unless the construction work of mternal roads,

approach roads and open space is completed.

4)  Thatthe purchasers [/ occupant of the land shall not construct any buridmg thereon
- unless N.A. permission under section 44 of Maharashtra Laﬂd Revenue Code 1 968 is
-obtained and building plans are gotapproved.

5)  Allthe plots in the layout shall be used for residential purpose only and the use shall be
asperD.C.R.of PL.C.M.C,

6) No Plots shou!ct admeasure less than the minimum area prescribed as perthe Table No.
- 27inD.C.R.of P.C.M.C. after actual measurement

7 " The open space in the layout shail admeasure not less than 10% of the fotal. area after
- forany other purpose other than playground , garden etc as per D. C ruie No 11.3 and (
-asper11.3.1 SshaltbehandedovertoPC M.C.. _ -

8) Alt the roads in the layout shall be constructed onsite before drsposrag any of the plot§ to r
- -the- satisfaction of City Engineer aod accord;ng to the specifi cattcn attached herewrth
vide Appendix - S

T

9) That the colony roadsr-alosng with Development plan roads if any passtng




10) That the water lines are held as per spediﬁcations enclosed as Appendix {l
herewith and to the satisfaction of the City Engineer.

i1) That the drainage is connected to the Muhicipai drainage system when the
same will be available in“the vicinity of the colony (As per instructions in
Appendix lll enclosed herewith). :

12) Thatthe dustbins are provided as per mstructlons and to the satisfaction of the
Sanitary inspector. -

13) That electric poles with street light are provided as per instructions: and ta:the
satisfaction ofthe ity Engmeer

14) Thatthe open spaces mentioned in the fayout will not be taken in possession
by.{he Municipal Corporation unless the samg. e‘we properly leveled , planted
with trees and properly fenced and developed

15)  Infringements of any of the above condition shali render the holder liable top
such penaltles as may be fixed in this behalf by the Municipal Corporation
under the provision of B.P.M.C. Act 1949 and M.R.T.P. Act 1866, or to there

corresponding law as for the time being in force.
. t

16) The existing approach road shown on layeut plan shall be owned and

constructed on site to the satisfaction of City Engineer and according fo the
. : satisfaction attached herewith vide Appendix -] before applylng for the building
\ - permission.

e

17)  Development Charges of land and building will be recovered at the time of
sanctioning of building plans. :

Q. €. S{gied ' W

e 5 Ci ~ f2 City Engineer
' oy t Engineer Pimpn Chinchwad Municipal Corporation.

Ai Pimpri 411018 é,

I

L

;CC 1)M’f gac/hn Sufa} f L B) (witﬁ sanctioned F in)

- 2)The Deputy Dlrector of the Town Planning P.C.M.C., Pimp:. 18
' 3)The’ tri&'lnstructor of Land Record, Poona -1
4)The ahsflaar Haveli Poona
- 5)Copy With g copy of sanctioned pian submltted to’
" - 6)The Collector of Pune (R.B.) Pune to faver of information.
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298

Detailed specifications for construction of WBM roads, WBM roads the width of actual
WEBM surfaces should be as under

{(for width of road shown on layout plan)

S- Width Shown on fayout Width of Actual WBM - Width of Side beams
No. ‘Plan ' Surface in H.M.

1. 100.0"(30mtr.) 62'.0"(20mtr) 24'.0"(8.0mtr.)
2. 80.0"(25mtr.) 52'.0"(+7mtr) 24' 0"(6.5mitr.)
3. 60.0"(18mir.) 42.0"(14mfr) - 10'.0"(3.0mtr.)
4. 50.0"(16mtr.) 32'.0"(11mtrt 10".0"(3.0mtr.).
5. 45.0"(14mtr) 32.0"(1 1mtr) 06'.0"(2.0mtr.)
6. 40.0"(13mtr.i * 25'.0"(08mtr) 06'.0"(2.0mtr.)
7. 30.0"(10mtr.) - 22'.0"07mtr) 05.0%1.75mtr.)
8. 25'.0"(08mtr.) 17°.0"(05mir) 04'.0"(1.25mtr.)
9. 20.0"(07mtr.) 13.0"(04mtr) 04'.0"(1.25mtr.)

Specification of each of sub item stand above shall be as under, (vide standard
specifications volume of Government of Maharashtra Public Works Department)

‘S. Sub item of work Specifiation and page no.

No,

1.  Hard Murum supplying and spreading Rd-23/202
' ' Rd-28/205
2. Collection of 40 mm and 60 mm size metal Rd-22/197
And its spreading Rd-29/205
“ Rd-20/202

3. Coliection of soft murum and its spreéding Rd-24/203 |
and blind age . Rd-28/205
4. Consolidation over soling hard murum normal Rd-35/209
Size meta! and soft murum and over snde Rd-38/210
Shoulders Rd-40/211

General specn" catzon for constructmg W.B.M. Road following loose layer should be
provided.

a) 60 mm trap blasted metal Iayer 150 mm thick
b)  Hard Murum 50 mm thick
c) 60 mm trap blasted metal layer 150 mm thick
d) - hard murum , 50 mm thick
d) 40 mm trap blasted metal 100 mm thick
f)  soft murum 50 mm thick

o

Compacting wnth artificial watering is to be done for each three iayer of trap metal
necessary earth work in‘embankment and cutting should be provided as per site condition.

1f the layer is in black cotton soil, hard murum blanketing of 6" thick below metal layer
shouid be provided. Above this Iayer 60 mm trap metal, 150 mm thick loose | hard,] urum, 50
mm thick soft murum with compaction with watering should be leveled. -~ ’_ e 8

For compaction of road N.O.C. of concem Deputy Engineer (Clvil) should %e got and submit
along with other documents. * 3 ot |

d Es
or h:s Y

Al this work should be carried out to be satisfaction of the Municipal Enganeer‘

, au:thonzed representative competent to certtfy the quahty of work. W —
3 . * s? w
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"Appendix - " | |
Additional Specification for laying water supply

Cast iron pipe line of 100 mm. dia. minimum should be laid for each road. If any major
Development plan/Regional plan road is passing, through the sanctioned layout a pilot line
of 150 mm. dia. should be laid and all branches of 100 mm dia. should be taken from'such
pilot line, sluice’ valve. Fire hydrants at suitable places as suggested by the Municipal
Englheer should be provided. All pipes to be used for this purpose should be of minimum
L.A/A class confirming indian Standard specification No. [5./15636-1988 or 1S-1537-1989.
Allfittings specials shall confirm to 15-1538-1988. .

The item including labour & material should be carri:ed out as per standard specification
No:BD-V-1.Page541. ' )

e

e

e
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“"Appendix - lli" }‘7 0

Specification for laying & ioining drainage lines.
Connecting house hold drainage system to Municipal drainage.

Wherever there are open surface gutters constructed by the Municipality, the house hold

- drainage shouid be joined to such gutters by providing half round orV-shape.........
‘channels of suitable dia., size, Before joining there should be a Inspection chamber
“suitably covered of 2'.0" x 1 '.8" size to intercept ground but on the ground of piot holder.

Such open gutters should be constructed as per standard specification No. BD-V-
43/page 574. Page 571 and Inspection chamber as per standard specification No. BD-V-
43/page 574. =

Wherever there is under ground drainage provided by the Municipality the house
drainage should he properly connected to Municipal sewerage system. This ftem should
be carried out as per standard specification of (B & D) Depariment of Government of
Maharashtra Specification No. BD-V-43, page 574.




BRAMHA LEISURES PVT LTD

| Exhibit-C J’a/
BRAMHA

REALTY & INFRASTRUCTURE

Shaping dreams to realty

Ref. No. September 05, 2013

To

The Member Secretary SEAC
Environment Department,
Government of Maharashtra,
New Administration Building,
15™ Floor, Mantralaya,
Mumbai- 400032

Sub: Application for prior Environmental Clearance for Proposed Construction
of 5-Star Hotel namely “Le Meridien, Pimpri” at Survey no. 209/A/2, CTS No.
4702 at Pimpri by Bramha Leisures Pvt. Ltd; Pune.

Dear Sir,

We are proposing Construction of a 5-Star Hotel namely “Le Meridien, Pimpri” at
Survey no. 208/A/2, CTS no. 4702 at Pimpri by Bramha Leisures Pvt. Ltd; Pune.
We are herewith submitting the application for the Environmental Clearance of the said

project.

Please find enclosed application along with Form-1, 1A and Conceptual plan for your
kind perusal.

Hope the above is in line with the requirement and we now look forward to further action
in this regard.

Thanking you,

Yours faithfully,
Faor Bramha Leisures Pwvt. Lid

mmal
Managing Direcfor

A

Encl.: Afa

=




Exhibit-D 292

(WP L 655 of 2014)

VAT

IN THE HIGH COURT OF JUDICATURE AT BOMBAY
ORDINARY ORIGINAL CIVIL JURISDICTION

WRIT PETITION (L) No.655 OF 2014 @
...Pdtitioner;

Glomore Constructions and Ors.

Vs.
The Union of India and Ors. ...Res ts
Mr.Virag Tulzapurkar, Senior Counsel with Mr. Rafi Patni with Ms.
Anjali S. Mohan i/b. Wadia Ghandy . etitioners

None for Respondents

The grievance of the Petitioners is that though the Petitioners

ropose to construct the buildings, which are less than 20000

@ sg.mtrs. and though this Court, in number of cases, has held that

for construction of buildings, which are below 20000 sq.mtrs,,
environmental clearance is not required, even then, Respondents .

State have issued a stop work notice, directing the Petitioners to

stop the construction work of the buildings which are in project and

are admittedly below 20000 sq.mtrs. It is submitied that the

172




S
(WP L 655 0f 2014)
Petitioners have given an undertaking that they shail not carry o
construction work of the buildings beyond 20000 sqg.mifrs.
submitted that in view of this, the impugned notice which e

issued by Respondent No.3 may be stayed.

3. This Court in sevéra'l petitions, has\ alrea held that
environmental clearance for the purpose of constr n of buildings
below 20000 sq. mtrs. is not fequir

d armmd\the said orders have not
been challenged by the Govern Sthe Apex Court. A
Notification, accordingly, he@be d'by the State Government

recently, taking into consitle! : law laid down by this Court. In
spite of that, the im stide’has been issued by Respondent

No. 2. Prima facie, t

interim relief.

It is clarified that the Petitioners may be permitted to
rfy out construction of the free sell component of the buildings in

the said project.

5. Issue notice to Respondent Nos.1 to 7, returnable on

28.4.2014. Humdust permitted.

[A.K. MENON, J.] [V. M. KANADE, J.]

TYRISHALY TTRAM

2/2




Exhibit-E
A/

BRAMHA LEISURES PVT LTD BRAMHA
REALTY & INFRASTRUCTURE

Shaping dreams to realty

Date: 04/07/2014 ML;
~To

The Member Secretary,

Maharashtra Pollution Contro! Board,
Kalpataru Point,3rd and 4th Floor,

Sion ~ Matunga Scheme Road No 8,
Opp. Cine Planet Cinema,

Near Sion Circle (E)

Mumbai.- 400022

(Through)

The Regional Officer (Pune Region)
Maharashtra Pollution Control Board,

o Jog Center, Old Mumbai-Pune Road
Rl Pune- 411003.

Subject: - Submission of Application for obtaining Consent to Establish from MPCB for

the construction of § Star Hotel at Survey No. 209/A/2, CTS No. 4702 at Pimpri by
Bramha Leisures Pvt.Ltd., Pune

Dear Sir,

We are submitting herewith the application for Consent to Establish under under section
25 and 26 of the Water (Prevention & Contro! of Pollution) Act, 1974 as amended ,
under Section 21 of the Air (Prevention and Control of Pollution) Act, 1981, as amended
and under Authorization under rule 5 of the Hazardous Wastes (Management and
Handling) Rules, 1989, as amended in January 2000.

We are submitting herewith the DD of Rs. 2,3:4,1441- (Rupees Two Lakh, Thirty Four
Thousand, One Hundred and Forty Four only) bearing No. 018456 Dated 04/07/2014

Y drawn on Axis Bank Limited Payable at Pune as a consent fees for consent to establish
‘and application fees.

We request you to Kindly acknowledge the receipt of the same and issue the Consent to
Establish at the earliest & oblige.

Thanking You.
Authorized Signatory
For: - Bramha Leisures Pvt. Ltd

=
Vishal Agrawal
Director

Enclosed:- A/A
Paa o ARECB3YEOE

Bramha Propertios | Bramha Multicon Pvt. Lid. | Bramha Multispaces Pvt. Ltd.
Censtruction | Hospitality | Clubs




Exhibit-F

25

Minutes of the 13" mecting of the State Level Expert Appraisal Committee HI (Non-MMR)
feld from 15" to 18" July 2014 at Maharashtra Economic Development Council, Board
Room, Y. B. Chavan Centre, Gen, Japannathrao Bhosale Marg, Mumbai - 400 026,

The following members were present.

Shri. Jagdish Joshi Chairman | 157 to 18™ July 2014
Dr.ShankarVishwanath Member | 15" to 18" July 2014
Praf. Prakash P.Bakre Member 15" ¢o 13% July 2014
Shri. Sudhir Vashwant Ghate Member | 15" to 18" July 2014
Shri, PrudeepkumarPandurang Joshi | Member 5%t 187 July 2014

' Shri, P.G. Chavan Member 15" to 18" July 2014
Dr.Rajesh B, Biniwalc Member | 16" and 17% July 2014
Shri. Abhay M. Pimparkar Secretary | 15" ta 18" July 2014

Chairman welcomed the members to the 13% SEAC 1] Meeting.

Item No.22. M/s. Bramha Leisure Pvt. Lid,
Environmenial Clearance for Proposed Construction of 5-Star Hotel “Le Meridien Pimpri™ at

5.No. 209/A/2 ,CTS No. 4702 at Pimnpri, Pune.

It is notived that the project proponent has initiated construction work of first phase without
obtaining the pricr environmental clearance. As per the MaEF, OM dated 12/12/2012 and OM
issuec by Department of Envirorment Government of Makarashtra. dated 3171072013, there
cppears lo v & vivlation of LIA Natification, 2006 quirements.

Environment Deparfment/ SEIAA, may initiate credible action after duc verification, for
vielation under Environment (Protection) Act, 1986 and as per the paragraph § of the OM
dated 12th December, 212 issued by MoEF. The propesal will be appraised only after duc
examination snd appropriate action taken hy the SEIAA /Environment Department.
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\/M'/s. Bramha Leisure Pvt. Ltd.

Exhibit-G

GOVERNMENT OF MAHARASHTRA ;ﬁ{
Tel. No. : 2279 3132 No. SEAC-2013/CR-449/TC-2
Fax No. :2281 3947 Environment Department,

217(Annex), Mantralaya, Mumbaj - 400 032.

Date: 30 /08/2014
By Fax/ RPAD/ Speed Post

To,

“Bramha House” 250/251
M.G. Road, Camp,
Pune 411 004.

Sub. :- Proposed Directions u/s 5 of the Environment (P) Act, 1986
r.w. EIA Notification dtd. 14.9.2006

WHEREAS, it was obligatory on your part to obtain prior Environment Clearance from the
Competent Authority, as per the EIA Notification dtd. 14.9.2006, before starting any building

construction activity,

AND WHEREAS, you have applied for Environment Clearance for Proposed Construction .

of 5-Star Hotel “Le Meridien Pimpri” at 8.No. 209/A/2, CTS No. 4702 at Pimpri, Pune. During
the 13" meeting of the State Expert Appraisal Committee - III held on 15" to 1§t July, 2014 it
was observed that you have started the construction activity without obtaining prior Environment
Clearance from the Government of Maharashtra. This amounts to violation of the EIA Notification

2006.

NOW THEREFORE, in view of the above non-compliance, you are hereby directed to show
cause as under :- '

a) Why your building construction activity shall not be stopped forthwith for the violation of
Environment Impact Assessment Notification dtd. 14.9.2006, issued by the M inistry of
Environment & Forest, Government of India, for not obtaining prior Environmental Clearance
from the Competent Authority / Government of Maharashtra?

b) Why further legal action shall not be injtiated against you under the provisions of the
Environment (Protection) Act, 1986 and Rules made there under?

You are also directed to submit your reply within 15 days from the receipt of this P:;oposed
Directions, failing which, this office has no option than to initiate stringent legal action against you

including stoppage of your construction activity, which please be noted.
S ooy

Addl. Chief Secretary,
Environment Department

¥l
it




~ Exhibit-H Vi,
BIRAMIHA

BRAMHA LEISURES PVT LTD
, REALTY & INFRASTRUCTURE

Shaping dreams {o realty

To

The Principal Secretary,

Environment Department . bol j
0%} (yy'\/\

Government of Maharashtra

Room No.217 TR Jre
Mantralaya PRt Sy
Mumbai: 400032 »_ N, gy

~ sub : Reply to show cause for the proposed Project ‘5 Star Hotel’

by Bramha Leisures Pvt Ltd at S.N.209/A/2,CTS No. 4702
at Pimpri, Pune

Ref : SEAC -2013/CR-449/TC-2 Dated 30/08/2014
&)
Respected SirfMadam,

This has reference to the Show Cause notice mentioned above. We wouid like to
submit point wise clarification on the matter as below ;-

Point No. a

In the initial stages, we had planned construction of a mall at aforesaid location and
initiated excavation vide sanction from PCMC and stopped excavation immediately
and subsequently plans were revised and we proposed to construct a 5 star hotel
{(Commercial project) and accordingly applied for environment clearance to SEAC
Cell dated 7/9/2013 amounting to a total proposed built — up area 44695 94 SgM

(FSI + NonFSl).

Further sanction was obtamed v:de Sanction no. BPIlepru15/2013da"‘“

EC from competent authority.

Point No. b

With prior approval from PCMC as referred above, we have

per the sanctioned area and have not exceeded 20000 M
2006 dated September 14, 2006 & the excavated area does

clearance.

This is to bring to your kind notice that we do unders
laps/default committed in not securing Environmental Clear
project and have stopped excavation activity in 2012 before
clearance.

Bramha Properiies | Bramha Mutticon Pvt. Lid. | Bramha Multispaces Pvt. Ltd.
Construction | Hospitality | Clubs




BIRAMIHA LLEISURES PV T LTD

w X
BRANM

REALTY & INFRASTRUCTURE

Shaping dreams to reaity
2-

1
We assure you that we will observe strict adherence to the terms and conditions
mentioned in the Environment Clearance letter, once we secure it from authority.

We are a law abiding organization & hence this is to request you to kindly consider
our project for hearing on priority basis. o
Thanking you,

Yours faithfully
For Bramha Leisures Pvt. Ltd
]

Vishal Agarwal
Managing Director

L

Bramha Properties | Bramha Muiticon Pvt. Lid. | Bramha Multispaces Pvt, Lid.,
Construction | Hospitality | Clubs
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Tel. No.

Fax No.

Exhibit-l

GOVERNMENT OF MAHARASHTRA /)/q CZ

SEAC-2013/CR-449/TC-2
Environment Department

217, Annex Building, Mantralaya
Madam Cama Road, Mumbai — 400 032
Date: 19/03/2015

: 2279 3132
: 2281 3947

By Speed Post/ RPAD / Hand Delivery

To,

\Mﬁa Leisure Pvt, Ltd.

ramha House” 250/251
M.G. Road, Camp,
Pune- 411 001

Sub  : Withdrawal of Proposed Directions issued ws 5 of the Environment (P) Act, 1986.
r.w. Environment Impact Assessment Notification dtd. 14.9.2006. '

Ref :1.Proposed Directions issued vide no. SEAC-2013/CR-449/TC-2 dtd. 30.8.2014.

2. Your reply dtd 28.9.2014
3. Personal hearing extended on 13.2.2015.
4. Architect’s certificate dtd. 16.2.2015

-------

We refer to the minutes of the 13" meeting of SEAC-III held on 15% 1o 18% July, 2014, wherein

your proposed project at S. No. 209/A/2, CTS No. 4702 at Pimpri, Pune, was referred to the Environment
Department to verify the issue of violation.

submitted vide above ref. (2),

the Proposed Directions were issued vide above ref(1). We also refer to your reply

Accordingly,
which was scrutinized and followed by personal hearing extended to you on

13.2.2015 before the Principal Secretary, Environment Department.

comprising the approved plans,

During the course of hearing, it was noted that :

The first plan was sanctioned by Pimpri Chinchwad Municipal Corporation on 28.3.2008 for
construction of proposed total BUA admeasuring 19428.41 m2 of a mall.

As per sanctioned plan from PCMC dtd. 28.3.2008 Non-FSI was not included in BUA.

You have started the excavation only in 2011 as per the sanction dtd. 28.3.2008 and stopped
excavation in 2012 before applying for EC. :

You have stopped the excavation work at site and revised the plans for proposed to construct
a 5 star hotel (Commercial project) on 9.4.2013 for proposed total BUA of 25603.32 m2.
Accordingly you have applied for EC on 7.9.2013 for proposed total BUA of 36611.49 m2.
You have applied for Consent to Establish from the MPCB on 5.7.2014 for proposed total

BUA of 36611.49 m2.

In view of the documents submitted by your rcpreééﬁtative vide letter did. 28.9.2014,
additional information during the course of personal hearing

followed by Architect’s Certificate dtd. 16.2.2015 and their detailed scrutiny, it is hereby concluded
that there is no case of violation as prescribed in the EIA Notification, 2006 and accordingly the

Proposed Directions issued vide above ref.(1) is hereby withdrawn.

In case, any discrepancies are observed in these documents, necessary action will be initiated

against you under the provisions of Environment (Protection) Act, 1986 read with EIA Notification

dt. 14.09.2006, which please be noted.

s i
: (Amgata)

Principal Secretary,
Environment Department

o mw
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_lepri, Pun :
No.: BPf""aydu

n the vyoUt w:llcbﬁ !graqted unless the constructlon work of intemal roads approach roads et
“and o pacé"‘ls comp%eted B : , R

T : .Hx\ x;""f : ; & P
chasers i kc pant of the Tand shall nnkeonstrﬂctiqgﬁﬁualﬁﬁg thereon unles
ndeir secttbn 44 of Mahq@tshtra Land RevenUe Code 1968 IS oblamed and :







-------

aning & }o:nmg dre:nage tmes .

Connectmg house hotd dramage system to Mun;crpet drainage

Wherever there are open surface gutters constructed by the Munlmpatety, the house hold' _'
: .dramage should be ;omed to such gutters by provzdmg half round or V- Shape .......... channets of o
~suitable dia., size, Before jo:mng there should be-a Inspectzon chamber surtabiy covered of 2. O"' . :
1'.6" ‘size to mtercept ground but-on. ‘the” ground ‘of :plot hoider. Such open gutters should be '
-constructed as per: standard specfcat:on No. 8D-V-43/page574 F’age 571 and Inspectron s

- chamber as per standard specrf catxoo No BD-V—43/page 574.

7 Wherever there ;s under ground dramge prowded by the Mumcupatsty the house dratnage o
| 'shoutd be proper]y connected to Mummpal sewerage system. This item shoutd be carried. out as

. per stanidard specifi ication: of (B & D) Departrnent of Govemment of—Maharashtra Spec:ﬁcation No

- -BD-V-43; page 574 : - o

-
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sl

Deta:[ed spec&f catlons for constructton of WBM roads, WBM roads the W[dth of actua| WBM':' '
surfaces should be as under. : _ '

(for w:dth of road shown on Iayout plan)

i .-Ap_pendlx I“

Wldht shown on:
- layout Plan :

- Width of Actual .- -
 WBMSurface .

_-W;dth of Slde :
‘beams in H. M.‘ _

[e. .

¥

- 1000" (SGmtr)
o .-.-.jBG' 0" (25mtr): T
CooB0N0M(I8mtr)
500" (16mtr)
450" (14mir)
~A0N0Y (13mtr)
30'.0" (10mte.) =~

6280 (20mtr) e

B250T (T mitn)

420" (14mtr)

320" (1mtr)

S 320" (1mtr)

1 /25.0"(08mitr.). oo
©22'0" (07mtr)

280 (8. Om’{r)._'._._ . B
24507 (B.5mtr) o
100" (3.0mtr)
C10M0" (3.0mtr)
-~ 06%.0" (2.0mtr)
5 _50620" (2.0mtr). . -
050" (1.75mtr.)

040" (1.25mtr.)
04 0""(1' 25mir.)-

©E@NOU R WN =gl

)
- ..250"(08mtr.) - . 17.0"(05mtr)
| --_20' 0" (07mtr) e .__-1'3' 0" (04mtr.)

- Specifi ication of each of. sub-item stand above shall be as under (vzde standard specnf‘ catlon R
volume of Govemment of Maharashtra Publzc Works Department) -

S No Sub- |tem ofwork ‘. - Spemf’catlon and page no.
;; _ ~1, . Hard Murum supp!ymg and spreadmg RD-23/202 '
B -RD-28/205
o 20 .Col!ectaon of 40mm arsd 60 mm SIZB metal . Rd_42-_21f_i_297 B
B T T and 1ts spreadlng o . = Rd-29/205"
B S - ) T - Rd-20/202.
5 3 'Coifectson of soft-murum and its spreadmg Rd-24/203
L and bimd age. : . Rd-28/205 -

CRd3R09
“Rd-38f210° '
© . Rd-40/211

g Ccmso!zdatlop over solmg hard murum normal
~ - osize metal'and soft murum and over srde '
e :_.‘-shoulders A :

L Generai-spemf cation for construciting W.B.M. Road fgllowing loose layer should be provided.
150 mm thick
50 mm:.thick
- 150 mm thick
50 mm thick
100 mm thick
50 mm thick

L ompactmg with artificial watenng is to be done for each: fhre“e 1aye%f df&trap metal’ necessary
L earth work in embankment and cutting should be provided as per. s&tegcondttlon

- '80.mm trap blasted metal Iayer

- Hard Murum' -~ .

60 mm trap blasted metal layer

;-"_:-hard trum .

40'mm trap blasted metai
'ft-smurum '

o ﬁth_e aner is in black cotton’ ‘soil, hard murum blanketmg of 6" thack beEow metal layer should:
"+ be provided., . Above this layér 60mm trap metal; 150mm thick- Ioose hard murtm, 50 mm thick: soft
s murum W|th compactlon with watenng should be leveled.

L

S FOf Compaction of road N 0.C. 'of concern Deputy Engineer (C:vﬂ) Shoutd be got and subrmt-_
o aiong W|th other documents : 7 |

' AH th:s work shouid be carned out ta be ‘satisfaction of the Mumcspal Engtneer or hls':
-authonzed representatave competent to certify the quality of work. o I




77"fo_r each road

' j';:_f';'_';‘_simce valve Flre hy S at smtabie piaces as sUggested by the Mummpal Engmeer should be o
7 provided. Al pipés 6 be used for this- purpose 'shiould be ‘of minimurmi L.A/A class ‘confi rmlng
“Indian Standard Specif ication’ No IS /1536—1 989 or ES 1537-1989. Al f ttlngs specnals shall conf irm

oS 1538 1989

- Pagesat.

lf any - major'. |
;-*through the sanctloned Iayoul a pllot ltne of 150 S



Exhibit-M
hﬂps:ﬁmil.gﬁogie.conﬂmilmlﬂl?lﬁé&iwl ah1aa502 1 &view=pldsea...

| Gmail . o vmemmmmw@gm -.

mail - Fw: Acknowledgement Slip for EC application

Fw: Acknowledgement SIip for EC application
amessages . |

va;hai_;gg_gr_&a;' <ﬁé§é:574@yaﬁe'¢._m,in>'_ - Thy, Jun 30, 2016 8t 3:13 PM
Reply-To: Vishal Agarwal <vishal574@yahoo.co.in> S ' o
To: Pravin Gathe <pravingathe1 981@gmail.com>

- Forwarded Message -~
From: "monitoring-ec@nic.in” <monitoring-ec@nic.in>
To: vishal574@yahoo.co.in
Cc: monitoring-ec@nic.in
- Sent: Thursday, 30 June 2016 3:11 PM
/)  Subject: Acknowledgement Slip for EC application

Acknowledgement Slip for EC application

This is to acknowledge that the proposal has been successfully uploaded on the
{ State portal. The proposal shall be examined in the state authority to ensure that
required information has been submitted. An email will be sent seeking additional
information , if any, within 20 working days. Once varified, an acceptance jetter shall

. be lssued to the project proponent .

: Following should be mentioned in further correspondence

1. Proposal No. . SIAMH/NCP/56898/2016

ety _ New Construction Projects and Industrial
2. Catue;!f‘ff‘! °f @g, Proposal  : pqiates

o

ol i Proposed Gommercial development project
. a PO L 2 _namely "BRAMHA UZURI" by Sramha Leisures
. 3. Name of the}proposal  * py, Lid, at Survey no. 200/A2, CTS No. 4702

- SR at Pimpri by Bramha leisures Pvi. Lid., Pune
4. Date of submisston for EG : 30 Jun 2016
5, Namie of i':tge Project proponent along with contact details

a) Name of the proponent - BRAMHA LEISURES PVT LTD

b) State : Maharashtra
c) District : Pune
d} Pincode : 411001

Pravin Gathe <pfévingathe1981@gma§!.com> Thu, Jun 30, 2016 at 3:20 PM

To: fahim@bramharsalty.in, nitin@bramharealty.in
Dpar Sir,

Please Rafer Trailing mail of Acknowledgement Slip for EC application of Bramha Uzuri at Pimpri received from

30-06-2016 15:30

o
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Revisec] ks BE/ Oimpai /64 f2015, D1 80] 512800 322
PN Office of the, -
7E Z Pimprl Chinchwad Municipal Corporation,
g’;[{.’“? Pimpri, Pune -411 018, : '
= No.: BP/Layout / /0//”?295179"// T4/20/l4
wWE Date :.24 7 1] 12014
A
ORDER
Sub: Layout's Nc}/9~m0- 2.09/5 /2 C.T.S.No. Q792

Village ___£/mpAa4 Tal. : Haveli / Riuiehi

Sanctioning of the

Ref: 1) Application dated _L2/07/20)6  from | a_Sachin Sutas
The applicant Mr. / Mrs. L&mt 7

[ ‘Biali®

Behalf of CancfBuc Flon (PAHIME Ciop plop has requested above sanctioning the.
(3eqres Lfd- fayout of the mentioned notes land.

The City Engineer, Pimpri Chinchwad Municipal Corporation, is therefore pleased to sanction the
plan subject to the conditions mentioned below and as amendment showninred on the plan.

1) Thelayout should be demarcated on the site with boundary stones by the occupant and got
measured throught the L. R. Department/City Survey Office.

2}  That the occupant shall complete the construction of roads and make the plots ready for
development within a period of one year from the date if this order, ST

3) That no sale or lease of plotin layout will be permitied andnohti:ilg pemussmn B ) plot

in the layout will be granted unless the construction work of intemal roads,

and open space is.completed.

4)  Thatthe purchasérs fbcdubéﬁi%ﬁhglahd shall not construct arny bt i thereon unless N.
A. permission,under section 44 of Maharashtra Land Revenue Code’{ 968 is obtained and
building plans are got approved. i '

o

y ~ '.fénd the use shall be as per

5)  Alithe plotsin the layout shall be used for residential par
D.C.R.of PC.M.C.

6) No Plots should admeasure less than the minimum area prescribed as per the Table No. 27
inD.C.R. of P.C.M.C after actual measurement.

7)  Theopenspaceinthe layout shall admeasure notless than 10% of the total area afterfor any

other purpose other:than playground, garden’etc, as per D:C. rule No.-11:3 and as per
11.3.1.5shalibe handed overto P.C.M.C... : < e

8)  Alitheroads inthe layoutshall be constructed on site before disposing anfof the plotsto the .
satisfaction of City Engineer and according to the specification attached herewith vide A
Appendix-1, Appendix-11.& Appendix-TI. .~ L T A :

&




8) Thatthe colony roads along with Development plan réads if any passing.

10} That the water lines:are held as per specifications enc!osed as Appendix II herawsth and to -
the satisfaction of the City Engineer. : )

11) That the drainage is connected to the Municipal dfrainage system whe’h the 'same:wmi_;ﬁ_a
available in the vicinity of the colony (As per inst’r’u’cticins inAppendix lll enclosed herewith)

12) That the dustbins are pro\ndeci as per mstructsons and to the sattsfactton of the Samtary
inspector. .

13) éThat electric poles with street light are provided as per instructions and to the satisfaction of
- the City Engmeer

14) %That the open spaces 'mentloﬁéd inthe layout will nof be takenin possessionby the Municipal
ccorporation unless the same are properﬁy leveled, plantad w:th trees and properiy ccmpound
‘and developed.

15) =!rifnngements of any of the above condition shall render the holder liable top such penalties
as may be fixed in this behaif by the Municipal Corporation under the provision of B.P.M.C. -
Act 1948 and M.R.T.P. Act 19686, orto there correspondtng law as for the time being in force. ‘

16) The existing approach road shown on layout plan shal! be owned and constructed on site to
the satisfaction of City Engineer and accordmg to the satifaction attachéd herewith vide
Appendix- before app!ying for the building permuss;on

17) Development Charges of land and building will be recovered at the time of sanctioning of

* building plans.
é C. Signed CEtyEzni‘ eer
: Pimpri Chinchwad Kunicipal Corporation,
by Caoordinating Officer e * Pimpf —

& Daputy City Engineer

ipa fing o Officer
y Cily .En“g%r;ieer
: Building Perfiission Dept
S : PCMC, Pimpri, Pune-18

. _L- B Sachin Sutas ____{with sanctioned Plan)
CeThe Deputy Dirgctor ofthe Town Pianmng P. C M.C., Pimpri 18,

3) The Distncttnstructor of Land Record, Poona -1

4) The Tahsi!dar Havel: Poona :

5) Copy w:th a cogy of saﬂctloned plan submitted to

8) The Collecgpr of Pyne (R B ) Pune to favour of information.
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Appendix - I

224

. Detailed specifications for construction of GSB and WMM roads, The surfaces should be as under.
(for width of road shown on layout plan)

S. Width shown on Width of Actual Width of Side

No. layout Plan Surface berms

1. 100'.0" (30mtr.) 62'.0" (20mtr.) 24'.0"(8.0mtr.)-
2. 80°.0" (25mitr.) 52'.0" (17mtr.) 24'.0" (6.5mtr.)

3. 60'.0" {(18mtr.) 42'.0" (14mtr.) 10.0"(3.0mtr.)

4, 50".0" (16mtr.) 32'.0"(11mtr.) 10".0" (3.0mtr.)

5. 45'.0" (14mtr.) 320" (11mtr.) 06'.0" (2.0mtr.)

6. 40°.0" (13mtr.) 25'.0" (08mitr.) 06".0" (2.0mtr.)

7. 300" (10mtr.) 22'.0" (07mtr.) 05'.0" (1.75mtr.)
8. .25".0" (08mtr.) 17°.0" (05mir.) 04'.0" (1.25mtr.)
g. 20".0" (07mtr.) 13'.0" (04mtr.) 04'.0" (1.25mtr.)

Specification of each of sub-item stand above shall be as under vide standard specification of
ministry of shipping road transport & highways.

S.No.

Sub item of Work

Specification No.

1.
2,
3.

Granularsubbase

........................................

Water mix macudom Grade-1&1l.............

Concrate Roads

---------------------------------------

MOST- 401
MOST- 406
MOST- 600

All this work should be carried out to be satisfaction of the Licenced Engineer competent to certify the
quality of work.




Appendix nII | L

Additional Specnfrcatmn for iaymg water supply

i
1

Ductile / Cast iron pipe line of 100 mm dia. mlmmum should be laid for each road If any major
Development plan / Regional plan road i5 passing, through the sanctioned layout a pilot ine of 150
mm. dia. should be laid and all branches of 100 mm: dia. should be taken from such pilot line; siuice
valve. Fire hydrants at suitable places as suggested by the Municipal Engsnee culd be pravided. .
Ali pipes to be used for this purpose should be of minimum L.A. /A class confirming indian Standard
Specification No. 1S./1536-1989 or I1S-1537-1989. All fi ttmgs spec;ats shail com‘" rm to 1S- 1538-
1989.

The item including labour & material should be camed out as perstandard specn" catlon No.
V-1.Page 541.. _ _

BD

Appendix ITT A
Specification for laying & joining drainage lines. |

Connecting house hold drainage systerﬁ‘a to Municipal drainage.

Wherever there are pipes / gutters constructed by the Municipality, the house hold drainage
should be joined to such gutters by providing half round or V-Shape channels of suitable dia, size,
before joining there should be a inspection chamber swtably covered of 2.0" x 1.6" size tointercept
ground but on the ground of plot holder. Such open gutters should be constmcted as. per standard

speclf‘ ication No. BD V-43/ page 574

Whereverthere is under ground drainage provsded by the Municipality the house drainage
should be properly connected to Municipal sewerage system. This item should be carried out as
per standard specification of (B & D) Department of Government of Maharashtra Specification
No.BD-V 43, Page 574 -
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Application for Consent/ Authorisation

Sir,
I/We hereby apply for*

1, Consent to Establish/Operate/fRenewal of consent under section 25 and 26 of the Water (Prevention & Control of Poltution) Act, 1974 as
amended,

2. Consent to Establish/Operate/Renewal of consent under Section 21 of the Air {Prevention and Control of Pollution} Act, 1981, as
amended.

3. Authorizationfrenewal of authorization under Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016 in
connection with my/our/existing/proposed/altered/ additional manufacturing/processing activity from the premises as per the details given
below.

Consent Information

UAN No: Application submitted on:
MPLCB-CONSENT-0000025901 28-04-2017

Industry Information

Consent To: N No.: Submit to:

Establish {New) SRC - Pimpri-Chinchwad

Type of institution: Industry Type: Category: Scale:

Industry 021 Building and construction Qrange LS.
project more than 20,000 5q. m
built up area

EC Reqd. EC Obtained EC Ref. No.

No No -

Whether construction-buildup area Is more than 20,000 No

sq.mtr.{Existing Expansion Unit)

General Information

1. Name, designation, office address with Telephone/Fax numbers, e-mall of the Applicant Occupler/industry/Institution / Local Body.

Name Address

VISHAL SURENDRAKUMAR AGARWAL BRAMHA HOUSE, 250/251 M. G. ROAD, PUNE
Designation Taluka

DIRECTOR HAVELL

Area District

PUNE CAMP Pune

Telephone Fax

888BBB666G 020-26345656

Emall Pan Number

scaria@bramharealty.in AAECB34B0E




oL

2_; (a) Name and location of the industrial unit/premises for which the application is made (Give revenue Survey Number/Plot number
name of Taluka and District, also telephone and fax number) :

Industry name

BRAMHA ji.EiSURES PVT, LIMITED :

Lucat:'orf of Unit L1 urvejr number/Plot Number
Pimpri 209/A/2, CTS No. 4702

Taluka District

Havell Pune

{b} Detailé of the planning permission obtained from the local body/Town and Country Planning authority/Metropolitan Development
authority/ designated Autharity, :

P!anninj permission Planniﬁg Authority
Pimpri Ch:inchwacf Municipal Corporation Pimpri Chinchwad Municipal Corporation

Name of ﬁhe local body under whose jurisdiction the unit Is located and Namé of the licence issuing authority

Name of;i.oca] Body Name bf the licence issuing authority
Pimpri Chinchwad Municipal Carporation Pimpri Chinchwad Municipal Corporation

3. Name&s;addresses with Telephone and Fax Number of Managing Director / Managing Partner and officer responsible for matters
connacted with pollution control and/er Hazardous waste disposal. :

Name of;Managing Director Teiephfone number
VISHAL SURENDRAKUMAR AGARWAL 8888886666
Fax number Officer.responsible for day to day business

VISHAL SURENDRAKUMAR AGARWAL

4. {a.} Are you registered Industrial unit 7 Yas .
Registra{‘ion number Date of registration
U55101PN2009PTC134096 DATED 08/06/2009 jun 8, 2009

5. Gross cépitai investment of the unit without depreciation till the date of ap@lication {Cost of building, fand, plant and machinery). {To
be supported by an affidavit/undertaking on Rs.20/- stamp paper, annual report or certificate from a Chartered Acrountant for proposed
unit(s), give estimated figure] :

Gross cafzfta.’ {in Lakh) * Verified *Terms * Consent Fee
13268.00 Undertaking 1 i 265360.00

6. If the 5‘ijt& is Jocated near sea-shore/river bank/other water bodies/Highway, Indicate the crow fly distance and the name of the water
body, if any.

Distance ?From Distance(Km) * Name

SHINH 0.05 Mumbai-Pune Highway
River 0.80 Pawana

Human Ha?bitation 0.15 |

Refigious Place 0.20

Historical }i’lace 13.00 :

CreekiSea, 0.00 ~NA-

6b. Enter liatii:ude and Longitude details of site

Latitude Longittfde .
18.626631 73.804086




7. Does the location satisfy the Requirements Under relevant Central/State Govt. Netification such as Coastal Regulation Zane. 3 7@
Notification on Ecologically Fragite Area, Industrial Location policy, etc. If so, give details.

Location Approved industry Sensitive Area If Yes, Name Of Area Industry Location with
Area . Reference to CRZ
NA No No NA

8. If the site is sftuated in notified industrial estate,

Details

{a) Whether effluent collection, No

treatment and disposal system has

been provided by the authority,

{b) Will the applicant utilize the No

system, if provided.

{c) If not provided, details of proposed  Provision of STP of Capacity 200KLD

arrangement,

9,

{a) Total plot area (in squear meter) {b) Bullt up area and (in squear meter} (c} Area available for the use of
treated sewage/ trade effluent for
gardening/irrigation. {in squear meter)

9337.67 51358.46 1400.6

10. Mosth and year of commissioning of the Unit.

2017-10-23

11. Number of workers and office staff

Workers staff Hrs. of shift Weekly off
30 3 ] Sunday
12.

(a) Do you have a residential Ng
colony Within the premises

in respect of Which the

present application is Made

?

{b) If yes, please state pdpulation staying
Number of person staying $§W.ali'iar consumption Sewage generation Whether is STP provided?
No

{c) Indicate its location and distance with reference to plant site.
Number of person staying Water consumption

13. List of products and by-products Manufactured in tonnes/month, Kifmonth or numbers/month with their types i.e.Dyes, drugs etc.
{Give figures corresponding to maxirum installed production capacity

Products Name and Quantity

Product oM Product  Existing Consented  Proposed Total '~ Remarks

Name Name Revision .

QOTHERS --NA-- This is Building 0 0 0 0 This is Building
Construction Construction
Project Project

Products Name and Quantity

This is Building Construction «NA-- 0 This is Building Construction
Project Project




A\

Vo i
14, List of raw materials and process chemicals with annual consumptien corresponding to above stated production figures, in
tonnewﬂ;unth or kifmonth or numbers/month, 5

Name of Raw Materlal UOM Quantity Hazardous Hazardous Remarks

:  Waste Chemicals
This is Building --NA-- 0 . . No No This is Building
Construction Project P Construction Project
This is Bdi!ding ~NA-~ 0 N No This is Building

Construction Project Construction Project

15. Descr};}téon of process of manufacture for each of the products showing ibput, output, quality and quantity of solid, liquid and
gaseous wastes, if any frem each unit process.

This is Bu:iiding Construction Project

Part B : Waste Water aspects

16. Wateﬁ cbnémﬁptéan for different uses ('m'B'.fday) h

Purpose Consumption Effluent Treatment Remarks Disposal Remarks
5 Generation
Domestic Pourpose  209.1 188.2 STP . Generated Recycle Recycled water
3 © sewage will be will be reuse for
treat in STP of landscaping &
: capacity 200 KLD flushing purpose
Water gets Polluted 0 0 ~NA- L NA--
& Pollutants are :
Biodegraciab[e
Water gets 0 0 ~NA- L ~NA-
Polluted, Pollutants -
argenot |
Biodegradabie &
Toxic : _
Industrial 0 0 ~NA-- - ~NA-

Coaling,spraying in
mine pits or beiler
feed

QOthers

17. Sourcé of water supply, Name of authority granting permission i appiicahie and guantity permitted,

Source of water supply Name of authority granting permission Qauntity permitted
Pimpri-Chinchwad Municipal Corporation Pimpri-Chinchwad Municipal Corparation 210

18. Quantiéty of waste water (effiuent] generated {m3/day}

Domast:’cé Boiler Blowdown Industn;'al : Coaling water blowdown

209.1 0 & - 0

Process DM Plants/Softening Washinb ' Tail race discharge from
; ¢

0 0 oo

* 19. Water budget calculations accounting for difference between water conséjmptien and efffuent generated.

Water Consumption: 209,1 KLD,
Sewage Generation; 188.2 KLD,
5TP Capacity: 200 KLD, Treated
water gen




Ve
C

20. Present treatment of sewage/canteen effluent (Give sizes/capacities of treatment units).

Capacity of STP (m3/day)

200

Treatment unit Size (mxm} Retention time (hr)
Equalization Tank 4.8 6

Aeration Tank 4.0 53

Sludge Holding Tank 5.0 6

21. Present treatment of trade effluent (Give sizes/capacities of treatment units) (A schematic diagram of the treatment scheme with
inletjoutlet characteristics of each unit operation/process is to be provided. Include details of residue Management system (ETP sludges)

Capacity of ETP (m3/day)

0

Treatment unit Size {mxm) Retention time {hr)

0 0 0

22,

(i) Are sewage and trade effluents mixed together? No
if yes, state at which stage-Whether before, intermittently or after treatment. NA

23. Capacity of treated effluent sump, Guard Pond if any.
Capacity of treated effluent sump {m3}) 200
Effluent sump/Guard pond details No

If yes, state at which stage-Whether No
before, intermittently or after
treatment.

24, Mode of disposal of treated effluent With respective quantity, m3/day

(i} into stream/river (name of NA {ii} into creek/estuary (name NA

river} of Creek/estuary)

{iii} into sea NA {iv} into drain/sewer {owner 106 KLD
of sewer)

{v} On fand for irrigationon  NA {vi) Connected to CETP NA

owned land/ase land. Specify
cropped area.

(vii} Quantity of treated 169.4
effluent reused/ recycled,

m3/day Provide a location

map of disposal

arrangement indicating the
outler(s) for sampling.

Treated effluent reused /

recycled {m3/day)

25. {a) Quality of untreated/treated effluents (Specify pH and concentration of 55, BOD,COD and specific pollutants relevant to the
industry. TDS to be reported for disposal on land er into stream/river,

Untreated Effluent

pH ' 6.5-8.5
58 (mg/l} 300
BOD (mg/l) 300

COD {mg/l) 600




TDS (mg/l)- 800-900

Specific pollutant if ~ Name . Value

any ;
@Treateﬁ Efﬁuent

pH 7.0-8.0

SS (mg/l) <30

BOD (mg/l) <30

CoD (mg/l) <100

TDS {mg/:l) 250-300 :

Specific pollutant if  Name f Value

any :

1

{b Enclf}sé a copy of the latest report of analysis from the laboratory apprg\réd by State Board/ Committee/Central Board/Central
Government in the Ministry of Environment expected characteristics of the untreateditreated effluent

NA

28, Fuel consumption

Fuel Type uom Fuel Consumption TPD/LKD  Calorific value

HSD Ltr/Hr s0 6600
Ash content Sulphur content Quantity Other (specify}
0.01 : 0.2 1 5

27, (a) Deﬁaiis of stack {process & fuel stacks: D, G. }

{a) Stack inumber{s) (b} Stack attached to {c) Capécity {d) Fuel Type
1 DG Set 320KVA HSD
{e) Fuel afuantiy {Kg/hr.} {f} Material of construction {g) Shape (h} Height, m {above ground
(round/rectangular} fevel)
40 MS Round - 5m
i) Dfamei‘er/Size, in meters  (j) Gas quantity, Nm3/hr. {k) Gas ;temperature °C {1) Exit gas velocity, m/sec.
0100 260 200 6.2
{m) Contﬁoi equipment (n} Nature of pollutants (o) Emiszo_ns control system (p) In case of D.G. Set power
preceding the stack likely to present in stack provided generation capacity in KVA
: gases such as Ci2, Nox, Sox :
; TPM etc, S
0.150 FM, 502, NOX Yes P 320 KVA

27.(B) Whéther any reiease of odoriferous compounds such as Mercaptans, Pifsorate etc. Are coming out from any storages or process
house.

NA

28. Do you%have adequate facility for collection of samples of emissions in the 'fornj of port holes, platform, ladder\etc, As per Central
Board Publication "Emission regufations Part-ii" { December, 1985 ) '

Poart holei No Details
Platform No Details
Ladder Ng Details

R R R R R

S



29. Quality of treated flue gas emissions and process emissions. Quantity of treated flue gas emissions ' L
and process emissions. -

Sr. Stack attached to Parameter Concentration mg/Nm3 flow (Nm3/hr)
No
1 DG Set M, 502 6.0 260

{Specify concentration of ¢riteria pollutants and industry/process-specific pollutants stack-wise, Enciose
a copy of the latest report of analysis from the laboratory approved by State Board/Central Board/
Central Government in the Ministry of Environment & Forests, For proposed unit furnish expected
characteristics of the emissions..

NA

Part - D: Hazardous Waste aspect

30. Information about Hazardous Waste Management as defined in Hazardous Waste {Management & Handling ) Rules, 1989 as
amended in Jan.,2000. Type/Category of Waste as per

Waste (Annually} Schedule |

Cat No Type Qty uoM

5.1 5.1 Used /spent oil 50 LirfA

Max Method of collection Method of reception Method of storage
Manual Through Authorized Vendor Through Authorised Vendor

Method of transport Method of treatment Method of disposal

Through Authorized Vendor Through Authorised Vendor Through Authorised Vendor

Waste (Annually} Schedule II
31. Details about use of hazardous waste

Name of hazardous Quantity used/month Party from whom purchased Party to whom soid
waste/Spent chemical

Used Oil 41 Through Authorized Vendor Through Authorized Vendor
32,

a. Details about technical capability and equipments available with the applicant to handle the Hazardous Waste
NA

b. Characteristics of hazardous waste(s) Specify concentration of relevant pollutants. Enclose a copy of the latest report
of analysis from the laboratory approved by State Board/Central Board/Central Govt. in the ministry of Environment &
Forests. For proposed units furnish expected characteristics

NA

33.

Copy of format of manifest/record Keeping practiced by the applicant.
NA

34,

Details of self-monitoring {source and environment system}
NA

35,

Are you using any imported hazardous waste. If yes, give detalis.
NA




_ %fgb

Copy of actual user Registration/certificate obtained from State Poflut;on Controf Hoard/Ministfy of Environment &
Forests, Govemment of India, for use of hazardous waste. :

NA

37

Presant i‘reatment of hazardous waste, if any {give type and capacitil of treatment units}
NA :

38. Quantity of hazardous waste disposal
(i) Within factory
0 :

(i) 0utsiide the factory (specify location and enclose copies of agreefnent. )]
0 f '

{iii) Throi:gh sale {enclosed documentary proof and copies of agreement.)}
0 f o
{iv} Gutsfde state/Union Territory, if yes particulars of (1 & 3) abave.;
G ; :
(v} Other?{Specify)
0 ;

Part - E; Additiena! information

39,

a. Do youfhave any proposals to upgrade the present system for treatment and disposal of effluent/emissions and/or
hazardous waste, Co

No

b, If yes, §ive the details with time- schedule for the implementation #nd approximate expenditure to be incurred on it
NA f :

40.

Capital and recurring {O & M) expenditure on various aspect of enwronment protection such as effluent, emission,
hazardous waste, sofid waste, tree- plantation, monitoring, data acqufs:tmn ete. {give figures separately for items
implemented/to be implemented).

Capital Cost: 300 lakhs, O& M cost 80 lakhs

41, .
To which of the pollution control equipment, separate meters for recording consumption of electric energy are installed ?
STP, OWC | -

42,

Which of the poliution controf items are connected to D.G. Set (captive power source) to ensure their running in the
event of normal power failure :

STP, OWC




43, Nature, quantity ant method of disposal of non- hazardous solid waste generated separately from the process of manufacture and waste treatment,
{Give details of area/capacity available in applicant’s land} :

Type Quantity uoMm Treatment Disposal Other Details
Biodegradable Waste 454.7 Kg/Day Treated through OWC Manure to Landscape 3 3
Non Biodegradable Waste 459.6 Kg/Day Collected through Local Body Through Local Body

44, Hazardous Chemicals - Give details of Chemicals and quantities handled and Stored.

(i} Is the unit a Majot Accident Hazard unit as per Mfg.Storage Import Hazardous Chemicals Rules ?
NA

(i) Is the unit an isolated storage as defined under the MSIHC Rules ?

NA

(iii) Indicate status of compliance of Rules 5,7,10,11,12,13 and 18 of the MSIHC Rules.
NA

{iv) Has approval of site been obtained from the concerned authority?
NA

(v} Has the unit prepared an off-site Emergency Plan? Is it updated ?

NA

{vi) Has information on imports of Chemicals been provided to the concerned authority?
NA

{vii) Does the unit possess a policy under the PLI Act?
NA

45, Brief details of tree plantation/green belt development within applicant’s premises { in hectors }

Open Space Availability Plantation Done On Number of Trees Planted
1400 Square meter 0 Square meter{0.0 %) 0
46,

Information of schemes for waste Minimization, resource recovery and recycling - implemented and to be implemented,
separately.
Proposed STP to reuse waste water & Proposed OWC to treat biodegradable waste

47.

{a) The applicant shall indicate whether industry comes under Public Hearing, if so, the relevant documents such as EiA,
EMP, Risk Analysis etc. shall be submitted, if so, the relevant documents enclosed shall be indicated accordingly.

No

{b) Any other additional information that the applicants desires to give

NA '

(¢c) Whether Environmental Statement submitted ? If submitted, give date of submission.
NA

48.

I/We further declare that the information furnished above is correct to the best of my/our knowledge,

49,

I/We hereby submit that in case of any change from what is stated in this application in respect of raw materials,
products, process of manufacture and

treatment and/for disposal of effluent, emission, hazardous wastes etc. In quality and quantity; a fresh application for
Consent/Authorization shall be made and

until the grant of fresh Consent/Authorization no change shail be made.




0 23S

we andzertake to furnish any other information within one month of its being called by the Board

Signaturé : VISHAL SURENDRAKUMAR AGARWAL
Name : VISHAL SURENDRAKUMAR AGARWAL

Designation : DIRECTOR

Yours faithfully

Additionél Information

Air Pollution
'SrNo.  Air Pollution Source
1 DG Seis

Pollutants

" ABCS Provided
PM, 502, NOX Yes -

DG set will be use during
electricity failure only

SeparateéEM Provided Yes
Measures Proposed NA

Air Samp.?ing Facllity Details NA

Other Emission Sources No

Foul Smell Coming Out No

D.G. Set Details
Description
1DG Set

~ Capacity(KVA)
320

Remarks
DG set will be install as per CPCB norms

Hazardous Waste Generation

' 'Hazardoajs Waste Quantity
5.1 Used /spent oil 40

oM
Ltr/a

Treatment
Through
Authorized
Vendor

 Through Authorized

Other Details
Through Authorized
Vendor

Disposal

Vendor

CHWTSDF Details
Member of CHWTSDF

CHWTSDF Name

' Remarks

Cess Deta?is

Cess Appi}'cable
No

Cess Paid
No

If Yes, UpTo
Jan 11900 12:00:00:000AM

Legal Actions

Legal
Action
Taken

No

Legal Record Of Company

Legal Action Detalls

Remarks
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. ¢ "
= "_‘} . b‘\r\ : L ) N {%:. \;’-__\
- ,\_\3\ } {7 3 % ;% Office of the,
e S iE " Pimpri Chinchwad Municipat Corporatmn

/e Pimpri, Pune - 411 018,

E;{j - No.: aP/Layouf fOFW}S‘/QO’f

Date: %) /832

- - @RD ER TR
| i?:;ub; iayout’s No'.,-?-:c’g[ mL CT S No.
il Iage ‘mpﬁ\ i Haveh / Mulshi_

@af‘ %;Apphc,atlon dateci 9-3/!! 20!7 fromL A MJU‘J"{“ @QJKW‘-’"J

The applicant Mr. 7/ Mrs: /$mt: @thqmw Adegwe FPﬁW\ d’b’ﬁl’f’uﬂh
Behalf of M!S f&hmvo,gu; C@ﬁS‘/}’Eﬁ\gﬁaf\ as requested above‘sargtxonmg the.
(P‘ﬁ‘g) M!S crrémPHf\ ﬂa’@o\UQQ LJ

«Jayout of the mentioned notes land.

The City Engineer, Pimpri Chinchwad Municipal Corporation, is therefore pleased to sanction the
rian sublectto the conditions mentioned below and as amendment shown in red on the plan.

11 The{ayout should be demarcated on the site with boundary stones by the occupant andgot
maeasured throught the L. R. Department/City Survey Office.

That the occupant shall complete the ‘construction of roads and make the piots réady foar
: deveippmentwiﬂ'}in aporiod ofone year fromthe date if this order.

33 That no sale or lease of plotin layout will be permitted and no building parmission in any piot
irr the layout will be granted unless the construction work of internal reads, approach roaus
and open space is cothpleted.

- Thatthe pui@haser !cc&upant of the land shall not construct any building thereon uriless M.
A permission ufider section 44 of Maharashira Land Revenue Code 1968 is obkamed am

. building plans are got approved.

o

Alithe plots inthe layout shall be used for residential purpdSe only and the use shali be as per
0.CR.oflPC.M.C. - .
. _Q

- By - N«;:» Piots s.hould admeasure less than the minimum area prescribed as per the Tabie No. 27
PN (11 D C R. ofPC M C after actual measurement, -

'--_?’E:' L Tha apen qpace in the fayout shall admeasure noiless than 10% of the total area after for any
DT ther purpose-other than playground, gardan efc. as per D.C. rule No. 11.3 and as per
_1 3_ 1 S%halfba_handed overto P.C.M. C

g,

L .:,‘-:AH the roads in the layout shali be consiructed on site before disposing any of the plots to the
~ satisfaction of City Engineer and according to the sp secification attached herewith vide

' A{)pendxx -1, Appendtx«ll & Appendix-Iil.

&




9 That the colony roads along with Development ptan roads if: any passmg

O) 5 That the-waterlines are heid as per speclf catlons encloeed aeAppe_ 1
 the satisfaction ofthe City Engineer. - IR | Riapaladh

t1) That the drainage is connected to the Munampal dramage system when:" 'he_ same ‘_1II be __
. available in the vicinity of the colony(As permstructionsnnAppendixIlfenclosed herewith) -

——

That the dustbins are provided as per mstruotlons and to the saﬂsfacﬂm of th

12
- inspector.

13) | That electric poles with street hght are prowded as per instructions. and to the satlsfaot*on of" Lo
the City Englneer : : : =

_ 14) That the oper spaces mentlc}ged inthe Iayoulwm not bé taken in posseSsuon by the Mumo:pai

__corporation unless the same are properly leveled, planted with trees and properly compound .
“and developed. _

4 v : - @r Yo ? . *_:.:_:_‘.ﬂ ' .

15 } infringements of any of the above condmon shall render the holder llabie top such penaltles '_ _
- ‘as may be fixed in this.behalf by the Municipal Corporation ander the provision of B.RM.C.
Aot 1949 and M.R.T.P. Act 1966, orto there corresponding faw as forthe time befﬁg in force

16) | The existing approach road shown on iayout plan shail be owned and constructed on site to S
. the satisfaction of City Engineer and according to- the  satifaction: aﬁached herewith-vide o
Appendix | before app!ymg forthe bu:ldlng permission.. '

17) Development Charges of land and boiiding erf be reoovered at the time of senctronlng of o

bualdmg plens
™
: : Clty Engineer
3 . ' Pimpri Chmchwad Municipal Corpomﬁon@,

a, '  Pimpri-411018.

T i,

O C. Signed by . Wi
Joint City Engineer ﬁwomt._ o Rk b
ty Engineer Building Permrsgg;n D Valiee
| . PCMC, P‘mpﬂ Ptme-ﬂg; N

s

..‘.w’fb a“’C'§$‘3‘f’9'}"3“‘Jtlfmezd plain submitiedto P
N Ilé(.‘tos ofPune {(R.B. )Puneto favouroﬁnformaHo“




it

Apperﬁdix#:l-‘-.

Detaied specifications for construction of GSB and WMM roads, The surfaces should be as under S

(for Wldth of road shown on layout plan)

Z

Width showh o

layout F’iai‘iLz

Width of‘A,‘:tual

Surface

.. Width of ¢

‘berms

Lk

N

EL S OO T 0

i

100'.0" (30m

8a'.0" (25mir ) .

600" (18mir.)

50'.0“(1_6mtr.)
45.0" (14mir)

40'.0" (13mtr.)

300" (10mtr.).

250" (08mtr.)
20".0" (07mlr.)

62’-,0"‘(20:11&.)' S
52'.0"(17mtr.).

42'.0" (14mir.)
32.0"(11mtr,).
32.0" (11mtr.)
25'.0" (08mitr.)
22'.0" (07mtr.)
17'.0" (05mtr.)
130" (04mitr.)

a0 Eomt)
24'.0" (6.5mir)

10".0"(3.0mtr.)

10%.0"(3.0mtr:).

06'.0" (2.0mtr.)
060" (2.0mtr.)

05'.0"(1. 75mtr |
04'.0" (1 25r_n°fr )
04'.0" (1.25mtr.)

Specification of each of sub-item stand above shall be as under vide standard specification of
runistiy of shipping road transport & highways.

S.No. Sub Htem of Work Specification No.
3 Granularsubbase. ..o, MOST - 401
2 Water mixmacudom Grade -1 &1l ............. MOST- 406
2 Concrate Roads U UUUUUR MOST- 600

Alt ts work should be carried out to be satisfaction of the Licenced Engineer competent to certify the
gualily ofwork.

.......




2H /

Development plan/ Regional plan road is passing, through the sanctioned layouta pilot fine of 150
mm. dia. should be laid and all branches of 100 mm. dia. should be taken from such pilot iine, sluice

hefore [oining there should be a inspection chamber suitably covered of2.0"x 1.6

Appand’éx - 11

Additional Specification ff;:.ar:iaying water supply

Ductile / Castiron pipe line of 100 mm dia, minimum should be laid for each road If any major

valve, Fire hydrants at suitable places as suggested?by the Municipal Engineer should be provided.
All pipes to be used for this purpose should be of minimum L.A. /A class confirming Indian Standard

Specification No. 18./1536-1989 or ES-'§53?~1989,§AH fitlings specials shall’confirm to [$-1538-

1989, _ _
The item including labour & material should bé carried out as per standard specification No.

B-V-1.Page 541,

App@ﬂdﬁixﬂl

Specification for laying & joining, drainage lines.

Connecting house hold drainage %ys‘gtem to Municipal drainage.

wheraver there are pipes / gutters constructed by the Municipalily, the house hoid drainage
should be folned to such gutiers by providing halff reund or V-Shape channels of sullabie dia, size,
_ 6" size (o intercept

ground but en the ground of plot hotder. Such open gutters should be consiructed as per standarc
specification Mo, BD-V-43 / page 574./ Page 571 and inspection chamber as per standard

spacification No. BD-V-43/page 574

Wherever there is under ground drainage provided by the Municipality the house drainage

- should be properly connected to Municipal sewerage system. This item should be garried cutas
' per standard specification of (B & D) Department of Government of Maharashtra Specification

hNo. BD-V 43, Page 574

o M} 1] # .
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Office of the

Pimpri Chinchwad Municipal Corporation, 5 ‘(/
Pimpri, Pune — 411018.

No.: BP/Layout/Pimpri/ENV/ { | 26\ ¢
Date: N {io|2s1@

LAYOUT ORDER

Sub.:- Sanctioning of the Layout plan of buildings at S.No. 209/1/2 C.T.S.No. 4702
Village- Pimpri, Taluka-Haveli, Pune.

Ref.:- 1) Application dated 18/07/2016 From the applicant M/s. Bramha leisures Pvt. Ltd.
through Director Mr. Vishal Agarwal. '
2) Circular No. SEIAA -~ 2014/CR.02/TC.3, dated 30% January, 2014, from The Principal
Secretary, Environment Department & MS, SEIAA, Government of Maharashtra,
MantralayaAnnexe, Mumbai - 400 032.

The applicant M/s. Brambha leisures Pvt. Lid. through Director Mr. Vishal Agarwal requested for
sanctioning the layout plan of the buildings at S.No. 209/1/2 C.T.S.No. 4702 Vililagev
Pimpri, Taluka-Haveli, Pune. in light of the circular referred above Sr. No. 2.
The Commissioner, Pimpri Chinchwad Municipal Corporation, is therefore pleased to sanctidn
the layout plan of buildings subject to the conditions mentioned below and as amendment
shown in red on the layout plan. |

1) This layout is sanctioned only for the purpose of submission o the State level Expert
Appraisal Committees (SEACs) and submission to the State level Environment
Assessment Authority (SEIAA) constituted by The Ministry of Environment and Forests,
Government of India, for obtaining environmental c!eafan_ce_, and for submission to the
Coliector, Pune for 6btaining N. A, Permission.

2) This sanction does not entitle the applicant to carry outsny development of the said land.

3) The sanction to the layout plan with building plans and commencement certificate shall be
obtained by the applicant from the PimpriChinchwad Municipal Corporation, after obtaining
the above said environmental clearance and before starting any development on the said
land.

4) No sale or lease of the plot /land / tenements in the layout shall be permitted and no
buiid!ng permission In any plot in the layout shall be granted unless the environmentai
clearance is obtained.

5) The applicant shall not construct any building thereon prior to obtaining environmental
clearance, although the N A permission under section 44 of Maharashtra Land Revenue
Code 1966 is obtained. PR

6) Infringemeiits &f any of the above said conditions shall rerldg able o such

penaities as may be fixed in this behalf by the Municipal C e mqvi_éipéé
of Maharashtra Municipal Corporation Act. 2012 and M. RN,

B 6;:6{ 1o their
corresponding law as for the time being in force. \ . -



095

7) Scrutiny fees and land development charges shall be paid at the time of sanctioning this
layout. Building development charges and other charges as applicable will be recovered

.at the time of getting sanction to the layout plan with bullding plans and commencement
certificate. ' '

8) The layout should be der_narcated on the site with bpuﬁdary stones by the occupant and
got measured through the L.R. Department/City Survéy Office.

_9) Ail the plots in the layout shall be used for specified purpose only and the use shall he as

per development Control rule of PimpriChinchwad Municlpal Corporation.

27 in development Control rule of PimprlChinchwad Munlc[pal Corporation aﬂer actual
measurement.

11)The open space in the layout shall admeasure not less than 10% of the total area after for
any other purpose other than playground, garden etc

e

12) 4 Ali the roads in the layout shall be constructed on sité before disposing any of the plots to
{ha satisfaction of City Engineer and accordlng to the specification attached herewﬂh
VIdeAppendix- '

13) 'jrhat the dustbins are provided as per instructionséarid to the satisfaction of fhe chief
Health officer of PimpriChinchwad Muriicipal Corporaﬂoﬁ.

14) That electric poles with street light are provided as per Il'lStl'UCth!‘lS and to the satisfaction
of the City Engineer.

15)'El'hat the open spaces mentioped in the layout will not be taken in possession by Municipal
Corporatlon uniess the same are properly leveled planted with trees and properiy fenced
and developed. :

16) Infnngemants of any of the above condition shall render the holder liable to such penalties
as may be fixed In this behalf by the Municipal Comoration under the provision of
Maharashtra Municipal Corporation Act. 2012 and M.R.T.P. Act 1966, or to their
correspondlng law as for the time being in force.

17) 'i!'ha existing approach road shown on layout plan shall ba owned and constructed on site
to the satisfaction of City Engineer and according to tha satisfaction attached herewith vide
Appandix-l before applying for the building pemaisszon |

Thkap
Joint City Engineer
Biuii_ding Permission Dept.
~ PimpriChinchwad Municipal Corpcration
 Pimpri, Pune — 411018

10) No Plots should admeasure less than the minimum area prescribed as pertha Table No.

.
it

14



Exhibit R

~ Agenda for 77th Meeting of SEAC-3

SEAC Meeting number. 77 Meeting Date December 5,2018"

Subjact- Envimnment Claarcmce for Proposed Commercia]-d"ve]op_

leisures Pvt. Ltd

Is a Vielatlon Casa- No

1:Name of ijecl

2.Type of i_nstltutlon - _ Privata -
3.Namé of Project Proponent | Mr, Vishal Aganval L
4.Name of Consultant | Building Envirenment India- Pvt. Ltd
5.Type of project . SR Cummartial ijact
6. New pmjectlaxpanslon In existing S

New Pm}ect S

project!modemiza&lonfdlvomiﬂcation

13. Note on the iniﬂated work (If
applicable}

{iated Dbalow 20000 sq.m., mthdrawal uf Violation Letter from Gmrt of Mahamshtra vide
dihk SEAC 201 310&-449”"(3 2 DT: 10[03}2015 ; SRR i :

in existing project
7.1f uxpansinn!divamlﬂcaunu.
whether snvironmeatal clﬂaran(:e
lias been ohtajned for existlng
project. i ; S| R
a. Lﬂcaﬂun nfﬂm pmjsct ] SrNo 209472
9.Taluka- - ci [Haveliv: ot
10.village | Plmprd RTIRR
Correspondence Name: .| Bramha Laisures Pet.Lads o0 o
Rovi Nuniber:. ANA '
Floor: .7 Fasven o i
Building Name: 25(}-251 Bra.tnha Huusa
Road/Stréct Name: i MGREEd:
Locailty: ' s | Campni i
Gity: e
i:,,ﬁi':;:;“;‘;a‘z:?,:':‘*?"’ frowe
; - -g; Sanx:f:ione«‘:]a,;tfrcﬁ!s{'Cl'-{iif e " T
12. !ODHDNCuncassinnJPlnn | 10Dp04 C%;élunﬂ’lan Approval Numbur- Bmayouupimpri/mwmma Date{l
Approval Numbar R ' :| 04/10201 . : .
| agprdved Bu Bullt-up Ardas 54667 ag
"

14,LOI/NOC/ IOD from MHADN :
Other approvals:(if applica.qblej §'

15.Total Plot Area (sq. m. )’&, a

[7720.86 sq..};{.'__-

16.Deductions : P TO Gt
17.Net Plot area { s 7729.66 SGM:
i) 7| FSL area:{sq. m.): 21689.80
18 (a) Pro Tup Ama _(FSI & _
Non-FSI) BRI e Non FSlared (s, m.): 32959.09

i [ Total BUA area (sq. mi): 54667:89 -

ia (h).Appruved Bullt up area as par
DCR.

Approved FSI area (sq. ihi): 21689,80 - ..

Approved Non FSI area (sq:m.): 32069.09 7 00 o0

19.Total ground coverage (m2)

'_ Date oprprovnl 04-10-2018 -~

:1 388171

20.Ground-coverage Percentage (%)
{Note: Pamentaga of plot not opsn
to sky)

50 2 % Df nat plut area -

21:Estimatad cost-of t.he pmjact

S 1325300000 L

22, N

ver of bulldmgs & 1ts: conﬁguratmn;_. |

]oy S Thakur (Secretary -
SEAC-IT}" -

SEAC Meenng No. 77 Meatmg Date. December :
5_ 2018:¢ SELAA-STAIEMENT-GOMODI 773 :

Nama- H e B D
. Signature:

Pagel of Shri. Anll:
=12 SEAC-IH)-

SEQC-MHVUTES-OOUGDO]EL’I




3 BLGFLUGH10 Fioor

30 Detaﬂs of tha

e idamalition with

: SEAC-MINUTES-OMJSZI

D Namer K a7e AT D




SOHI‘Cewaate

Fresh water (CMD}

" Recycled water -
L Flusmng {CMD)

D'ry'seasdxi_': G

Total Watar BEE—
' RﬁquiNmant (CMD)

| Fire fighting - |-
S Qverhead water :
-0 tank(CMD):.

| Extess: trsated water

Source of water - | P(

s

Recycled water .

make up (Cum_}

Swimmjng pgol

Wet season: -

| Requirement (.CMD)

. ._.

Total Water "

Fire: ﬂghﬁng <

R Uﬂdel‘gl‘oundwatg i ,. N
. l:ank(CMD) : JQI‘@

Details of Swimming : GO

P001 (If any}

e : thietted .
> ?erage depl:h of Swmnning Pool 1) Mam pool of C-ng 750mm 2) Kids
ain pool-of Dpen Space 1200mm’ " 7 SRR T

' SEAC-MINUTES-0000001521

ol Names Kate Apid D




Names K a74 #1050 D -




.Waste genemt.ionin R

thﬂ PI'E COnStruutjuu A A S
- 'Dls;msal of the 1€
-'| construction waste ..

and Constmctlon
phasa. P

dehrls'

~ [Drywaste:

: ; ﬁ: Wet waste:

Hazardous waste;

_Waste generation
inthe operation
Phase. e

:| Biomedical was[:e ({f R
: appllcahle) o

: .Hazardous wasta'

'Mode of Disposal
of waste. R

Blomedlcal wa_gta (lf
- | applicable):

STP Siudgo (D
"1 sludge): '

Hi Othersifany

" | Location(s):”

_' Area for the storage
T ufwaste&other i :
~| material: . R

S .' Ama for machjne%

Biidgetary allocation

Capita] cost.”': AN

{Capital cost and

o&M cnsl:)

seﬂa_r_
: N“mhﬂr

g

Charectemstics

)  - Not'& %1;16?

applicahle'-‘

: ;Not appllcable_ _:

Not applicabla

' :-'3-'5; Not app]icahie"

Capacity of

S Notapplicable.__

Amount: of traated eﬁluent

recycled’:’

Not applicable__'f:;_

Amount of water send to- the CE‘I‘P

Not ‘applcable

Membershsp'of CETP (if require):

/| Not applicable -

Note on ETP techrology to be usad

Not applicable

Dlsposa] of the: E'I'P sludge

5S_EAC
Joy 8. Thakur: (Secmtary
SEAC-IIN) - 7

Meatmg Noi: 77 Maatlng Date_-
;2018 (SEMA-STATMNT—OOGGOOI??S ):.

SEAC-MINU’I’.ES-OGGDGOISZ]

CName: K ats Awi D0

; Signnture‘

standards (MECB) |

=



39.Hazardous |

[44.Green Belt




359

HE F]OWBI'lIlg and Fruit growing: ree; .
‘" dense, nesting foravi fauna., .|
; Smtable for all types of soil.
Medmm ]oggmg to water

o 7 B "Méngi_fera In'dica_tf__ Mango

 Cassla Fistula

2| Softwaod: tree .one "of the best tros | -
used to trap ‘Suspended Partmulate

e ) ';.Ai'lanthus"E'xcéls'af._'-;f © ' ‘Maharukh
Coclal R e R Matter(SPM)

I F:_t_:us-lvﬁ_cmcarpa.-.;. -

12| Syzyglum cumuni- |
.13 | Murraya koenigi: |
e Phyllanthus omblica.

af Variois’ dnnks whéch
A3 posed to' have coo]jng

15 Prunusduicns

s | BDIBhaXcem _'

B '_Leaves are compound_dimtata and S
.| :deciduous. Each leaf has five .|
3 _leaﬂets of vanahle s:ze, the rmddle L

a7 | Tabobiya |

18 | Delonixregin |

19 | '_Saracaa'sﬂka'_.:-'

- Name: K a7e Ay D

5 Siguamre' e}
Page 7nf Shri. Anil: ‘Kale (Chairm

E.ISEAC.Maetiug ‘No 77_Meetlng Date December:
2018 (SE[AA-STATE‘IENT 0000001773

SEAC-MINU‘IES-DODGGGISZI

SEAC-I)




. Namei K a74 Anpid Do




Sorial T\ putes |

Water for Dust_
- Suppression

. -_.-__.._slta Sanitation & |

© ‘Safety.

-~ “Environmental

: Mﬂn.it():x'-mg. : :

Drinking watér facility | i

Personnel Protactive

Equlpment & Healih L

. Checks-Ups:

CTem |

Joy 5. Thakur ( ECmtﬂw

SEAC_m)




Name: K a7 Apid D




Number and ama of
- | basement: - .
| Number and an

|podia: .
-} Tatal Parking a.ma [14885.65.Sq.M. ¢

~VArea per.car: - | Provided as’per NBC
|Area per car: . . | Provided as per NBC
Number of 2. —

o | Wheelersas
- Parking details:. _appmved by :
o competent

| autherity:

Number of 4--- 7 70
Wheelers'as -
approved by . -
'compf'at_ent'

IWidth uf an Iutemal
roads {m) RSSO

Al Nnme.:‘l;:..a‘éa. n,,,-,.:ﬂ
it Sitgnatere: S—
1 I 'Shri: Antl. Kdle {Chalrma
|| SEAC-IIT}

5 2018 ( SEIAA-STATEMENT-000000177
S SE&C-MINUTES-OGGOOOL‘;ZI




“Name: K a7s 2152 D




Exhibit-S.

86th SEAC—H] Day 0
son _ SEAC Meeting number- 86__Meetlng Date: Aprﬂ 2

Suhject- Environme ! C' amnce d ia \ £ nam

leisures Pvt.ltd.

Is a Violation Case: No

;2019

1 Name of iject .'

2,Typé of institutlon B :

3.Name of Projoct’ Pmpunent AMr; Visbal Agarwal : :
4:Name of Cunsultant LT '_j : -_Z: Buﬁding Envimnment India Pvt: Ltd
5.Typa of project : {{ Commertial ijact s

6.New projecl]expanslon in ax:lstl.ng :
pmject!mudemizaﬂon!divemlﬁcauon
|in exdsting preject } L
7.1f axpansion!djvarslﬁcatlén,
whather environmental’ cleamncu
has baen obtalned for axisting
| project: i

8.Locaiion uftha pmject R
9. Taluka

10, Vl]lage : O ;

Cormspondence Nama. conin | Brambe

Room Numbers:

Floor::. _ :

Bulldlng Name'r : o 250-251 Bramha Huuse

Road/Street Name:: . i 71 M.G.Road !

Logality:: o o (Camp o

Citys oo e fPume Vo o

11.Area or_mg project PCMC - ,@m
T e Sanctiunad fmf&gcw

12, IGDﬂOAJConcesslun!Plan i %ssimman Appmval Number BF[LayouUPmen!ENVIIIZOIB Datad

Appm\ml Number e S

13 Note on the inltlated work (If

? t ied belnw 20006 sq.m.; wlthd:awa] nf Violaﬁon Latter frmn Govt of: Maharashtm wde '
applicable) . . @,-, : : EEt N

'nti" SEAC-2013/CRA449/TC-2 DT 10/03/2015"

14.LO%/ NOC 101) from MH.ADAJ’

Other approvals (If applicable) " :
15.Tatal Plot Area’ (sq.m)é_ i ;'_7729.66_ Sqi_M.'-'--
16;Deductions’ 1 g W 0

> 7729663qM L
% @) FST area: (sq.m) 21689 ao :
el b) Non 1:51 area (sq m} 32969 09

17.Net Plot aréa j\

18 (a] Pmpo
Nou-FSI) ;

R Appmved FSI aren (sq m) 21689 BD _ =

]1)%3’ ).A.ppmved Bui]t up ama as pur Approviad Non FSIarea‘(sq; mi)i 32969 (}9
: ;| Data: oprpmval 04-10-2018 : s .

.| 3eal 71 :

19. Total ground coverage’ (mZ)

20.Ground-coverage Percantage (%)
(Nota: Percﬂntaga of plut oot opan i 50 2 % of net plot area ..
tosky) - .- o L L

2L EsUmated cost of the pmject

Joy S, Thakur (Sscmtar:v
SEAC-IH)

of165 s_EAc-;:m. =

Ty



jzs.Heigh

i __buﬁdmg('

| Name: K a7e Apsi3 Do




| Source of water -
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4 Floor, E-71, Preet Vihar, New Delhi-
110092. Contact No. 9560466009,

E-mail: nitinlonkar@gmail.com ADVGCATE

ONEAR EXHIBIT-T

NOTICE/ COMPLAINT
_(R.P.A.D/SPEED POST) %’,]'L i’
Dated: - 19/05/2019 1

To,

1. TUNION OF INDIA
Through Secretary,
Ministry Of Environment and Forest
Paryavaran Bhawan, CGO Complex,
Lodhi Road, New Delhi —-110001

2. CHIEF SECRETARY,

Government of Maharashtra,

Annex Building, Mantralaya, Mumbai - 400 032

3. THE PRINCIPAL SECRETARY, ENVIRONMENT
DEPARTMENT
Government of Maharashtra,
Room No. 217, 2nd Floor, Annex Building,
Mantralaya, Mumbai-400 032

4. STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT
AUTHORITY- MAHARASHTRA (SEIAA)
Through Member Secretary
15% Floor, New Administrative Building,
Mantralaya, Mumbai-400 032

5. STATE EXPERT APPRAISAL COMMITTEE-III
MAHARASHTRA (SEAC-III)

Through Member Secretary
15t Floor, New Administrative Building,
Mantralaya, Mumbai-400 032

6. MAHARASHTRA POLLUTION CONTROL BO2
Through Member Secretary,
Kalptaru Point, 3 Floor, Near Sion Circle,

Opp. Cine Planet Cinema, Sion (E), Mumbai-400 022

Page 1




0

4% Floor, E-71, Preet Vihar, New Delhi- m MITIN L,
110092, Contact No. 9560466009, ADVD

E-mail: nitinlonkar@gmail.com ADVECATE

7. MAHARASHTRA POLLUTION CONTROL BOARD
Through Regional Officer
Jog Centre, 3 Floor, Mumbai-Pune Old Highway,
Wakadewadi, Pune-411 003

8. MUNICIPAL COMMISSIONER-PCMC
Pimpri-Chinchwad Municipal Corporation,
PCMC Building, Old Mumbai-Pune Highway,
Pimpri, Pune-411 018

9. CITY ENGINEER-PCMC
Pimpri-Chinchwad Municipal Corporation,
PCMC Building, Old Mumbai-Pune Highway,
Pimpri, Pune-411 018

10. COLLECTOR OF PUNE
As Collector and President of District Environment

protection Committee-Pune, Collector office, Bund garden,
Pune-411001

11. M/s. BRAMHA LEISURES PRIVATE LIMITED
A Limited Company registered under Indian Company Act-
1952 with (CIN) U55101PN2009PTC134096,
Having registered office at— “Bramha House”, 250/251 M.
G. Road, Camp, Pune 411001.
E-mail: vishal574@yahoo.co.in
Through its Directors
11A. Surendrakumar Bramhadutta Agrawal
11B. Vishal Surendrakumar Agrawal

SUBJECT: - EIA Notification-2006 r/w Environment (Prc;tion)
Act-1986 along with Water (Prevention and Pollution Control)
Act-1971 and Air (Prevention and Pollution Control) Act-1984 for
carrying out illegal building construction in project “Bramha

Uzuri’ without prior Environmental Clearance and Consent to
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Establish by M/s. Bramha Leisures Pvt. Ltd. in their commercial

project situated at Survey No. 209/A/2 CTS No. 4702, at Pimpri
Chowk Taluka-Haveli, District-Pune within the limit and

jurisdiction of Pimpri Chinchwad Municipal Corporation (PCMC).

Sir/ Madam,
1. Under the instruction of my client Mr. Ajay Jayvantrao

Bhosale, R/o- 25B, Cycle Society, Nana Peth, Near Y. M. C.
Club, Pune-411011, I have to address you by this notice as

under;

2. That my client is Social Activist and Environment Protection
Activist residing in Pune. It is important to bring to your

notice that very serious violations various act causing

damage to natural resources, Air Pollution, Water Pollution
and various permissions are obtained by from government
authority by misleading them are committed by the Project
Proponent (PP). These acts have caused and are still

\ causing irreparable damage and degradation to environment

and ecology in substantial manner. My client would like to
inform this entire scam to your knowledge & notice for
investigation and further strongest action against the
Noticee No. 11 -Builder/ Developer/ Project Proponent with
earnest intention to prevent such illegal activities in view to

stop further damage to the environment and ecology.

PROJECT PROPONENT: -
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a. That, the project under challenge is the purely commercial

4t Floor, E-71, Preet Vihar, New Delhi- @ NITIN LONKAR

project situated at the Survey No. 209/A/2 CTS No. 4702,
at Pimpri Chowk Taluka-Haveli, District-Pune within the
limit and jurisdiction of Pimpri Chinchwad Municipal
Corporation as local authority / sanctioning authority.

b. That the present development of the project is undertaken
by M/s. Bramha Leisures Pvt. Ltd. on piece of land
admeasuring an area of 10447.99 Sq. Mirs. and present
development is traded in name and style of “Bramha Uzuri”.

c. That the project proponent is beneficiary and profit making
company registered under Indian Company Act and PP is
also responsible for all illegal activity committed during the
construction phase as well as for the damage caused to

environment and ecology due to this project activity.

4. CONSTRUCTION BEING CARRIED OUT WITHOUT ANY
ENVIRONMENTAL CLEARANCE AND CONSENT TO
ESTABLISH IN BLATANT VIOLATION OF THE
ENVIRONMENTAL LAWS, POLLUTION CONTROL ACT
AND EIA NOTIFICATION, 2006.

a. As per the EIA notification 2006 dated 14.09.2006, it is
mandatory to obtain the prior environment clearance from
SEIAA and consent to establish from MPCB before
commencement of any construction work on part of Project
proponent. But the project proponent has started and

completed most of the construction activity.
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Table No.l: - Actual Construction carried out at site

without Environmental Clearance and Consent to

Establish.
Description EC Completed Under Total
Permission Construction Proposal
Shops o 71 0 71
Offices 0 50 250 259
Rooms 0 0 127 127
No of 0 3 3
Comumercial 0
Buildings
4 2 to 11 Floors { 4B+G+10/11
Floors o Basements
+G+1
Built-Up
Area 0 18000 36500 54600
(Sq. Mtrs)

5. VIOLATIONS OF PROJECT PROPONENT &
AUTHORITIES: -

a.  That the PP has undertaken the excavation activity in 2012
and construction activity on December-2017

b.  That, the project proponent has committed the illegal

n activities and given rise to the violation of environmental

protection enactments and further caused degradation of
environment & ecology intentionally.

C. PP has not obtained Environment Clearance and also has
not obtained prior Consent to Establish from MPCB (ex-
post fact consent to establish dated 10.03.2015).

d. Non-compliance to the terms & condition of C to E dated

10.03.2015.

Impact Assessment
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f. Ilegally extraction of Ground water without any
permission for extraction of ground water from competitive
authority.

Huge quantity of fresh water is consumed by this project

h.  No soil is preserved and no soil test is conducted.

1, [llegal operation of DG set for construction and causing air
pollution

1 Construction Solid waste is generated and no scientific
disposal

k.  Sewage water is generated and no scientific treatment and

STP is not installed

1. Hlegal burden on the public facilities

m. Substantial damage to environment and ecology to the
tune of Rs. 150 Crores.

n. PP is unapologetic and PP has adopted careless and
reckless attitude towards the environment protection.

0. Thus it is mandatory to stop the project construction

permanently till the compliance / rectification of the above

illegal act and removal of the defects from the construction.

6. PCMC SANCTIONS AND BUA OF PROPOSED
CONSTRUCTION IS MORE THAN 20000 SQ. MTRS:
a. That the PP obtained first (original) sanction vide: no.

B.P./Pimpri/64/2015 dated 30.09.2015, then revised vide

no. B.P./Pimpri/76/2015 dated 24.11.2016 and latest
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b. That the total construction BUA proposed by the PP for this

project vide sanction dated 30.09.2015 was 24555.67 Sq.

Mtrs.,

¢. That the total construction BUA proposed by the PP for this

project vide sanction dated 24.11.2016 was 21558.60 Sq.

Mtrs.
d. That the total construction BUA proposed by the PP for
this project vide sanction dated 31.03.2018 was 19991.36

Sq. Mtrs. and this area of 19991.36 Sq. Mirs. and this

BUA is false and misleading & suppressed to overcome the

illegality of EC & Consent.

e. That, the project land is demarcated in the residential zone
as per the development plan for the. But the activity under
taken by the PP is purely commercial activity and just very
small existing residential activity.

f. That the change demarcated occupancy in DP Sanction
from residential to commercial is going to increase in the

3 drastic traffic load of the area, increase in the population,
:?. increase in the electricity consumption, fresh water
consumption, load on the local infrastructure. It is
important to note that, this type of changes in the
development plans are not permitted without prior
permission from the state government. Therefore the

present development is not permissible in the area.

g. It is to be noted that, the illegal change in the development
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this illegal act is done by the PCMC officers intentionally
defiantly for getting benefits other than remuneration.

h. This conduct of government servants is completely against
the interest of public at large and it is completely failure of

the local authority at the cost of corruption.

7. PP HAVE NOT OBTAINED ANY ENVIRONM_ENT
CLEARANCE AND COMMITTED VIOLATION OF EIA
NOTIFICAITON-2006:

a. That, the MoEF & CC issued Environment Impact

Assessment Notification on 14.09.2006 i.e. EIA Notification-
2006 mandating prior environment clearance for the
building construction project activity listed at item-8 in the
schedule of notification having total built up area more
than 20000 Sq. Mtrs.

b. That the total construction BUA proposed by the PP for this
project vide sanction dated 30.09.2015 was 24555.67 Sq.

% Mtrs.,

¢. That the total construction BUA proposed by the PP for this
project vide sanction dated 24.11.2016 was 21558.60 Sq.
Mtrs.

d. That the total construction BUA proposed by the PP for this
project vide sanction dated 31.03.2018 was 19991.36 Sq.
Mitrs. and this area of 19991.36 Sg. Mtrs. is intentionally
shown less to suppressing actual BUA to overcome the

requirement of the EC and Consent to establish and other

o

required permissions.
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e. That the PP applied for EC in 2015 and wherein DoE issued

show cause notice to PP and SEAC-III noted that the PP has
initiated the construction prior to EC and this is violation
case,

f. Thereafter SEAC-III was considered the project in its S1st
meeting held on 26.07.2016 and it was noted that, work
initiated below 20000 Sq. Mtrs., therefore withdrawal of
Violation Letter from Govt. of Maharashtra vide letter no.
SEAC-2013/CR-449/TC-2 DT. 10/03/2015.

g. That the prior EC is mandatory as per EIA notification-2006

and no construction is allowed except fencing at the site.
But PP completed the excavation work prior to application
and started the construction before EC application to SEAC.
h. That the PP did not stopped the construction and but the
again applied online for the EC on 30.06.2016. This online
application shows that, the PP have proposed - the
construction of three buildings with one club house. That

the total BUA of the proposed construction is 54667.89 Sq.

Mtrs. and total shops proposed are 71 numbers, total offices
proposed are 259 numbers and total rooms proposed are
127 numbers.

i. That the proposal was considered in 77t SEAC-III meeting
held on 05.12.2018, wherein the PP was remain absent and

finally PP have withdrawn the proposal for the EC.

j- That the PP is failed to obtain the prior environment
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excavation, felling of trees without permission and

unscientific disposal of debris.

k. Therefore PP has committed violation of EIA Notification-

2006.

8. VIOLATION OF TERMS AND CONDITION OF PRIOR
CONSENT TO ESTABLISH DATED: 10.03.2015 : -

a. It is mandatory to obtain the prior consent to establish
under section 25 of the Water (Prevention & Control of

Pollution} Act, 1974 & under Section 21 of the Air

(Prevention & Control of Pollution) Act, 1981,

b. That the PP has made applied for the consent to establish
on 05.07.2014, but started construction without such
consent from the board. |

c. That the said application was considered in 26t CAC
Meeting held on 24.02.2015 decided to grant Consent to
Establish for 5 Star Hotel (139 Rooms) with commercial

project of M/s. Bramha Leisures Pvt. Ltd., at Survey No.

209/A/2, CTS No. 4702 at Pimpri, Tal-Haveli, Dist-Pune on
total plot area of 9337.66 Sq. Mtrs. and Total Construction
Area (FSI + Non-FSI) of 36611.49 Sq. Mtrs. including
utilities and services as per construction commencement
certificate issued by Local body and granted the consent to
establish dated 10.03.2015 which is nothing but ex-post
facto consent.

d. That the MPCB was recorded the violation of PP in its

consent condition no. 10, “PP shall submit the affidayit
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within 15 days in the prescribed format regarding the

compliance of conditions of EC and C to E”.

e. That the MPCB was recorded the violation of PP in its
consent condition no. 11, “PP shall submit Board
Resolution from company’s board stating that _they
have started construction work without obtaining
consent to establish from MPC Board and Environrﬁent
Clearance thus violated the provisions of
Environmental Laws and they assure that they will not

do such violations in future and shall submit BG of Rs.

2 lakh towards submission of Board resolution within
one month.” Therefore PP himself has admitted the
violation.

f. That the MPCB was recorded the violation of PP in its
consent condition no. 12, “PP shall submit an affidavit
within 15 days of issue of consent towards not taking
Jurther effective steps prior to obtaining EC and shall

submit BG of Rs. 10 lakh within 15 days of issue of

consent, for ensuring the compliances. As per para-2 of
EIA notification dated 14/09/2006, the effective steps
include starting of any construction work or
preparation of land by the project management.
However as clarified by MoEF vide office Memorandum
no. J-1103/41/2006-IA.1I (I}; dated 19.08.2010, fencing
of site to protect it from getting enrichment &

construction of temporary shed(s) for guard (s) &
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acquisition of land shall not be treated as an effective

steps.”

g. That the PP is extracting the ground water for construction
and also discharging polluted water to the sever line of
PCMC.

h. That the PP have not made arrangement for the disposal of
sewage and solid waste generated from the labour camp.

i.  There is huge air pollution and noise pollution due to this
construction as this construction is creating traffic

congestion in the area and noise due the heavy vehicles &

equipments operated for the construction

j-  That the dust from the project is also spreading on the road
and creating obstacle for the street passer.

k. That the sewage generated from Construction worker camp
is directly connected to the PCMC sever line.

1. That the PP is using DG sets of capacity more than 100 KVA
which are emitting gases with particulate matters rate of

200 mg/Nm?3 causing pollution of the air.

m. Thus the PP has committed intentional violation under
Water (Prevention & Control of Pollution) Act, 1974 & under
Air (Prevention & Control of Pollution) Act, 1981 and caused
damage to the environment and ecology.

n. There is no online monitoring system installed by PP for
BOD, TSS, and flow at the outlet of STP.

0. There is no treatment of the sewage water and also there no

disinfection of the said water.
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p- Therefore PP have committed violations of terms and

conditions of this consent to establish.

9. ILLEGAL FELLING OF TREES ON PROJECT SITE:-

a. That the project site had more than 60 fully grown tress of
various types and it was duty of PP to protect those trees.

b. But PP has cut more than 50 trees in illegal manner without
any permission from the concern authority and even not
made any plan for replantation.

c. That the air pollution of the PCMC is increasing day to day

and these trees were playing very important role of CO
consumer, providing shelter & shadow to the birds and for
maintaining ground water level etc.

d. Therefore PP has caused damage to the environment due to
illegal cutting of trees without any replantation and without

any permission from concern authority.

10. ILLEGAL EXCAVATION, NO SOIL PRESERVATION AND

NO SOIL TEST AND CONSTRUCTION AT PROJECT SITE
AND FURTHER UNSCIENTIFIC DISPOSAL OF
CONSTRUCTION WASTE: -

a. As per EIA Notification-2006, no activity related to
construction is allowed without prior Environment

Clearance, but the PP has started excavation on 06.04.2012

and after substantial excavation, said activity was stopped
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September-2017 and completed the excavation on
December-2018.

That the surface area of the excavation is 1926.27 Sq. Mtrs.
(Ground Coverage) and depth of excavation is 18 Mtrs.,
therefore quantity of the exaction material is 34672.86 Cu.
Mtrs. this quantity of huge excavation is due to four
basements are constructed by the PP.

That the PP has disposed the excavated waste of 34672.86
Cu. Mtrs. in illegal manner and no scientific approached is
adopted. Also the quantity of the said material is disclosed
in the Form-1 of EC Application.

That the earth structure at the project site is 4 Mtrs soil, 5
Mtrs Murum and 9 Mtrs. basalt.

That the PP has carried out excavation of soil to the tune of
1926.27 Sq. Mtrs x 4 Mtrs = 7705.08 Sq. Mtrs.. and that
the soil excavated must be used for development of
recreational space and for plantation of the trees.

But the PP has not preserved the soil for development of
recreational open space.

That the PP has to make soil test for various analysis, but
PP has not made any soil test.

That the PP has made the illegal excavation prior to the
application of EC and not preserved any soil and also not
tested soil for contamination,

That the PP has also not disclosed the quantity of solid

waste generated during the construction phase.
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Jj- That the PP has also not disclosed the quantity of the

building material to be used.

11. ILLEGAL GROUND WATER EXTRACTION FROM BORE
WELLS, NO GROUND WATER TEST AND NO
PERMISSION FOR CONSTRUCTION OF BASEMENTS: -

a. That the PP has not obtained prior permission to draw
ground water and construction of basement from the
Competent Authority. In fact there is no permission for

ground water extraction and for construction of basements.

b. That the PP should use the PCMC water supply as per his
disclosure in form-1, but PP is using water for construction
from two bore wells drilled at the project site.

c. That the quantity of ground extracted for the construction is
more than 75000 litres per day and its damaging ground
water table in the area.

d. That the PP have not obtained any permission for extraction

of ground water from competent authority.

e. That the illegal extraction of ground water and illegal
construction of four basement have depleted the ground
water level in the area. That the PP has to obtain the
‘permission for construction of basements, as it damages the
ground water level. But there is also no permission for
basements.

f. That the PP has constructed four {4) basements, instead of

none basement permitted by PCMC & SEIAA.
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g- That the PP has drilled 2 bore wells from which PP is
extracting water for construction without any permission

from the authority.

h. That the PP has to test the ground water, but PP has not

made test of ground water.

12. ILLEGAL OPERATION OF DG SETS AND AIR & NOISE
POLLUTION:-

a. That the PP have undertaken to operate the DG Set of 250
KVA only for back up, but PP is using this DG sets
continuously without using the power from MSDCL even for
construction purpose.

b. That the use of DG sets is causing Air pollution due to
release of the various pollutant gases in the area and also
clearing noise in the area.

c. That the DG sets and construction equipments used at
project site are creating heavy noise of more than 70 dB in
the area.

d. That the energy consumption for the construction phase is
not disclosed by PP, but at actual energy demand is
increased to 200 Kw and same is generated from the DG
sets operations.

e. Therefore the PP is illegally operating DG sets for more
energy generation and causing air pollution and noise

pollution due to construction equipments.

13. DAMAGE TO ENVIRONMENT AND ECOLOGY:




4% Floor, E-71, Preet Vihar, New Delhi- NITIN LONKAR

E-mail: nitinlonkar@gmail.com ADVOGATE A 5 7 'g

a. That the grant of environment clearance is not the

mechanical exercise and it need meticulous examination of
the project on account of various environmental
parameters.

b. But the PP and SEIAA, SEAC, MPCB have callous attitude
towards the protection of environment, which is resulted
into substantial environmental damage on account of non-
obtaining of EC and prior Consent to Establish, illegal
exaction of basement, no top soil is preserved, illegal

extraction of ground water, illegal cutting of tree & non-

transplantation, non-treatment of sewage water, non-
ireatment of construction waste, no scientific disposal of
solid waste, operation of DG sets in illegal manner, traffic
congestion in the area, non-safety of construction worker,
death of construction worker, suppression of facts, illegal
construction of basements pollution from the construction
vehicles, illegal installation of cranes at project site,
demolition of the existing structure without any plans, non-
compliance to the standard parameters of environmental
norms.

¢. That the environment and ecology is the precious and every
citizen, entity is duty bound towards its protection, but in
this present case project proponent being unapologetic have
not given any head towards the sustainable development.

d. That the PP has adopted unscientific method of
construction without taking into the remedial measure of
environment protections, local authority and o

Page 17




4t Floor, E-71, Preet Vihar, New Delhi- MITIN LONKAR
110092, Contact No. 9560466009, —

ATV A
E-mail: nitinlonkar@gmail.com ADVOTA

ADVOCATE

394

usually act against law and protected the interest of the PP,

instead of protecting environment and ecology.

e. Therefore from above facts it is clear that, amount required
for the restitution and restoration of the environment
damaged by the PP must be higher i.e. exemplary &
deterrent and minimum amount required for the restitution
of environment damaged in the present case should be more
than Rs. 150 Crores.

f. That the PP have flouted the law with impunity cannot be

scot-free and caused damaged to the environment as he is

having intransigent behavior.

14. That this entire illegal activity shows the inherent lack of
coordination between the local authority/ sanctioning
authority-PCMC, SEAC, SEIAA, Environment Department
and MPCB and this act cannot be neglected to protect
environment. Therefore concerns officers are forewarned by

this notice to take appropriate actions on immediate basis

against the project proponent for his default, otherwise my
client will proceed to prosecute these officers. Please take

serious note.

15. THEREFORE IT IS REQUESTED TO THE GOVERNMENT
AUTHORITY TO TAKE APPROPRIATE ACTION AGAINST
THE PP FOR RESTORATION AND RESTITUTION OF
THE ENVIRONMENT AND ECOLOGY DAMAGED BY HIM

INTENTIONALLY




4t Floor, E-71, Preet Vihar, New Delhi- NITIN 73’@@5\3%@ B
110092, Contact No. 9560466009,

E-mail: nitinlonkar@gmail.com ADVECATE ADVOCATE 5 a S

a. You Noticee No. 1, 2, 3, 5, 6 & 7 are called upon to take
action as per the Environmenf Acts and Pollution Control
Acts on Noticee No. 11-PP.

b.  You Noticee Nos. 8 & 9 are called upon to take appropriate
steps to demolish the illegal structure and to stop further
construction.

c.  All Noticee are brought to the notice that there is inherent
lack of coordination between different departments of
government and the same is not in the interest of

environment and public, therefore you all may initiate

appropriate actions within your power to protect the
environmental degradation under taken by Noticee No. 16-
PP.

d. You Noticee no. 11 is called upon to stop the operation_ and
construction activity at site with immediate effect, until

rectification of all environmental anomalies.

Therefore PP have committed intentional violation of EIA
Notification-2006 r/w Environment (Protection) Act-1986 along
with Water (Prevention and Pollution Control) Act-1971 and Air
(Prevention and Pollution Control) Act-1984 for carrying out
illegal building construction in project “Bramha Uzuri” without
prior Environmental Clearance and Consent to Establish by
M/s. Bramha Leisures Pvt. Ltd. in their commercial project
situated at Survey No. 209/A/2 CTS No. 4702, at Pimpri Chowk
Taluka-Haveli, District-Pune within the limit and jurisdiction of

Pimpri Chinchwad Municipal Corporation (PCMC).




" 4% Floor, E-71, Preet Vihar, New Dethi- NTTIN LONEAR
v 110092. Contact No. 9560466009,

E-mail: nitinlonkar@gmail.com ADVOCATE ADVOTATE 3 %

Take further note that any dereliction in the duty would
definitely invite appropriate legal action and the responsible
officers would be made by name parties on their failure to take
appropriate legal action despite having brought the violations to
notice. Should you fail to stop the construction activity, I have
definite instructions to proceed against you all before
appropriate fora, tribunal and or court of law.

Hope good counsel prevails upon you all.

N,
(\>) cit A Q?@Q
Nitin Lonkar

(Advocate)
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Exhibit-U ‘ 3977

MAHARASHTRA POLLUTION CONTROL BOARD
SUB-REGIONAL OFFICER PIMPRI-CHINCHWAD.

Phone No. 25811 222 T Jog Center, 3rd floor
FaxNo. 25811020 —_— Wakadewad! Mumbai-Pune ,
Email ID - =k Road Pune ~ 411003

sropimprichinchwad@rmpceb.gov.in

-: Visit Report :- Date: 22/0 5/ 2013,

Name & Address of Industry: T’\Ia ﬁ-w\m\)a 1.e'|8u:ce~9 R E

(s 9\"“’ HZ*CD

SN0, 209/n[2, €8T No. 4702,

Pumrﬁ ; Pune .
Industry Representative: Yy Qontosh Rw‘\'aég.
Email: Scatio@ \Wa.,,,\,,a_,mq . in.
Contact no. ‘48908504 8493,
Consent status: o E on  12]i0) 207

Ohservations:
‘) 'Thla is Cﬂ“\"l.S"\T“C'\'i‘“ & Comm ‘Z'rfCiQr\ f”'rcz'e_cd-‘

2 PP has o\:\-a'mc& ‘Qonsent Yo Ea\'a.\)\!‘s\w 'Fwn the Boerd
fc TPA- 333707 & BUA- 8133846k

3 7p hos agiied doe EC on G o208 fc TPH-
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[
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§ Ba o i Tl Subeted dond  mb 4 dake elfibie
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Cmg Womas walid l-{("" - e f 2037
?) H\‘ f"ﬂJMA" ‘ D.C\. .Pe} \')qv'm? C!ﬂrﬂ.cljb [fs r\vﬂ rx’(ﬁ]dc-l LuH’L °‘-"~0"J‘h‘(_
Cha
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Field Officer

Industry Representatlve\
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Exhlblt-V

MAHARASH}”}:RA POLLUTIC __f;l.N CON _'e;RoL BOAR
' SUB-REGIONAL PIMPRI-CHINCHWAD.

Phone'No. 25811222 == .Jog Center, 3rd floor
FaxNo. 25811029 . T ~ Wakadewadi Mumba;
Email ID - ST Pune, .
sropimprichinchwad@mpcb.gov. in T Road Pune 411003
Visit Report Date: "’/"'52‘1- -

Name & Address of industry:_M/g. Boxmha Leisqre At Ui S .
Plot No. 229/42, €05 Ne 4%02-
- Pimpr, Pedi-Haveli, Drstr- Prone—

Industry Representative: §lei* Sh»i. Santesl Autr e {Qmi(‘e&— Mrtnasy cs{j,

E-mail _ : G A m_@ meh&ymffr .. |
Contact no. : ”IWMS&#"H"}/SMMA 8 ﬁﬁ'ﬁ—&m’”{élt"?’ |
Consent status © gtries C o b n {2 tef ool

ﬂqo,p{;’c.? Pv’v’ [;L

Observations ; ) P
p@wf— Pwpﬁwe,w{‘ s a.ﬂslu) obtrines <o Q"pﬂ”ﬂ
TPA of AB3%- L Sq P35 BUA 2 "

15 Meefing i oF sChe
b\g}wmh" #M

5, lomsemert, Lawer & Vpper A7 (Ao
i~
2 bogement, L-awe""‘g’ﬁm 'Fpr{ B > ‘M]

b Pl B (€ Bl
- /—7‘:1{\-;’1“\'-&{" Cv_vﬁg‘f«k‘

ownl brs

PP g inglometer 1= %6*‘“"’
r‘g—eﬁv{wz{"j C@v\g«f‘w-c\tt-; AVEA
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o Exhibit-W R S
S e e 400
| | (;()V!LRNMI&NI ()FMAHARASHTRA - R

" No.Comip- "019/(‘R 12 /SEIAA
Environment Department,
- 217(Annex).Mantralaya.
Mumbai-- 4100 032.
. Date :5/06/ 2019

By Fax/ RPAD/ Speed Postfeérfiail

To.

- ‘M/s. BRAMHA LEISURES PRIVATE LIMITED

Having registered office at-- “Bramha House™, 250/251
M. G. Road, Camp, Pune 411001.
E-mail: vishal574@yahoo.co.in

Subject: - Proposed Directions u/s 5 of the Environmental (P) Act. 1986 r.w. EIA Notification-2006 dated " - '

14.9.2006 . e ' -
Reference: - Lomplamt / Notice of‘ Mr. Ajay Jayvantrao Bhosale through Advocatc Nitin Lonkar dated

59052019

WHEREAS, it was obligatory.on your part to obtain “prior E‘nwirenmenf Clearance from the
Competent Authority, as per the EIA Notification dated ]4 9. ”006 bef‘ore starting any bm!dm;: construction

activity. _
AND WHEREAS, we a'rc-in_ receipt of above referred, wherein following issues are raised by the

complainants in respect of your b'ufldingﬂ construction project

- 209/A/Z CTS No. 4702, at Pimpri Chowk Taluka-Haveli, District-Punc

“Bramha Uzuri” situated at Survey Nooo- -

a) . PP has carried out conslmchon without any I;nvnonmental Cléarance and Consun to Establish 3

inblatant violation of the Environment Law, Pollution Control Acts and EIA Notificaiton-2006. .

- Total proposcd BUA is 54600 Sq. Murs.
U b) _'__"lhat the PP has unduml\t.n the excavation activity in

e Dcccmber-""ﬂ! 7

012 and '_c_bnstﬁiciion aclivity on. -

¢ T hat— the pr0|ect p;’oponent has committed the i!!'c;ﬁaf ér’:iivit'ics and given rise to the violationof

L _euwmnmcntai protection’ cnactments and further causcd dC!,_,erﬂlIOﬂ of cnvunnm(.ul & t.culn:C '

uncntlpnally

. d) PP has not. obiamed inv;ronmcnl Clearance and also haq not obtamed pnm (”ousc.nt o

Establish from MPCB (e\ posl facl consen{ to esmbhsh dated m 03 201 ).

Fia



i Sewage water is generated and no scientific treatnient and STP is not installed
m)  iliegal burden on the puhlic factiitics
n}  Substantial damage to environment and ecology to the tune of Rs. 150 Crores.

o) PP is unapologetic and PP has adopted careless and reckless attitude towards the environment

protection. |
p)  Thus it is mandatory to stop the project construction permanently till the compliance /
rectification of the above illegal act and removal of the defects from the construction.

" AND WHEREAS, as per the Complaint / Notice ai:;ove referred, you have not obtained mandatory

pa:ol Environment Clearance & Consent to Establish in proposed Remdent:al Building Construction Project
dt Survey No. 209/A/2 CTS No. 4702, at Pimpri Chowk Taiuka~Havel: District-Pune. This amounts to
v&ofatncm of the E1A Notification-2006 r/w an;ronment (Protectton) Act-1986+

Pt s

NOW THEREFORE. in view of the above non- eomplmnces you are hereby directed to show cause as

&uéndcr: - _ .

a;) Why your building construction activity shall n{fb_f be stopped forthwith for‘ the violation of r"*i '
| Environment Tmpact Assessment Notification déted 14.09.2006, issued by the ministry of L
Environment & Forest, Government Of India, for not obtaining prior Environmental Clearance from

: the Competent Authorny / Government of Maharashtra?, '
b) . Why further legal action shall not be initiated dgﬁatnst you under the provisions of the anumnment

(Protection) Act, 1986 and Rules made there under? =
Take notice that, you are hereby directed to submit your reply within a period of 15 days from the .
d"ltc of receipt of this Proposed Directions, after receipt of répiy you may call for-personal hearing, so as (o

: ldf\f_‘ appropriate decision in the matter, failing which, this office has no option than to initiated further legal

detion against you including stoppage oFyour construction actlwty which please note.

_ &
Member Secretary- SEIAA

Copy toz o
'P:mpn Chmchwad Mumc:pal Corporation Fhraugh Mumc:pal Commlssmner,

-Y0u arc the sanctioning author:ty of the aforesaid prq;ec:t therefore you are hereby lequested to take
-dppropr:ate actions aomnst prOJect proponent ; and aiso 0 supxmt the doﬂcuments relaiad to.Project: '

. hncEased Copy of Complaant / Notice o‘r‘ Mir. Ajay Jayvamrau Bhosala through Advacate Nitin LDI‘l]\;i[‘
| dated. 19 05. 1(}19 is attached herewith o S Y

RS mm@m&%mm SRR




Exhizbit-x

i Agenda for let SEAC 3 meeting day 03

lelsures Pvt Ltd

Is a Violation Case' No Sk

l.Nama of i‘mject

2.Type of iustimtion -

3.Name of Project Pmponant

= Mr. .Vishal Aganva.l

4.Name of Consultant - .. 7 00

5.Type of project

.| Building Environment lnd]a Pvt. Ltd
| Conimarcial Project e

6.New pmjchBxpnnslon in ax:lsting
pmjectjmodemimﬂonfdlverslﬁcation
In existing project .

New iject

7.If éxpansion/diversification;
whether environmental clearance
has been obtainad for axisting
project . ;

* | Not applicable -

8.Location of the prn_'lact -

Sr.NG.209/A/2°

9, Takuki

Vl]lage

HT lepd

Currespondenca Name‘ :

S Bramha Lalsums PvLLtd

Reom Numbers

Floois.

Building Name:

Road/Street Nomes.. . .=

Locality: .

Clty: - .

11.Whether In Corporation /. !
Municipal I'dthb'rama_ e

12 IODHOAJConcesslonIPlan
Appmva] Number :

“{1op/1
: 04/1

éon‘bg;sionﬂ’ian Apprnval Numhur BPﬂayﬂuﬂPunpnfEN\filfzma Dated G

_ullt-up Ama' 54667.89

13. Note on the inltlated wnrk (If
applicable)

atod -balow 20000 sq.m; w:thdmwal uf\ﬂolatlun Latter Emm Gnvt. ufMaharashLm vide o

%ru"’é'%‘ﬁ%‘f’

14.L01/ NOC /10D from:
Other approvals (If applic

: '_‘NA’ =

SEAC 2013[0R-449fTC 2 DT 10!03/2015

15.Tatal Plot Area (sq. m.).

SR EE S M
16.Deductions AW e g

17.Net Plot ma&; N 5»

7729 66 Sq M

it a) FSlareh (sq m:) 2188980

- [b) Non Fs1 area (sq. m.)_..3_2969.09

j;- ¢) Total BUA area (sq. i) 54667.89.

Anpmvédm area (sq.m.): 21689.80 -

| Approved Non FSI area (sq. 'm“)~'-132969.o_9

: = iDate oprpmvnl 04- 10-2018

20, Ground-cuvemga Percentaga {%)
{Note: Pen:entaga of plot not upen
to sky) -

: Soz%ufnetplutama R

i 132680000055"-' i

21.Estimated cost of the pmject

22 Number of huﬂdmgs & its conﬂgura:mn

]ny S.-Thakur (Secmtary
SEAC-HIT) i

: SEAC Meating No: 91 Meaﬁng Date : julyz_" ;

| Name: K a7e Apiy D

L2019




.. 'aru the buildlng

exCIu(ﬂng;;ﬂm“ddth .

i Name: Hoate 2pi1 D6




Dryseason i Total Water

: ;Fim fighting B
| Overhead wat,e_ :
tank(CMD):
. Excass_.tye.a.t._e.d water
| Source of water
.| Fresh water (CM"D)

Tissa70

- | Recycled water -
- | Flushing (CMD}:

. :-Recycled water-
Gardening (CMD):
.| Swimming pool
B R | make up (Cum)::
Wet'season: - . - |Total Water

(R . Requirement (CMD)_ 26@%

s

| Fire fighting = =

| Dndorground vatpx 170
© |mnkeMD): L K[

%?/

Details of Swimmln
pnol (IE any)

Particula | ™ 2

s e TR

Requim Ejdsting ' Pmposad- ; " Total - | Existing {
~ment | Cmmmme s o

appljcahle apphcame R

T Not. | Not. Not
Damestlc appljcable apphcable apphcahle

Sl Name: Ka72 Apiy Do

: Signatunr .
: e m——

Joy S.Thakur (Secmtary

SEACMeetIn Na'gl Meeting




: & B 380,637 KL
for Wing € 439,620 KLD,

ot Biomedlca] waste (If e
applicahle) :

CNamet Kate Ry 0|

Sig‘nalure e

32 ?'shﬁ.-'nnnxate“(c:mi




i ‘-'Col]ected & Dlsposed hy local body (smch yo

o0 | Wetwaste:

| Hazardous waste:

_ Traatad in orga.mo Waste compostmg and used 8§ Tanure.

.MOde ofDisposal;_- Biomedical: waste qarg =
_of waste- “io 7o | applicable):

o sTR Sludge (Ory
i sludge): -

 [Others ifany

T Location(s):

1 0o [Area for the' stomge N
: Ama : | of waste &uther :
:requirement' 7 materdal: '

' '::.3 Area for machinery* o

Budgetai‘y al]oca;tion Capltal cost

(Capital cosl: and e
_O&M cost) : O&Mcust

ISR I NotappﬁCﬂhle" i apphcable ;

Not apphcahle

Amount of eﬂluent generatlon g ) -
(CMD): S _N"taf’l’”“f‘me

Capacity of the: E'I'P

Amount of treated efﬂuent i
recycled: i

: _Not app]icable S

Amount of water send to the CE’I’P

-Not applicable m& o

Membership of CETP (if require): .

| Note ‘on ETP technology to be used :

_Dlsposal of the ETP, sludge

“seial |
_ 'Numher'--_.g_

' 'épphcah]e.

Not

. Not applicable -

o Seria] ::ﬁ Tl
‘Number

1 | Notapplicable | Notapplica

‘Not

apphcable :___..” i

CSeral Cf . '
- Number: I“m ofFueI_. G

e O Nutapplicab]e.'_.--

' 4l Snu.rce uf Fuel

42.Mode of Transportanon of fuel to site’

Not applwabie

SEAC Meating No 91 Meeﬁng Date: Tuly 2i

N Nawme: K a7a Apiy D05

Page’33.

.- Signature:
Sht Anll Kale (Chairmad

- -

st

- ofIIB smc-m) L




43 Green Belt
Development

1695.39 Sq.M:

78 Nos.

Llst of propesed
7 | native trees ;-

78 nos.

e Timeline for

-{ plantation ::

o completion of 1:2-Yé:ars-:'

44 Numher and lis

£ 'trees Spee es

: Name ef tbe plant :

Common Name

1 Nyctanthes Arhnr- B

Torus

Sm m fast gTong, =
: ﬂowers i

. Mountain Ebony -

| Michetia Champaca | - Sonchaf

Fast gmwing medmm to large 1
hardy demduous ‘Tosewood.

o Meﬂgi_fera Indica .

: Flommng and anl: growmg '

dense. nesting for avi fauna
“:Suitable for all types of soil
Medmm leggmg to water

SOﬂZWDCHi tnee ‘ong uf the best tree: R
.used to trap. Suspended_Partlmﬂate' o

10 | La¥Brstromia

~:Ficus Microcarpa

A2

- Syzygium cumuni | -

13

B - S

 Murraya koenigii’~ |7 Curry Leaves

Phyﬂanthus embllca

15

pumsas | Ament |

'I'he hasa of’ various drinks which
are suppesed to have’ cuullng
: < properties, (-

| Name: K a72 ey D

Signnture.




U

Shady tree with red-yellow flowers |

Duiring Operation

‘phase (Connected

load):




_Solar Water Heating. System, solar. hased llgh_;;ng o pil

1| systems in'common areas, CFL /-5 Fittings
- - Electronic Bailast in: Commcm ‘area .

CoLgo s B0 Detalls ""_':'f;'pollution contro
< Source .| . Existing'poliutlun control syst,em '
water
gsnaratmn R
from-: '
Pmpused
. .project: 1o T
WetWaste |~ - o
- from the: i
'j')r'ojnds éd Not'applicable
- project’;

Pmposed'_to be.-i.nsta]led '

Pmposed S'I‘P hawng:capac:tyiliﬁ_KLD ‘and 140:K1.D & o g

Budgetary ailocation T
Capltal costand |
 O&M: cost) _ -:_ :

 Attributes -

WaterforDust
_ Supp_ress:on____-_'- 3

-+~ Environmental " fi
_ “ 0 - Monitering U
4 | Drinking water facility |

- .|~ Personuel Protectve
5ot Eqmpment & Health
] Checks-Ups.. :

: .-SolarWatar.Heanng";. R
— Swmmng Pl

Envu'onmantal
momtonng

Organic waste
compostmg -

| Name: Hats Apir D
Signlture' ; -

. age.-36_ Shri; Anll:Kale'(Chiatrma
i af 118, SEQC-HD







| Have you previously

'Appllcation on.!]n.e
‘| on:MOEF. Wehslte

submitted - R
Yes

"' | Date'of online "
'submission

-éoibeéz_b_;’s' |

Imipacts: nfthe el

project

Water Budget

WesteWatr |

Treatment

Drainage’ paltern of .

the project. -

Gmunt_iwntaf"ffi‘ B

pai 'ete"l“.'i'

Soiid Waste
Managenient

Alr Quality & Noise S

Level'issues: :

Energy Managnment .

Traffic clrcu]ation
system and risk
assessment

LandscapePlan;_--;_-_

Disaster . :
management system

‘and risk assessment |- e

Socioeconomic
" jimpact aSSessinant'

Envlmnmanta.l
Management Pian

" | Ay other lssues f-j" :

' related to:

of information of the project by SEAC

: Signature:

N Nawme: Hare 2y Do




Emmnment (Protect:mn) Act 1 '986_'o'n 16 07 2019 -

@a ‘5”' ~ FINAL RECOMMENDATION

m@’ SEAC-1I decided to defer the proposal. Kindlyﬁnd SEAGdecistonabove: 1 0 g

=

e : Names K a7 #pid D
|| Signuture: P _ts - -
age 39 || Shil: Anil Kale (Chainnau_.-;'-'--.' -

e of 118 || SEAC-IIT)




- Exhibit-Y ’4[3

MAHARASHTRA POLLUTION CONTROL BOARD
REGIONAL OFFICE - PUNE

Phone No. 020-25811694 Jeg Centra, 3% Floor,

Fax No. 020-25811701 RIS Wakdawadi,

e-mail :  ropune@mpeb.gov.in ——e e Old-Pune Mumbai Road,

vigit us : www.mpcb.gov.in Pune- 411003
MPCBIROP:Z 1 90627 £15-0 /87 7 Date: o » /45//7
To

M/s. Bramha Leisure Pvt. Ltd.,
Plot No. 209/A/2, CTS No. 4702,
Pimpri, Tal. Haveli, Dist. Pune

Sub: Show Cause Notice.

Ref: 1) Consent to Establish granted by the Board on 12/10/2017
2} Visit of the officials to your industry on 22/5/2019 & 10/6/2019
3) Notice / Compiaint received from Advocate Nitin Lonkar vide letter
did 19/5/2019
4) Proposal submitted by SRO Pimpri Chinchwad vide no. 190612-FT5S-
0322, Dated 12/6/2019

WHEREAS, you are operating Industry is located in the "Pollution Prevention Area”
under the Water Act, 1974; under the Alr Act, 1981 and Authorization under the Hazardous &
Other Wastes (Management & Transboundry Movement) Rules, 2016 followed by further
amendments made therein from time to time.

AND WHEREAS, the Board had granted the conditional consent to estabiish under
Section 25 of the Water (Prevention & Control of Poliution) Act, 1974, under Seclion 21 of the
Air (Prevention & Control of Pollution) Act, 1981 and Authorization under Rule 6 of the
Hazardous & Other Wastes (Management & Transboundry Movement) Rules, 2018. AND
WHEREAS, it is obligatory on your part to comply the same.

AND WHEREAS, the Board officials has visited your industry to check the compliance
of consent conditions on 22/5/2018 & 10/6/2019 observed the following non-compliances;

1. You have starled construction activities without consent to operate of the Board.

2. You have carry out construction activities without obtaining Environment Clearance
as per EIA Notification, 20086. -

3. You are not yet starled effective steps towards compliance of conditions mentioned

in consent {o establish, itke installation of STP, OWC & Rain Water Harvesting, etc.

NOWTHEREFORE, you are hereby called upon to show cause as to why necessary
legal action shall not be initialed against you under the Water (P & CP) Act, 1974, Air (P & CP)
Act, 1981 and Hazardous & Other Waste (M &TM) Rules, 2016 ; r\w Hazardous & Other Waste
(Management & Transboundry Movement) Rules, 2016.

The reply / objections if any shall reach this office within 07 days from the date of receipt
of this notice, failing which, further legal action as deem fit shall be initiated as per the provision
of various environmental enactments, which may please be noted.

{Dilip Khedkar)
: Regional Officer
Copy ta:-
Sub Reglonal Officer, M.P.C. Board, Pimprl Chinchwad :- For further follow up action and
report accordingly.
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- Ref No. MPCB/BSU/2019 29/06/2019 s i l ?

To,

The Regional Officer,

Maharashtra Pollution Control Board,
Jog Center Point,3" Floor, Wakdewadi
Old-Pune Mumbai Road

Pune—411 003,

Sub : Submission of reply in response to show cause notice
issued to our project “Bramha Sky Uzuri", Pimpri, Pune,

Ref : Letter No. MPCB/ROP/190627-FIS-0183 dated 27/06/2019
Respected Sir,

With reference above, we would like to mention the following in reply to the show cause notice issued by Regional
Office, MPCB :-

Reply to Point No 1: We have started construction activities as per PCMC Sanction No. B.P/Pimpri/19/2008 and

revised Sanctioned from PCMC vide No. B.P/Pimpri/15/2013 dated 9/4/2013 with no condition of Environment

Clearance. But later on, as the plans were revised, the total built ~up area exceeded 20,000 sq.m for which we have

. applied for environmental clearance to Environment Dept. Govt. of Maharashtra and our application is in process.

- As per the statutory requirement, we have applied for Consent to Establish to MPC Board and secured the same vide
Format 1.0/BO/RO-HQ/CC-1710000347 Dated 12/ 10/2017. '

- Reply to Point No 2: We have initiated the construction activity w.r.t. circular dated 21st April 2015 by Principal
Secretary, Environment Dept. Govt, of Mabharashtra, It was clarified that construction up to 20,000 sq.m will be
allowed. We had applied for Environment Clearance and the same is in process. State Level Expert Appraisal
Commiittee-3 (SEAC-3) has already considered our project for Environment Clearance process and nearing its
recommendation, '

Reply to Point No 3: We have received Consent to Establish from MPCB Board vide Format LO/BO/RO-HQ/CC-
1710000347 Dated 12/10/2017, Project is under construction phase, No building is under operation“_';ﬁtgas_e. .

We assure you that we will observe strict adherence to the terms and ‘conditions mentioned ‘in the:" ﬁs'q'_n_l to
. ) Establish and are committed to install all pollution control equipment like STP,WC & Imp__le;p tion- of Rain

Water Harvesting before operation phase of the project.

This is for your kind consideration please.

Thanking You.

Yours faithfully

Authorised Signatory

Bramha Multicon Pyt, Ltd. | B & G Developers [ B & K Buildeon
Construction | Hospitality | Clubs
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Ref No. SEIAA/No-Com/2019 : 16/07/2019

To,
The Principal Secretory & Member Secretory,
State Environment Impact Assessment Authority - SEIAA
Environment Department,
" Government of Mzharashtra,
Room No. 217, Mantralaya,
Mumbal- 400032.

Sub Reply to the proposed directions u/s 5 of the Environment (P) Act,1986
- r.w. ElA Notification 2006 dated 14.09.2006 for the proposed
Commercial development project “Bramha Sky Uzuri” at S.N0.209/A/2
at Village Name - Pimpri, Tal.Haveli,Dist. Pune by Bramha Lelsures Pvt, Ltd.

Ref : Letter Ref. No.Comp,-ZOlQ/CR-n/SEIAA Dated 25.06.2019

Respected Sir, ‘ =

With reference to the above mentioned subject and reference, we would like to mention the
- following in reply to the directions issued by Environment Dept.:-

We Bramha Leisures Pvt. Ltd. have started construction/excavation activities as per PCMC
Sanctioned No. B.P/Pimpri/19/2008 and revised Sanctioned from PCMG:.vide No.
B.P/Pimpri/15/2013 dated 9/4/2013 with no condition of Envi}onment Clearance, "BGti:
as the plans were revised, the total built ~up area exceeded 2 '
‘applied for environmental clearance to Environment Dept.
07.09.2013. The proposa! has been appraised by the SEAC-II an
-excavation activity at initial stages where potential was less than 2
of violation vide Letter SEAC-2013/CR-449/TC-2, Env. Dept. Mumba
application submitted to MoEF dated 30.06.2016. We have initja
w.rt. circular dated 21st April 2015 by principal secretary, E
Maharashtra. State Level Expert Appraisal Commiittee-3 (SEAC-3)

a)  We have started construction activities as per PCMC Sanctione AN
and revised Sanctioned from PCMC vide No. B.P/Pimpri/15/2013 daf
condition of Environment Clearance. But later on, as the plans were rei

Bramha Multicon Pyt, Ltd. | B & G Developers | B & K Bisidcon
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b)

d)

e)

'f)

g)
h)

i)

 ‘Bramha Multicon Pvi. Ltd. | B & G Dévelopers | B &K Bufidcon
Construction | Hospltality | _Qlubs .

- for operation. Tanker water using for the construction phase

*Bramha House®, 250/251, M. G ,Cainp, P
Website: waw.brarmhareatty.in | Email: info@bram
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built ~up area exceeded 20,000 sq.m for which we have applied for environmental
clearance to Environment Dept. Govt. of Maharashtra dated 07.09.2013 & 30.06.2016 to
MOoEF & CC, New Delhl. We have undertaken the construction activity w.r.t. circular dated
21st April 2015 by principal secretary, Environment Dept. Govt. of Maharashtra,

We have undertaken excavation activity in 2012 as per PCMC Sanctioned
No.B.P/Pimp}i/1_9/2008 with no condition of Environment Clearance. Initiation of
construction activity in year 2016-2017 w.r.t. circular dated 21st April 2015 by principal
secretary, Environment Dept. Govt, of Maharashtra. As of now we have constructed built
Up amounting to 8467.69 Sq.m. (FS| 902.54 Sq.M.& NON FS| 7565.15 Sq.M.)

We have Initiated the construction only after approval from the PCMC and ensure to taking
care of environmental norms and mitigation measures during  and after the project
completion. ' '

Total bullt —up area of the Project exceeded 20,000 sq.m for which we have applied for
environmental clearance to Environment Dept. Govt. of Maharashtra dated 07.09.2013.
We have obtained consent to Establish from MPC Board dated 10.03.2015 s

We have partly complied with terms & conditions given in consent to establish dated
10.03.2015 obtained from Maharashtra Pollution Control Board. '

fnitiation of construction activity in 2016- 2017 w.r.t. circular dated 21st April 2015 by
principal secretary, Environment Dept. Govt. of Maharashtra, As of ngw_we have
constructed built up amounting to 8467.69 Sq.m. (FSI 502.54 5q.M.& NON FS| 7 5.5q.M.).
Environmental Impact Assessment not required as the project’

as per EIA Notification 14 September 2006, Anticipated impacl
already prepared for construction and operation phase of the pro

We are not abstracting ground water for the commercial us

We are not utilizing any fresh water for the project durin
operation phase of the project PCMC has already given NOC
during operation phase of the project. :

Top soll of the project site is already transported to our oth
excavation, Soil teSting has already been conducted before initiat

proje:

We are using DG as a backup for the construction phase of the
obtained consent to establish from MPC Board for the same.

M. G. Road, Carnp, Pure
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k)  Solid waste (Debris) generated during excavation activity was properly tra nsported to other

sites and utilized for refilling and levelling of another proposed project site, ‘
1) Proposed project Is yet to start operation, we hereby committed to installed STP once we

received Environment clearance from the Env. Dept. . .
m)  Proposed project is a property of Bramha Leisures Pvt. Ltd. no any burden on public

facilities.

designated places, water sprinkling to avoid dust emissions, Construction vehicles to use only
assigned path to avoid soif erosion, |

0} Wearelaw abiding organization and assured you that we will observe strict adherence to
the terms and conditions once receive Environment Clearance latter,

p)  Initiation of construction activity in 2016-2017 w.r.t. circular dated 21st April 2015 by
principal secretary, Environment Dept. Govt. of Maharashtrs and Commencement
Certificate from PCMC.

Reply to Non Compliahcés & Show Cause;-

a)  We Bramha Leisures Pvt. Ltd. have started construction/excavation activities as per PCMC
Sanctioned No.B.P/Pimpri/19/2008 and revised Sanctioned from PCMC vide No.
B.P/Pimpri/15/2013 dated 9/4/2013 with no condition of Environment Clearar
on, as the plans were revised, the total built —up area exc ded 20,
have applied for environmental clearance to Environmen

w Construction activity in 2016 w.r.t, circular dated 21st Ap
Environment Dept. Govt. of Maharashtra. As of now we
amounting to 8467.69 Sq.m. (FS| 902.54 5G.M. & NON FS! 7565.15
5q.M. ’

b}  With prior approval from PCMC {Commencement Certificate)
constructed only 8467.69 Sq.M, as per the commencement

Bramha Multicon Pvt. Ltd. | B & G Developers | B & K Buildcon
Construction | Hospitality | Clubs_' N
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of EIA Notification 2006 & Environment Protection Act -1986.

We have also invested huge amounts In obtaining various sanctions from the competent
authority by paying development charges etc. In the circumstances and in the aforesaid
background if the said project is stalled great prejudice and irreparable loss shall be caused to
us. We hereby request to consider the aforesaid constraints and circumstances,

- Also, we assured you that, we will observe strict adherence to the terms and conditions
mentloned in the Environment Clearance letter, once we secure it from authority.

This is for your kind consideration piease, | ' _ '
Thanking You,

Yours faithfully,
For, Bramha Leisures Pvt. Ltd {Bramha Sky Uzurf)

-

Authorized Signatory

)

Bramha Mufticon Pvi. Ltd, | B & G Devalopers | B & K Bulldcon
Construction | Hospitality | Clubs
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Ref No. SEIAA/No-Com/2019 ' 20/08/2019

To

The Municipal Commissioner

Office of the Municipal Commissioner

Pimpri-Chinchwad Municipal Commissioner _

Pimpri, Pune - 411 018. !

Sub Reply to the proposed directions u/s 5 of the Environment (P) Act,1986
r.w. EIA Notification 2006 dated 14.09.2006 for the proposed
Commercial development project “Bramha Sky Uzuri” at 5.N0.209/4/2
at Village Name - Pimpri, Tal.Haveli,Dist. Pune by Bramha Leisures Pvt. Ltd.

Ref : Letter Ref, No.Comp,-2019/CR-12/SEIAA Dated 25.06.2019

Respected Sir,

With reference to the above mentioned subject and reference, we would like to mention the
following in reply to the directions Issued by Environment Dept.:-

- We Bramha Leisures Pvt. Ltd. have started construction/excavation activities as per PCMC
Sanctioned No. B.P/Pimpri/19/2008 and revised Sanctioned from PCMC vide No.
B.P/Pimpri/15/2013 dated 9/4/2013 with no condition of Environment Clearance. But later on,
as the plans were revised, the total built ~up area exceeded 20,000 sq.m for which we have
applied for environmental clearance to Environment Dept. Govt. of Mah rashtra. dated

uet

07.09.2013. The proposal has been appraised by the SEAC-Ill a marked as a
@) excavation activity at intial stages where potential was less than

w.r.t. circular dated 21st April 2015 by principal secretary, E'n
Maharashtra. State Level Expert Appraisal Commiittee-3 (SEAC-3
project for-Enyironment Clearance and is in process. '

Point-wise Reply to issues raised by the complainant Is as under ; -

a)  We have started construction actlvities as per PCMC Sanctior

Bramha Multicon Pvt. Ltd. | B & G Daveiopers } B & K Bulldcon
Construction | Hospitality | Clubs
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built —up area exceeded 20,000 sq.m for which we have applied for environmental
clearance to Environment Dept. Govt. of Maharashtra dated 07, 09.2013 & 30.065.2016 to
MoEF & CC, New Dethi. We have undertaken the construction activity w.r.t. circular dated
21st April 2015 by principal secretary, Environment Dept. Govt, of Maharashtra.

b) We have undertaken excavation activity in 2012 as per PCMC Sanctioned
No.B.P/Pimpri/19/2008 with no condition of Environment Clearance. initiation of
construction activity in year 2016-2017 w.r.t. circular dated 21st April 2015 by principal
secretary, Environment Dept. Govt. of Maharashtra. As of now we have constructed built
up amounting to 8467.69 Sq.m. (FSI1902.54 5q.M.& NON S| 7565.15 Sq.M.)

¢}  We have initiated the construction only after approval from the PCMC and ensure to taking
care of environmental norms and mitigation measures during and after the project

completion.

d)  Total built —up area of the project exceeded 20,000 sq.m for which we have applied for
environmental clearance to Environment Dept. Govt. of Maharashtra dated 07.09.2013.
We have obtained consent to Establish from MPC Board dated 10.03.2015

e) We have partly complied with terms & conditions given in consent to establish dated
10.03.2015 obtained from Maharashtra Pollution Control Board.

f) Initiation of construction activity in 2016- 2017 w.r.t. circular dated 21st April 2015 by
principal secretary, Environment Dept. Govt. of Maharashtra. As of now we have
constructed built up amounting to 8467.69 Sq.m. (FSI 902.54 5q.M.& NON FSI. Sq.M.)..
Environmental !mpact Assessment not required as the project pote tfal is less than 1,50, 0(50' q.M.

g}  We are not abstracting ground water for the commercial u

h)  We are not utilizing any fresh water for the project during ¢
operation phase of the project PCMC has already given N
during operation phase of the project.

i) Top soil of the project site is already transported to our oth
excavation, Soll testing has already been conducted before initi

i) We are using DG as a backup for the construction phase of the
obtained consent to establish from MPC Board for the same.

Bramha Muilicon Pvi. Ltd. | B & G Developars | B & K Buildcon
Conslruction | Hospltality | Clubs
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Solid waste {Debris) generated during excavation activity was properly transported to other
sites and utilized for refilling and levelling of another proposed project site.

Proposed project is yet to start operation, we hereby committed to installed STP once we
received Envireonment clearance from the Env., Dept.

Proposed project is a property of Bramha Leisures Pvt. Ltd. no any burden on public
facilities.

The proposed construction project site Is in the vicinity of the urbanized area. Mitigation
plan prepared and implemented at site during construction phase of the project like
Barrigatting with dust proof nets, Compound wall, Construction materials stored at
designated places, water sprinkling to avoid dust emissions, Construction vehicles to use only
assigned path to avoid soll erosion.

We are law abiding organization and assured you that we will observe strict adherence to
the terms and conditions once receive Environment Clearance letter.

Initiation of construction activity in 2016-2017 w.r.t. circular dated 21ist April 2015 by
principal secretary, Environment Dept. Govt. of Maharashtra and Commencement
Certificate from PCMC.

Reply to Non Compliances & Show Cause:-

a)

b)

Bramha Multicon Pvt. Ltd. | B & G Devaelopers | B & K Buildcon
Zonstruction | Hospitality | Clubs

We Bramha Leisures Pvt. Ltd. have started construction/excavation activities as per PCMC
Sanctioned No.B.P/Pimpri/19/2008 and revised Sanctioned from PCMC vide No.
B.P/Pimpri/15/2013 dated 9/4/2013 with no condition of Environment Clearance But later

Construction activity in 2016 w.r.t. circular dated 21st Ap
Environment Dept. Govt. of Maharashtra. As of now

sq.M. _
With prior approval from PCMC (Commencement Certiﬂcaté
constructed only 8467.69 Sq.M. as per the commencement

in any manner whatsoever, we say that the alleged defaults/li S
part were unintentional.
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We say that we are law abiding company and are always ready and willing to comply with ail the
requisites with prompt and full co-operation on our part. 1

We hereby request you to consider the fact being a developer, we are bound by the provisions
of EIA Notificalion 2006 & Environment Prolection Act -1986.

We have also invested huge amounts in obtaining various sanctions from the competent

authority by paying development charges etc. In the circumstances and in the aforesaid

background if the sald project is stalled great prejudice and irreparable loss shall be caused to us.
w We hereby request to consider the aforesaid constraints and circumstances.

Also, we assured you that, we will observe strict adherence to the terms and conditions
mentloned in the Environment Clearance letter, once we secure it from authority.

This is for your kind consideration please.
Thanking You,

Yours faithfully,
For, Bramha Leisures Pvt. Ltd {(Brambha Sky Uzuri)

T

Authorized Signatory

Encl : Copy of Acknowledgment - Reply of proposed direct;on"' submltted t_'" The‘

m,

Bramha Muiticon Pvt. Lid. | B & G Devslopers | B & K Buildcon
Coenstruction | Hospitality | Clubs
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_ M/s Bramha Lexsures Pot Ltd; _ '
having registered office at ”Bramha House" 250/ 251

Exhibit-AA

Govemment of Maharashtra

.No Comp—201 QICR- 12!SE§AA
- Environment Department -
- 217 (Annex), Mantra!aya,
" Mumbai- 400 32,
November 16 2019

M.G. Road, Camp, Pune. -

Subject:- Wlthc{rawal of Proposed Dlrectzons dated 15.06,2019 issued under Sectlon 5 of '
the Environment (P) Act; 1986 r.w. EIA N ollﬁcahon dated 14.09.2006, :

_ Ref, :-

| 1) Complaint Notlce of. Mr Ajay ]ayvantrao Bhosale through Advccate Num
Lonkar dated 19.05.2019..

2) Show cause Notice/Proposed Dn‘ecbdns u/s 5 of the Environment (P) Ad, 1986
r.w. EIA: Notification dated 14.09.2006 issued ‘to  you: vxde letter. dated - -
15.06.2019. : :

3) Representation subtmtted by M/s Bramha Lexsures Private Lumted vxde 1ts
letter dated 16.07.2019.

4) .Personal hearing’ conducted in the chamber of the Secretary, Envxronment
Department on 11.11.2019, . -

We refer to the Show Cause nohce/ proposed directions at . reference. (2) dated
15.06,2019 issued to you under section 5 of the Environment (P) Act 1986 r.w. EIA
Notification dtd. 14,09.2006 whereby and whereunder you were asked o show cause
as to why your building construction activity in respect of project * "Bratiha Uzuri” .
situated at Survey 209/A/2 CTS No. 4702 of village Pimpri Chowk, Taluka Haveli,
District Pune, should not be stopped forthwith for-the violation of EIA Notification
dated 14.09.2006, ‘and why further legal action should not be initiated ‘againist you
under the provisions of Environment (P) Act 1986 and Rules made thereunder.

We also refer to' the representation made by Bramha Leisures Private Limited under .
reference (3} above-and also the personal hearing conducted in the chamber of the
Secretary, Environment Department on 11.11.2019 in connection with our said show
cause notice dated 15.06.2019.

After examination of the documents submitted by you alongwith your representation
dated 16.07.2019 and the submissions made during the personal hearing conducted on -~
11.11.2019, it has been observed that the project proponent Bramha Leisures Private-
Limited has carried out construction activity in respect of a residential project called




.'DSS't'ric'E Pune.

* “Bramha Uzuri” on land bearing Strvey Nos, 209/A/2 CTS No. 4702 of Village

 Based on the complaint/Notice ¢ Jayvantrao Bhos
* Nitin Lonkar dated 19.05.2019, this office had served the Show Cause Notice under
- reference (1) above to M/s- 'r‘é'mi";a'_LeiSu’:e’:Privaté_-Lihi:i_fed; On the basis of the reply it

s observed that the project called “Bramha Uzuri” has been constriicted on Stirvey No,
209/A/2 CTS No.4702. The ‘said ‘project was started con'stm-cﬁdﬂ-gacﬁﬁﬁ_ési._ﬁs-___;pe-r i
de
t Clearance. But lateron, . =~

 PCMC Sanctioned No. B.P./Pimpri/19/2008 and revised Sanctioned from PCMC

~ No. BP/Pimpri/15/2013 with no condition of Bnvironm : :
. the plans were revised. The total BUA exceeded 20,000/~ Sq. M. for whic the proje
. proponent has applied for EC to. Environment

0,000/~ 5q. M. for he projec
E Deptt,, Govt. a dtd.’

7/9/2013 and 30.6:2016 to MOEF & CC, New Delhi. As per the PCMC Sanction No,

 BP./Pimpri/19 /2008 and: Circular dtd. 212 - April, 2015 by : Principal ‘Secretary, . .

Environment Department, Govt, of Maharashtra, started constriiction in the year 2016-
17 and constructed BUA amount to 8467.69 Sq. M. | '

It is seen from the records of this :'office'ﬂiat.-Bramha"L'eisurﬁs for-the total BUA of the

project exceeded 20,000, has applied for grant of EC to ‘appropriate-authority for the

said project on 7:9.2013 and obtained consent to Establish from’ MPCB Board. dated

T 10.3:2015,

Tt is clear from the record. that the project proponent has made total BUA

construction of 8467.69, which is less that 20,000 Sq. Mér ‘and.is-liable to be
- excluded from getting environmental clearance as per provisions of the EC Act.

In case the BUA construction sanction exceeds 20000 Sq. Mirs, limit, the developersis

required to obtain EC from the appropriate authority. The project proponent has

applied for grant of EC to appropriate authority for the total BUA of the project-
exceeded 20,000, Therefore, there is no case of violation of the Environment(P) -~
“Act, 1986 r.w. EIA Notification dated 14.9.2006. Therefore, the Show.Cause .= -

" Notice/Proposed Directions u/s 5 of the Environment Actneeds to be withdrawn;

- Hence, 'the Show cause N_’oéiée/z’rap{sséd_-Djifée_t_;"gn;@:i-ﬁfs 5 of the Environment (P Act, -
1986 rw. EIA Notification dated 14.09.0006 issued by this * office under its

communication dated 15.06.2019 as per ref. (2 is hereby withdrawn. .-

*Enviro
o beict

ceaf -Mf.':'Ajf;iy’:-}a}‘vaﬁtréd'Bhoééiéaﬁiz_‘_ougﬁ;_-i"i‘d\_éo'czi'te_' o
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* - {leisures Pvt.Ltd

o 1. Nama ot iject

"'| has'been’ ubminad for existin

L 9Tﬂluka

t-BB

' -Suh]ect- Environ

Is'a Violation Case: No_ S

2.Type of Institutlon L

-3 Name of Project’ Pmponent

1, Name of Consultant

Bm]cli.ng Envu‘onment India Pt Lid,.

-| 5:Type of pmject

Cummercia] Pm_]ect

6.New projectlexpansion in exisl.tng
_ pmjactfmodemizallnn]dlvamlﬂcalion
in existlng pmjact .

‘| whether anvimnmantai cluarance

project

8. Lacaﬁon of. the pruja{:t-

{10 Vlllaga

' Comspondence Name:

Ruom Nuinber:

' Bullding’Nam‘e“ o
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Munlcipal {-other area

'12 10D/I0AICo asslonﬂ’}.an

. . Appmval'Num]: T

13 Nota on the lnil:lated work {lf
appllcabla) :

Tutal BUA area (sq‘

)i 54667 89

Approved F5Karea (sq. m.): 21589.80

13 (h).Appmved Bul]t up ama as per
})CR R

:jApproved Non FSIarea (sq:

3 32060.09

|pate oprpmval: 04-10:2018°

19.Total g'round coverage (m2).

3881;71

20.Ground-coverage Pércentage (%)
(Nute. Pamantags of plot not opnn

50 2%0fnetplotama
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| Signature: fhe
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'Fresh water (CM])) i

| Recycled water

Flushing: (CMD).

B Recycled Water “

| pry season:

'25'9';'50'5_';

lep Swlmmmg Poo 1

B’{}Main ponl of Opan Space 1200mm;;

{seacun

oy S.’I‘hakur (Sec:retary

'i ; ‘SEAC Meeting No; Q_M:mti ng Date; Decamber:
2019 {(: SEIAA STATEMENT-OGOGOOI 773

{ Name: K gtd Ap;) D

| Signature: _




cost)

[Budgetary allocation | 5

Numer K ate Apid D




: ]Shase 78961 Cum
| remaining 68805 Cum andad over to Authonzed vei

| Construction wasts includes waste concrete, excavatad soﬂ_ ‘broken
i - L bricks, waste. plaster metallic scrap etc; Construction debris wili be
i _construction waste. used for basa course preparahon and axcess wﬂl he hancl ova -

' Waste ganeration i
‘the Pre Construction
and Con_struction Dlsposal Df ﬂm
phase- s

.Biomedjcal waste (If IS
applicahle) o .

_ Budgatary allocation :
. (Capltal cost and
: O&Mcost)' e

Charecterestics

Nt applicable Notapplicable

Not applicable

Amount of water send ta'the CETP o
Membership of CETP (if require): 'Not avphcabiefsf? L
Nots on ETP technology to be used. Notapplicabla | |
| Disposal of the ETP slidge | Not applicabla

N Name: K 274 Awiy D :
iﬂnaml’e __;cz.—_::' -

£l shrt; Anll Kale Chairmi
smc-m)

1 JoyS. Thakur Semtmy :
SEAC.HD Gt e







7| Mangifera Indice |

"9 | Allanthus Excelsa’ | - Mahan

© 10| Lagersiromia Speciosa

13, |/ -Murraya koenigii

e .:3.-::-'1‘. '- PhyHanthus embhca

demduous Each ]eal_‘_ ha_s_ ﬁve

19 e Saracé‘aso_ka'-.. e B

_ 20 7 R e &Lﬁ i

46 Total quantlty of plants ou'gmdgn&'\

C/C Distance

‘ Name: R a2 Awi) 1’3

SEAC Meeting No: 99 Meotlnig Date: December || i Sienature: }
10,2019 (SEMA-STATH!ENT-GOO(}OOI’??B') ! of || sErt. AnttKa
i SEAC:MINUTES-0000005167.

:j_' {Leaves are’ compound digitateand [ S



|yeneration |
i om [

' Name: % q?.gmﬂm".‘ D
; : Signatare: T
f il Shii; Anil Kale (Chairm,
{{SEAC-IID).




5 Envxronmental iManagemen plan*BudgetaIY Allocatio

Water for Dust .
Suppression

: :.Dﬁhkiﬂg“watérifaéﬂify..

o '_.Equlpment& Hea]tb

+Persontiel Protective

Checks-Ups

T Name: K aTL Apid D
Signnl:un:.

2019 (smA-srAmmr-oomomwa ?




C Namer K a7e Apiy D




' Parkingdataﬂs | apps

Z| Number of 4-
2| Wheelers as
- | approved hy
- |competent’ -
aiithbri'ty- e

S -Numher and area of
o basement

3 Nos. 9544,03 Sq.M

| 263 + 100 (Mechanical parking)

= Widthofall Intemal T
mads(m) E ] it

C Name: K a7y Awsd Do

: Sig’ﬂamre' =
i .. . .-:—-—*‘"‘







o 'FSI area of 21689.80 m2, Non FSI .

Wing B and € (Height 39.95 m): 3B+G+UG+11

The case was discussed or
proponent.

| BP has satisfagtori{om:

[ Namet a7 Amin D
|| siemature: R lon
13 Shri AnﬂKaIe (Chalrin




o [Locality:

CBbtcC 138

-lelsures PvtLtd

' iIs aVlo!at!on Case° No

Zl.Nums of ijm

2.Type ofmsum_ﬂon___ |

3.Name of Project Proponent = -

Mr Vishal Agarwa] ;'_

4.Namie of Consultant’

2| Building Erivironment !ndla Put: Ltd

5.Type of project 71

‘| Commarcial Project

G.New pmject.!expansion in existing
pmjectfmodemizatiou!dkverslﬁcauun
in existing project :

New PTDJect o

A7 It axpanslnn!dlvemlﬂcatlon"

a. Lm:atiun uf tha pm}ect: :

Sf.Na. 209/A72:

g, 'I‘aluka

10.Vi!]age &

: Pnnprl

Cormspundance Name:

7| Bramha I.aisums PvLLtd.j.

RoumNumbar
Floor:

Bulldiug-Ndme: L

250~251 Bramha chse

Road/Streot Name:

City:

SR B N Whel.har ln Corpomtlun] s
o Municipallot.herama L

13 Note on the iulﬂated work (It'_ B
appHcable) i

Other approvals (if applicabl

14¢I,OIINOCIIOD froim’ Mmml’;p oo

15, Total Plot Ama (sq. m;‘)&h i

16.Deductions’ 8 W

7729.66 SEM

17.Not Plot area ,g‘; %‘*

'18 (a).Pm
.Non-Psz)

.| FSTarea (sq..mi); 21689 Bﬂ

 Non FS1 aréa: (54 m.):_.azgsgkog_

| Total BUA area (sn. m.): 54667:69

18 (b}.Appmved Buﬂt up area as par
DCR : e

‘| Approved FSI area (sq.in.):21600.80 j.'

d Noti FST area (sq./m.): 32069.09

| Approv

| pate oprpmvni. 04-10:2018

19.‘I‘otal gmund coverage (mz)

B R

" 20, Ground-covemge Parcentage (%)
| (Nete: Percentaga of plot not open :
tosky) oo _

50.2% o_'f-nét'piut area

|21 Estimatad cost of. Lba pmject

Shri; Anill Diggikai’ (mmbe'”“ f-
Secmtaw SEIAA) '

' '2' 0':_( SETAA- STATEMEN‘I' 0000901 773

" SETAA- mvms-ooomsw1.-_,;,__




' : SEIAA-STATEMENT:0000 age 2 of || SKr, Johiiy Josaph'
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Smm:e:o 'water' ofpeMe

| Fresh water (CMD) 195-,770-;

Recycled water~: ot I

| cardening (CMD): o]

Total Water
Reqmrement (CMD) 26_9_;_505:-

o

ater [ 192508

PCMC

fligsgro e

: Recycied water~.- i

e §1ushing (CMD}"- .

73735

| Wet'season: oL

: }}etalls. of. wammmg '
' 'pool {If any} : i

| Shri. Anil Diggikar (Membe;»
Secretary SELAA) ;

.2020 ( SETAASTATEMENT-00000017
SEM&-MINUTES—OGUGOUSOGI

s:zm'Meezmg No: 186 Meeuug'yate  February ||

Johny Joscph




4 (ChainnanfSEIAA)




. -Waste gmeration i
the Pre’ Constmct:on

‘|and Cﬂnstructin
'phase.

| debns-

Disposal of the
canstructmn waste

.| bricks, waste. plaster metailtc scrap etc; Construct:mn (Iehns w;il be:
& -used for base: course prep&ratmn and excess wﬂ! be hand overio:
i Auionzed vendor : . SR

_Drywaste. i

| Wetwaste:

Waste génefﬁtidﬁ :

Phase

ln t:he Gpemtlon Biﬂmedical Waste (If :
_ apphcah}e}

/| Treated in'organic waste

|Send to Authorized vendo

Biomedxcai waste (If A
o 'applicab]e) :

|others if any:

| material: -

. -Area fur !:he sturage
‘[ 'of waste & other

o Area for machmery T

Budgetary a'llot:atm’n

(Capital’ cnsl; a:nd -
_ O&Mcest) RN B 1

Not:

. ..applicabfe

 Not applicatle

‘ot applicable

: gq'japgﬁa;;;;;g v

{ Not applicable

: Not_apphcahle ::;E: : '.

;[ Not apphcahle :

Membershlp uf CE’I’P (lf reqmre)

| Not applicable.

| Note on ETP.technology to'he used:

Not applicable

Disposal of the ETP studge

| Notapplicable

ShriiAnil Diggrkar (Membe r
Secmmry SED!A) s

SEIAA:Meeting ]
2028 (.SEIAA- STATIHMENT 9060031 7?3)

Juhﬁ-nﬂ-:ph




-Not applicable

Not applicable

: iList ot' propo __'d
| native. trees ;.

Dalbergia-Sison

-‘l'ol--y Fosopia

; :duga _ of :Shrl. Johny Joseph "
-MINIHES Gﬂi)ﬂ@lﬁﬂ . i (Chalnnﬂn SEIAA)_-




2 Mangtfera I.hd'iéa':_::_"_:.

-1 ‘Softwood: tree one of the best tree |-
& used to: trap Suspended Partmu!atei [

“Fitus Microcarp

- Syzygitim cumun

“1 Murrayd Koenigii

-Phylianthus ernbhca

B

;:.' :.' 'PruQUS'giql_(;is .

Leaves are compuund dkgitate and“ i
““deciduous. Eachleaf hias five '

Secretary SEIAA) i

[
Fohoy Joseph

Shri Johny Joseph::-
{Chairman’ SEIAA)

fA! ﬁets nf vanabie Size, the. mlddlej_: fi .j R






" Water for Dust
Suppressmn _

Envuonmental
“'Monitoring

-Dnnldng-waterfamlity Gl i

:‘Personnel Protective: "
Eqmprnent & Hea]th

Checks-Ups

5 ecm tary SE[AA)

Py ge of. Shri Johity Jeseph

j—-ﬂ-—(

Tokhuy Josapi

114 (Chairman SELM}

TN

;




g 'f-14 (Cha!mmn SEIAA

' 'W-Mrmss-aeﬂmmami o




Numher and ama ofﬁ-_' i
: hasement' S 3NDS 9544038qM

'-Prov;ded as per NBC

- Parking details: apprmred by
Clmemre e Noompetent

o | autherity; 00
' Numherofti- B i

S fWHheelersas oo fon U Tt
.- | approved by : 263+ 100 (Mechanical parking) -
competent B EONS R e A e
{authority: -

; ~ . {'Public Traﬂs;mr NA
| width'of all Inmmal_; T
roads: {m) R Mir_:_._ﬁ M

et
FJobhny Josepi

Secmtary SELAA) SEMA-M’INUT ES—OBOOOGBGOI







'Wing;B-:aiidS.C--:_.(Héiﬁl?i‘i_’39-f95” s

. {Club House (Height 6.65 m): G+1

.The case 'w s dlscussed on the b sx

SEIAA Meeting_N

2020:¢ SETAA-STATEMENT: 0000901 773
- SEIAA-MINUTES-0000003001

Shri:Anil Diggfkar (Member
Secmtm'y SEMA}

Johay Joseph

£ S‘hn. ]ohny ]oseph
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Environment degn ent,

Room No. 217 d floor,

Mantralaya, Annexe,

; ’. ?".‘E.' : Mumbal- '400 032.
'{ Sl ; - Date:February 18, 2620

Bl’ClEl] devel %

To,
Mr. Vishal Agarwal
~at Sr.No. 209/A/2

: . Environment Cle
Subject: leisures Pvt.Lid.

L

Rgfﬁg‘%m ,’%ely Bramha Sky Uzuri by Bramha

Sir, '.

This has reference to your co l. T {itd subject. Th %\u c:nnsidered as per the ElA
Notification - 2006, by the Stafe-k rnmittee-111, Maha maetmg and recommend
the project for prior environ e | Anf _. Tia ' gn submitted by n considered by State Level

Environment Impact Asses

2. It is noted that the prupg Al'is{considered b ategory Categ pmﬂ_gs per EIA Netification

2006. N il font
Brief Information of the pi _‘ t sgﬁmltted hy ymi“lsx,, lgw” B ;"-...53
1.Namae of Project Y Bj&MHA SKY UZUR} m _ Nl e
2.Type of Institution & K | Phdhte mw"“‘“‘“ A T
3.Name of Project Proponont fo~/d% MmVihbal Aﬁmal%m- B ;{’\.‘*‘T"‘L
4.Name of Consultant "o~ Building Bnvironmantindla Petplide AR Saind ©

5.Type of project “v" | Cdimmerdial | P‘rq}ect e T
6.New project/expansion In existing ! L f}”"jf‘j’:, ety o Y Lt

0 ect]}méidamuadnnfdhfammca l@%?%]‘ﬁc; ’{m @\ _}‘"‘3
Fn exlsting preject y
7.If expansion/diversification, £ EEF
whether environmental clearance Not a ana;ﬁj M %M
has been ohtalned for existing PP 1.”" *
praject
8.Location of the project Sr.No. Z09/A/2
9, Taluka P
10.Village
Correspondence NameZ
Roem Number:
Floor: 1st BE am
Building Name: B oa AT a g . D, 4 g % .
Road/Street Name: ¥ Blyololl B o0 B o e B 5 E
Locality: B HiGwk B B O 8 R R RS BE Wl
City: Pune
11.Whether in Corporation /
Municipal / other area PCMC

Sanctoned from PCMC
12.30D/I0A/Concesston/Plan 10D/10A/Concession/Plan Approval Number: BP/Layout/Pimpri/ENV/1/2018 Dated
Approval Number 04/10/2018
i Approved Buill-up Area: 54667.89
113.Note on the inftlated work (If ‘Work initiated below 20000 sq.m., withdrawal of Viclation Lettar from Govt. of Maharashtm vide

applicable} letter no. SEAC-2013/CR-449 C-2 DT. 10/8372015
14.1.01 { NOC / 10D from MHADA/ NA
Other approvals (If applicable)
15.Total Plot Area (sq. m.) 7729.66 Sq.M.
16.Deductions 0

SEIAA Meeting No: 186 Meating Date: February 6, 2020 ( SEIAA- g T

STATEMENT-0000801773 }-
SEIAA-MINUTES (000003001 Shri. Anil Diggikar (Member Secretary
SEIAA-EC-0000002109 A\l Page 1 of 12 || SEIAA)




17.Net Plot area

772966 Sq.M.

FSI area {sq. m.): 21689.80

18 (a).Proposed Built-up Area (FSI &
Non-F5I}

Non FS! area (sgq. m.): 32969.00

Total BUA area (st), m.): 54667.89

Approved FSI area (sq, m.): 21689.80

18 (b}.Approved Buflt up area as per
DCR

Approved Non FSI area {(sg. m.): 32969.09

Date of Appraval: 04-10-2018

19.Total ground ceverage {m2)

3881.71

20.Ground~coverage Percentage (%)
{Note: Percentage of plet not open
to sky}

50.2 % of net plot aren

21,Estimated cost of the project

13268000940

SEIAA Meeting No: 186 Meeting Dale: February 6, 2020 ( SEIAA-
STATEMENT-0006001773 )
SEIAA-MINUTES-0060003001

Shri. Anil Diggikar (Member Secretary
SEIAA)

SEIAA-EC-0000002109 _ Page 2 of 12




A

Py .Prﬁddu'c'ti'un" Detaﬂs

Sarial
Numher

Product Fxisting (ni'r/r_\';) = Proposed (MT/MD)

“Total (MT/M)

Not applicable Not appﬁcahle s} Nob applicable.

. Not applicable

23.Total Water Reqmrement

Dry ssason: -

Source of water PCMC

Fresh water (CMD); {195.770

‘Recycled water -
Flushing (CMD}: 73735

| Gardoning (CMD): | *

Swimmniin pool
make up ?Cu

Total Water \{{,«, Foo bk
Rﬂq‘uimmenl: (g{D LA g oy ’

B Fire ﬂgh
_ Unde

” muhﬁ”l%&’

B Excessjhaétgd water,,

Wel season:

Sﬂi;@e?of water . {

Fresh water (CMD] A L

T

aﬁgnmg%

ke (D i

‘{Total W
qunire%'gﬁg

Fire ﬂghting e ﬂﬁﬁ ;’ .

ARK(CMD):

“{Fire fighting -

erhead watar
g f%.k(gw

: Detaﬁs of Swimmlng ‘flogr
o pqol (If any}

§ 3

The average
3 ﬁévl

Sace 12 Omm

da]:c;)th of Swimniin PDDl 1) Mam p-o% of C-ng 750mm 2} ths pool §00mm and -

SEIAA Meeling No: 186 Meﬂtfng Date: Fabruary 6, 2020 { SEIAA- -

STATEMENT-0000001773 ) - P . _ o)
- SEIAA-MINUTES-Q00003001 R | S . H Shrl. Anfl Diggtkar (Member Sacretary
: SEIAA-EC-000002109 - ¢ W Page 3 of 12.{| SEIAA) . . o




24.i)etailé of T(}tal' water consumed

Particula Consumption (CMD) Loss (CMD) . Effluent (CMD)
Water :
Requi:‘e Existing | Proposed | Total Existing | Proposed | Total Existing | Proposed | Total
men S :
Domestic Not Not Not Not Not Not Not Not Not
applicable | applicable | applicable | applicable | applicable | applicable | applicable | applicable | applicable
Level of the Ground
water table: 12 m BGL
Size and no of RWH
tank{s} and NA
Quantity:
Location of the RWH. ‘ .
N tank(s): i 13
25.Rain Water Quantity of recharg
| Harvesting pits: o e
(RWH)
0637 KLD
‘KLD.
26,Storm water
drainage
S'I'P technology:
Capacity of STP
{CMD):
.Sewage and
aste water

Budgeta allocatwn
© M*n‘rgst} 22,75 Lacs/yr.

ay
A
R Y T
A ey
M +
3 %A‘_nhﬂg.ﬂf .
. 3 E—
; W& I .&
k.w’f"’#-:’
© e By

SEIAA Meeting No: 186 Meeting Dale: February 6, 2020 { SEIAA- LS Z/“/ S
STATEMENT-0000001773 }
SEIAA-MINUTES-0Q00003001 -..- || Shri. Anil Diggikar (Member Secrelary
SEIAA-EC-0000002109 : Page 4 of 12 || SEIAA)
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28 Sohd waste Manaqement

Total excavation generated during pre construction and coustrucnon
Waste generation: - | phiasé - 78961 Cury nut'of which reused at site 10156 Cum and |

B t‘h’zsf’?eggﬂggaglhmn B | remaining 68805 Cum handed over to Authotized vendor _
. Ccl10
| and Cm{'mﬂ,m | Disposal of the Construction waste includes waste concrete, excavated soil, broken
phase: construction waste | Pricks, waste plaster, metallic scrap etc. Construction debris will be
_ debris: w| used for base course ‘preparation and excess will be hand over to
: P _ | Autorized vendor ! _
Dry waste: 739 Kgfday. .
Wet waste: . |793 Kg/day..

Hazardous waste | Negligible
Waste generatlon g9

: Biomedical waste (If
' iﬁlhghsg.OP eration applicable): NA

e (D :
Eﬁgsé;’:dg : ( ryr‘m ";K?I sﬁ‘yﬁ“ii i H!"? T
Others Fams: T, AW 0B bt 12
Dry mwﬁw ColettHTY Disposag by lcalidyy(swach)

Wet waste: & Z{fteted In organic ¥ m(‘@ﬁﬁﬁﬁpﬁ&ﬁd used as:manure,
Hazaridﬁsnjﬁs ;58 | Send to Authorized \vend?‘r;ﬁ;, %trf" "L

3%&5‘&?535@6551 TR %gié ar NA._ ¥ P @fﬁ?
s!udﬁ ggT{Dry 2 3 .}lr_ or gar&ening p@ﬁasy

qﬁmm}tf any: %L_. ¥ L:-:_a.,#.“. e fmxig
A Lovatidn(s): - “{NeEEWRREID: K
o Arettfor the-Etorage =
|Area_ b of wastd & other g &7*53?
re:quiremen : | maernaly . £o¥ : & -
; | At Baciliery: ACTEIM. B 2 oy -
Bud;ietary allucation Capltaft:”&b “2‘?«&(1 Lacs e q;gﬁh .oé:{‘“m
tal cost and ":sf = N
Ouht costys O & Mt T, ?5‘9«1:9*38!?? *i?*«? A
: W;ﬁéi“‘?} W @\Wﬁﬁi % ﬁ} ﬁww_&
' o L4 0
SED&A Maeting No: 186 Meeting Date: February 6, 2020 ( SEIAA- || - : g -
STATEMENT-0000001773 ) = -
SEIAA-MINUTES-0000003001 S S .t Shri. Anll Dlgglkar memberSemtary
SEIAA-EC-0000002109 - - -~ L. .|l Page5 Of12 SEIAA)




A

29 Effluent Charecterestics

Serial Inlet Effluent QOutlet Effluent Effluent discharge
Number Parameters Unit . Charecterestics” _ Charecterestics standards (MPEE)
1 Net applicable app?lgget;ble Not applicable Not applicable . Not applicable

ii\én?‘gg?:t of effluent generation Not applicable
Capacity of the ETP: Not applicable
?;2;;%& o:f treated effluent Not applicable
Amount of water send to the CETP: | Not applicable
Membership of CETP (if require): | Not applicable
Note on ETFP technology to be used | Not applicable
Disposal of the ETP sludge Not appligable

]

. . s
SEIAA Meeling No: 186 Meeting Date: February 6, 2020 ( SEIAA- |- : % T
STATEMENT-0000001773 } ” T
SEIAA-MINUTES-0000003001 . . -t Shri. Anil Diggikar (Member Secretary
SEIAA-EC-0000002109 " || Page § of 12 || SEIAA) o _




30 Hazardous Waste Details

Nsu“';ﬂ‘bﬂf : Description Cat | UOM - Existing Proposed | Total | Method of Diﬁﬁbsal
; ) . Not. | Not Not. Not - Mot .
1 b Not apphcable | applicable:| applicablé: | applicable | applicable | applicable { | _Not applica_ble_.

31.Sta’t:k's_-emission Details

L . Height | + ¢ :
. o Internal
Fuel Used with e Stac'k N'ci.i . from Temp of Exhaust .

Seral | - e
Number Section & units Quantity | ground - dia(lllzlster Gases
! ' N _ e - level (m)- ' :
: : Naot Mot P
i .1 Not apphcahie | Not apphcable _ applicabia applicable | applicable Not applicable
S 32.Details, Df Fuel to he used . _
 Serial . b :
| Number | - ’I‘ype of Fuel - ngﬁtj Y7 %‘@? ﬂosed | Total )
S “Not applicable Y% - FI_;@ ﬁqyf apb}icable 1 .. :Not applicable
| Source of Fuel .. «..i‘m‘;ﬁyuﬁé plidebie & T &t '
o Mede of Transportation of fuel tuﬁs’ﬁ;e ‘5}" -Iioﬁfﬁpﬁébie e ;
P g W
. -33E:‘:éruv v
. MSEDCI?“

J RE: O
DGHutds Power
| back-up, dur T :
1 conl ofi'phase | ... Ak
" { iing Dhperat i
hiﬁ%ﬁﬂgﬁ%\ -
oad): j i

e
- Power - _Dm.,n n Tk
_ requjrement : hase %\\

ad)

Transformer: *‘-f e m@lawyanﬁfﬁ_ A‘ 1’;:4 SMVA

DG set as Power. @ gy
hack-uP during : 2 X 9’1 x“?;SU kVA
‘| operation phasa. o

1 Usmg high efficient equii
1+ Use of Variable speed d
* Use of CFL / T-5 Vittings &
+ Use of LED Fittings in Lighti .
. { » Use of solar hase llghting systenis in common areas. o
- |+ Using VFD for Fan and pump for TP '
1 Usm high efficient equipment & BEE Certified Motors for Basement ventﬂancm
’ Snlar based Hot water systems

..36. Detail calculatlons & % of saving:

Nsaﬁ]atlar _ _Energy(lunservatlon Measures _ ; ‘ Saving%::

_ Solar Water Heating System, solar based hghtin o
1 systems in common areas , CFL/ T-5 Fittings. & P : 48.63 %"
. Electronic Ballast-in Common area R I : E

-37.Detalls of pollutidn control Systems |

Source - Existing pollution control system . - | P Proposed to he insta]]ed
szm Mecting No: 186 Meeting Date: February 6, 2020 (SEIAA- || ¢ .g -
STATEMENT-G00G001773 ) j .
SEIAA MINUIES~0000003001 . e L - .o || Shri. Anll Diggikar (Member Secretary
SEIAA-EC-0000002109 - - . |l ‘Page'7 of 12 || SEIAA) B N :




A8

Waste
water
generation
from
Proposed
project

- Proposed STP having capacity 110 KLD and 140 KLD
Mot applicable . Sith g{

BER Technology

Wet Waste
from the
proposed

projact

Proposed 2 nes. OWC having capacity SOUIand 375

Nuot applicable kg/day

Budge allocation | Capital cost: NA

{Capital cost and
S&M cost): O & M cost: NA

38.Environmental Manaqement plan Budgetary Allocation
a) Constructionrphase. (with Break-up):

Nsue.;:ifé - Attributes ‘_garp:q?%r} MZ ﬁg{;ﬁ?oﬁl'p:ost per annum (Rs. In Lacs)

Water for Dust -
! R e f-f Brre, A@MM 3
Site Sanitation & L o ] 7 “”sw"‘“’
: ey S | ACE

2 )
Environmental >3’ &, i %qw
3 Monitorirg, pf,?” i %‘@3 R
Sl g

4 Drinking water Tacilify {H

'R
Personnel Protathie ot {3 7 :;Ji ‘i,,,,,‘
5 Equipment & F e ) -‘Sv?—v
Fon e el ‘ 258

6 Total “profl __ kaet
' Wh)iﬁpemhon Pha, w1th Brea]f-,-’iip) sl _
Serlal A Japita tHional and Maintenance
Number C"“‘P““"ggfﬁ ﬂ%{esmr ‘ most {Rs. in Lacsfyr)
i Hain Water harvesting~ N »3%'\- 3"*7«5;., Seoainl oo 0.3
2 STP | A (. ,“5% 22.75
Landscape & Tree™"|, ! * e @g Ak el
3 Plantation *”u % ‘Qﬁm’ PR N ; 4.82
4 Energy Saving P i ey N 4.2
5 Solar Water Heating _ T AR LY T 3.3
6 Swimming Pool - Y T 63 g
Enviro tal
7 IROE - 3 ﬁ 8
: m%ﬁ‘%% 1! 1 i é 1 IE
Total N 1 . T 58.27
39 Storage of %emlcaé@(sm -‘r _ e%q%}ve/hazardousltomc
Descrinli Statu | & C?ﬁ:m l:iign Source of |~ Means of
escription atus m“;ﬂw at any M | Supply |transportation
point of
time In
Not Not Not ' Not
Not applicable applicable Not applicable applicable | applicable Not appllcable_ applicabla Not applicabla
40.Any Other Information
No Information Available : '
SETAA Meeting No: 186 Meeting Date: February 6, 2020 ( SEIAA- g"
: STATEMENT-0000001773 ) "
SEINA-MINUTES-0000003001 Shri. Anil Diggikar (Member Secretary
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CRZ/ RRZ clearance NA
obtaln, if any: .. o
Distance from
Protected Areas /- .. :
areas / Eco-sensitive {

areas/ inter-State
boundaries ... .
P : Cat r . :
L schggule of ElA Céategory B
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Green Belt Development shell be carried out considering CPCB guidelines including selection of plant
species and in consultation with the Jocal DFO/ Agriculture Dept.

Soil and ground water samples will be tested to ascertain that there is no threat to ground water quality by
leaching of heavy metals and other toxic contaminants.

Construction spoils, including bituminous material and other hazardous materials must not ba allowad to
contaminate watercourses end the dumpsites for such material must be secured so that they should not
leach into the ground water.

Any hazardous waste generated during construction phase should be disposed off as per applicable rules and
norms with necessary approvals of the Maharashira Pollution Control Board.

It The diesel genarator sets ta be used during construction phase should be low sulphur diesel type and should
conform to Environments (Protection) Rules prescribed for air and notse emission stundards.

The diesel required for operating DG sets shall be stored in underground tanks and if required, clearance
XIxX from concern authority sﬂall be taken. .

Vehicles hired for bringing construction material to the site should be in good conditlon and should have a
XX pollution check certificate and should conform ta-applicable air and noise emission standards and should e
operated only during nen-peak hourd, .
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Noise should be contrulled to ensure that it does not exceed the prescribed standards. During nighttime the

XxXxv naoise levels measured at the boundary of the building shall be restricted to the permissible levels to comply
with the prevalent regulations.

Traffic congestion rear the entry and exit points from the roads adjoining the propesed project site must be
XXXVE avoided. Parking should be fully internalized and no public space s uuldq]e utgized.

Opaque wall should meet prescriptive m&{i\m\emant as per Energy Conservation Building Code, which is
XXVIL roposed to be mandatery for all air-conditioned spaces while it Is aspiration for non-air-conditioned spaces
use of appropriate thetmal insulation material to fulfill requirement.

XOOXVIII The building should have adequate distance between them to allow movement of fresh air and passage of
natural light, air and ventilation.

KIX Regular supervision of the above and other measures for monitoring should be in place all through the
construction phase, so as to avoid disturbance to the surroundings.
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Under the provisions of Environment {Frotection) Act, 1986, legal action shall be initiated against the project
. pirupcnent if it was found that cohstructiGh of the projedt has been started without obtaining environmental
| clearance. . - : SO o - i .

Six monthly monitoring reperts-shauld be stibniitted to the Regional office MoEF, Bhopal with copy o this
department-and MPCB.: ... L SRR : : .

Project L{Jmponent shall ansure completion of STP, MSW disposal facility, green belt development priorto
occupation of the buildings.As agreed during the SEIAA mesting; PP te explore possibility of utlizing excess
treated water in the adjacent area for gardening before discharging it into sewer line No physical accupation | -
“or atlotment will be given untess all above sald environmenta) infrastructure is Installed and mads functonal -
including water requirement inPara’ 2. Prior-certification from appropriate authority shall be obtained. . - .

Wel garbage should be h'eatad-by"Oanaiuc Waste Coniverter and treated waste (maniire) should hé utilized In
tha ex’ist.ln% premises-for giandenmg; d, no wet garbage will be disposed outside the premises. Local
authority should ensure this. .. - R . : L -

Local body should ensure that ne occupation certificatidn is issued prior to operation of STP/MSW site etc. .
with due permission of MPCB. |-~ .~ R E . :

f:{ gurgplete set of all the documents submitted tu_ga'partment should be forwarded to the Local suthority and
CB. R . : : . :
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4. The environmental clearance is being issued without prejudice to the action initiated under EP Act.or any
court case pending in the court of law and it does not mean that project tpmponent has not vielated an
environmental laws in the past and whatever decision under EP Act or of the Hon'ble court wili be bincrin on
the project proponent. Hence this clearance does not give immunity to the project proponent in the case %Ied
against him, if any or action initiated under EP Act.

5. In case of submission of false document and non-compliance of stipulated conditions, Authority/
Environment Department will revoke or suspend the Environment clearance without any intimation and
initiate appropriate legal action under Environmental Protection Act, 1986.

6. The Environment department reserves the right te add any stringent conditien or to revoke the clearance if
conditions stipulated are not implemented to the satisfaction of the depariment or for that matter, for any
other administrative reason.

=. Validity of Environment Clearance: The environmental clearance accorded shall he valid as per EIA
Notification, 2006, and amendments by MoEF&CC Notification dated 29th April, 2015.

8. In case of any deviation or alteration in the project proposed from those submitted to this department for
clearance, a fresh reference should be made to the department to assess the adequacy of the condition(s}
imposed and to incorporate additional environmental, protection measures required, if any.

9. The above stipulations would be enforced among ot -the,Water (Prevention and Control of o
Pollution) Act, 1974, the Air (Preventioa and; Gt nirol: Act, 1981, the Environment (Protection) -
Act, 1986 and rules there under, Hazardous W nd Hindling) Rules, 1989 and its
amendments, the public Liahility Ins ice

10. Any appeal against this En_ﬁxp T \tt{vcl% £1 e shall e with, he N nal’ :?een Tribunal (Western Zone
tive.Building,-1stFloor, D-, Wing, Opposite Council-Hall, Pune, if preferred,

Bench, Pune),New Administra te Co
within 30 days as prescribe on 16 of the National Green Igﬁ'bun 2010.

Copy to: i

IAN-SEIAA
AIRMAN-SEAC

5. SECRETARY MOEF & CC
6. 1A- DIVISION MOEF & CC

g, MUNICIPAL COMMISSIONER PUNE
10, MUNICIPAL COMMISSIONER SATARA
11. REGIONAL OFFICE MPCB PUNE

12. REGIONAL OFF1 1!

13. MAHARASHTRA
14. COLLECTOR OFFN
15. COLLECTOR OFFICE SATARA

16. COLLECTOR OFFICE SQLARUR Z
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